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499
LOK BEABHA

Wednesday, 13h' August, 1658

The Lok Sabha met ot Eleven of the
Clock.

[Mg, DepuTy SPraker in the Chair]

ORAL ANSWERS TO QUESTIONS
Rumanian Aid fer Ofl Refinery

o+
Shri V. C. Shakia:
8hri Ram Krishan:
Shri D, C. Sharma:
Shrimat! Mafida Ahmed:
Shri Radha Raman:
Shri Sarju Pandey:
Shri Vajpayee;

Wil the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to the supplementaries on
Starred Question No. 2105 cn the §th
May, 1858 and state:

(a) whether the preliminary infor-
mation asked for by the Government
of India before the Rumanian delega-
tion arrives here, has since been
received; and .

(®) 1if so, what progress has bcen
made in the matter?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel

*11,

(Shri Gajendra Prasad Sinha): (a)
Yes, sir.
(b) An Indian delegation was re-

cently deputed to Rumania t3, comduct
further discussions and it; report,
sinke received, }s wunder exammation

Shri V. C. Bhukla: May 1 know
whethar it is e fact. thed the Iptecna-
tional Petroleum Consultanis have re~-
commended that a single big refinexy

118 LSD—1.
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with a crude pipeline from the oil-
flelds to the refinerv sad-a refined
products pipeline from the oil refinery
to the consuming centre will be, the
most economical  proposition, and if
so, what decision has the Government
iaken on this particular recommen-
dation?

+ * .

The Minister of Mines and Oll
(Shri K. D. Malaviya): A report has
been received from the consultants of
the Assam Oil Co, and that report
1s still being examined by the Gov-
ernment. ) -

Shri V. C. Shukla; May I know
whether the Government of Assam
have moved the Central Government
for a single and a bigger refinery in
Assam, and if so whether the Govern-
ment'of Assam would be tonsulted
before a final decision is taken by the
Central Governmant?

Shrt K. D, Malaviya: So far as coms
sultations with the Assam Govern-
ment are concerned, we . have had
severa] discussions with them and
there 15 particularly no occasion now
to consult them ‘The reports ; are
there, we have practically considered
everything. Last minute congidera-
tions are gowng on, and I suppose the
Government will take.a decision very
soon

Shri Hém Barma: I’ view of the
fact that the Tnfernationel” Petroleum
Consultants have récommerided &
bigger single-unit refinery m Assam,
may 1 know why negotigtions werc
carned on with the Rumanian Gov-
ernment before the project report was
submitted by this international firm
of consultants?

Shri X, P. Malaviya:, The sweces-
sion..of evpnts,has At rbgen. very
correctly depicted by my hon. friend.



501 Oral Answers

The talks for the refinery with the
Rumanians were held before this

internationa]l company was perhaps
constituted, and therefore there are
several other factors which are before
the Government, and taking every-
thing into consideration, I suppose
the Rumanian offer has got to be con-
sidered very seriously.

Shrimati Mafida Ahmed: May 1
know the reason or reasons why the
Government of India accepted the
Rumanian offer without a project re-
port, which is an imperative necessity
for installing a refinery?

Shri K. D. Malaviya: The Rumanian
offer has not yet been finally accept-
ed, but the case for very favourable
consideration is that it is a very
attractive offer.

Shri Hom Barua: In view of the fact
that the report of the Refinery Loca-
tion Committee originally constituted
by the Government of India, which is
till now a confidential document, re-
commended a single-unit big size re-
finery in Assam, why is it that the
Government thought it or considered
it fit to split up the refinery into two
and proceed accordingly with its
negotiation with the Rumanian Gov-
ernment?

Shri K. D. Malaviya: My hon. friernd
knows. ...

Mr. Deputy-Speaker: This 1s per-
haps going into too many details
which may not be answered in reply
to a question, I pass on to the next.

Scholarships to Technical Students

*72. Shri Subodh Hansda: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that the
scheme for awarding scholarships io
students in Technical Institutes has
not yet been finalised; and

(b) it so, the reasons therefor?

The Minister of Sclentific Research
and Cultural Affsirs (Shri Homayun
Kabir): (a) and (b). No, Bir. Some

18 AUGUST 1958
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research scholarships have been in
existence since 1840-850, some post-
graduate scholarships were instituted,
in 1853 and some for undergraduate
studies are now in process of im-
plementation.

Shri 8, M. Banerjee: May I know
the number of students granted
scholarships during 1857-587

Shrl Humayun Kabir: Under which
category?

Shri S. M. Banerjee: Technical sid.

Shri Humayun Kabir; I have given
the break-up, that there are research
scholarships and postgraduate scholar-
ships. For the research scholarships
there are 680 who are enjoying
scholarships at the moment.

Shri Tangamani: May I know whe-
ther the scholarship is being extended
to students of the Marine Engineering
College, Calcutta?

Shri Humayun Kabir: Twenty incti-
tutions have so far been selected for
these postgraduate scholarships. and I
would have to go through the whole
list to find out whether this particular
college is there or not

Shri Tangamani; It 1s not postgradu-
ate. There is only one colleg: of its
kind—in Calcutta, with some 50
students each year, I would like to
know whether the scholarhsip includes
the students of the Marine Engineering
College.

Mr. Deputy-Speaker: That list will
have to be gone into to see whether
this particular institution is included in
that or not,

sh_:ri Tangamani: It 1s g very import-
ant institution. There is only of its
kind.

Mr. Deputy-Speaker: Next question.

Shri Harish Chandra Mathur: May 1
ask a question?

Mr. Deputy-Speaker; I have passed
on to the next question, I am sorry
the hon. Member did not rise in iime,
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Gold Boads Scheme

*73. { Shri 8. C. Samanta:
Dr. Ram Sabhag Singh:
Shri Hem Raj:
Shri Kumaran:

Will the Minister of Finance be
pleased to state:

(a) whether Government have con-
sidered the proposal to mobilise the
idle gold hoards in the rouniry by
issuing gold bonds;

(b) if so, whether any final decirion
has been taken; and

(c) the nature thereof”

The Minister of Finance (8hri
Morarji Desal): (a) The matter is

under consideration
(b) No, Sir,
(¢) Does not arise

Shrl Tangamani; May I krow whe-
ther this matter will be expedited in
view of the fact that there 1s a lorge
disparity between the world price and
Indian price per tola (the price in
the world market is Rs 62 and the
price here is Rs, 108), and whether
this will be brought into foree as soon
as possible to stop smuggling also?

Shri Morarjli Desai: The ouestion of
price will not be affected by these
bearer bonds

Shri Rameshwar Tantia: What are
the difficulties in or reasons for not
floating these gold loans which will
ease the foreign exchange position?

Shri Morarjl Desal: As the matter
is under consideration, 1t is not possi-
ble for me to describe the whole pro-
cess.

Shri Damanl: May I know whether
any foreign Government has irsued
such gold lomn, and if go with what
sucoess?

13 AUGUST 1888
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Shri Morard Desal;: As far o 1
know the French Government have
1ssued them recently, and they got
about Rs. 75 crores.
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Shrl H N, Mukerjee: May 1 know
if Government has got any idea of
the gold hoarded in the safety vaults
in different parts of the country in
banks and elsewhere, and if we have
not got a definite idea, are we going
to requisition those legal provisions
which we have in order w find out
what exactly is the positien of the
hoards?

Shri Morarji Desai: These are &ll
matters of inferences. It is difficult
for me to say anything about matters
which are not yet decided.

Shri Nath Pal: The Minmister has
been kind enough to state that the
matter is under consideration. We
would like to know if any assessment
has been made—I am not eoncerned
with the hoard—of the extent of such
gold Since you state that you are
considering 1it, an assessment might
have possibly been made.

Shri Morarii Desal; An assessment
has been made by some people on
behalf of the Researve Bank, by some
economists, and the assessment 1s
about Rs. 2,500 crores,

Mr. Deputy.Speaker: Next question

Shri Kamalnayan Bajaj: Since the
scheme is under consideration. ..

Mr, Deputy-Speaker: I am very
sorry. The hon. Member rose late.
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Election in Patiala Constituency

*75. Shri Ajit Singh Sarhadi: Will
the Minister of Law be pleased to
state:

(a) whether it is a fact that in
election to Patiala city constituency in
May 1958 polling was posipened sud-
denly from the 11th to 25th May due
to the non-printing of the ballot
papers despite earlier announcement
that such polling would take place on
the 11th May; and

(b) if so, whether any enguiry has
been made into the causes of this
postponement resulting in the extreme
inconvenience to the candidates and
also to the electorate?

The Deputy Minister of Luaw (Shri
Hazarnavis): (a) Polling at this bye-
election had to be postponed because
of unforeseen difficulties in getting
the ballot papers printed in time,

(b) No enquiry was necessary as
the postponement was due to compel-
ling circumstances which were known
to the Election Commission.

Shri Ajit Singh Sarhadi: May I
know whether the printergs were
given any time-limit before which
they were to supply the ballot papers?

Shri Hajarnavis: I have no precise
information on this point. But, if the
hon. Member requires specific dates,
he might give me notice.

Shri Ajit Singh Sarhadi: Is it not a
fact that there has been inefliciency
or slackness somewhere, for the ballot
papers were not printed in time and
the election had to be posiponed?

The Minister of Law {Shri A. K,
Sen): No. The Election Cominiission
is satisfied that there was no laxity,
The reasons in short are as follows.
These ballot papers had te bear the
marks necessary for allowing the
new system of voting to be practised
in this particular bye-eleectian. They
were sent in time to the printers.
When they came back with proofs, it
was found that there were varinus
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alterations made compared to the
original designs prepared by the
Punjab Government, So, they were
sent back to them, and they came
back on the 5th May, whereas polling
wa; fixeq on the 11th May. The
time was too short. Moreover, out of
twelve candidates, in the meantime,
all had dropped excepting four. So.
the ballot papers had to be reprinted
with the names of four candidates re-
maining in the field. The postpone-
ment, therefore, was made only from
the 11th of May till the 25th of May, a
very short postponement; and we are
satisfied that it did not inconvenience
anyone,

Shri Ajit Singh Sarhadi: May I know
whether the time factor was kept in
view when the examination of the
proofs was going on?

Shri A. K. Sen: It is always kept in
view.

Engineering Graduates

.‘_
Shri Harish Chandra
Mathur:
*76. { Shri Muhammed Elias:
Shri Ram Krishan:
[_Shri Hem Barua:

Will the Minister of Home Affairs
be pleased to state what considera-
tion and shape has been given to the
Prime Minister’s suggestion to the
National Developmet = Council that
Engineering graduates; till they are
permanently employed, be taken on
rolls and paid Rs. 350/- a month?

The Minister of Home Affairs
(Pandit G, B. Pant): It has bheen
decided to create a pool for temporary
placement of highly qualified Indian
scientists and technologisty returning
from abroad. Persons with vutstand-
ing academic records and high post-
graduate qualifications in science or
engineering from Indian universities
will also be eligible for the pcol.

Shri Harish Chandra Mathur: May
I know the nature of the suggestion
made by the Prime Minister in the



507 Oral Answers

National Development Council regard-
ing the engineering graduates who are
coming out from the wumversities
here, in order to provide them with
jobs or to take them on the roils be-
fore they could find a permanent em-
ployment?

Pandit G, B. Pant: I have just
stated that a pool is being formed in
which persons of outstanding merit
will find a place.

Shri Harish Chandra Mathur: I
have followed the answer that a pool
is to be formed for the outstanding
persons. But may I know whethe:
there was any suggestion made or
not?

Mr. Deputy-Speaker; Now, the pur.
pose will be served,

Pandit G. B. Pant: Of course, sug-
gestions were made by the Prime
Minister. ...

Mr. Deputy-Speaker: The nruestion
suggested that they may be temporari-
ly employed and not remain without a
job. It has been answered that a pool
is being formed, and, therefove, they
would not be out of job. And highly
qualified engineers would be taken on
that.

Shri Harish Chandra Mathur: It is
entirely a different class of engineers
for whom the pool is being formed. I
just wanted to know whether it is only
exclusively for the eminent scientists
from outside and whether this specific
figure of Rs. 350 mentioned was in re-
lation to those scientists who are of
great eminence and who may be em-
ployed outside, and for whom there are
‘1o 'specific jobs here but who are
wanted to join here in the pool or
whether it was intended for the engi-
neering graduates passing out from the
universities here who are not finding
a job, so that in the meanwhile they
could be taken on the rolls and paid
something, That is the clarification
"Which I seek. Was it Rs. 350, or else,
what was the salary which was con-
templated?

(. Pandit G. B, Pant: The engineers
. here will not remain unemployed, so
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fas as I am aware. But this pool is
meant primarily for persons who are
being trained outside and who possess
special qualifications. But there will
be room also for scientists or engi-
neers of outstanding merit.

Shri Harish Chandra Mathur: That
was not my question....

Mr, Deputy-Speaker: Perhaps, the
hon. Member has in mind that in the
National Development Council, per-
haps, a suggestion was made that
every engineering graduaie would be
given Rs. 350 till he was permanently
employed. This is the suggestion
that was made in the National Deve-
lopment Councii. Now, the answer
that has been given by the Home
Minister is that highly qualified
scientists and engineers wouid b2 put

_ in the pool and they would have that

advantage.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I do not think I ever men-
tioned any figure or said anything
about every engineer. What I had
said was this. I was thinking chiefly
of the newcomers who were coming
here as also those who had recently
passed through and were well quali-
fied; they should be put on some kind
of a roll; even though they might not
get posts immediately, they can be
kept employed in some way or the
other. I was thinking rather more of
the Indians in foreign countries who
come back very well qualified and
who for some time cannot get em-
ployed, So, they may immediately be
given some assurance of employment;
and till they get posts, they are
nevertheless being useq and paid
something. But that applies to
people here too, provided, as my hon.
friend has said, they are of outstand-
ing merit. But, as a matter of fact,
by and large, engineers are employ-
ed; they are not among th= - unem-
ployed in this country.

Shri Harish Chandra Malthur: May
I know the nature of the scheme re-
garding the constitution of the pool
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and what =ort of salaries are con-
templated?

Pandit G. B, Pant: Every person
who is selected for the pool will be
given an initial salary between
Rs. 300 and Rs, 600 normally; it will
depend on his merits and on his
qualifications. In special cases, even
persons who are already employed
elsewhere may be selected for the
pool on special terms.

Shri Harish Chandra Mathur: May
1 know what steps have already been
taken to implement this scheme?

Pandit G, B. Pant: The register has
been prepared, and selections will, I
hope, be made 1n due course.

Shri P. C. Bose: There are different
varieties of engineering. Apart from
the ordinary mechanical, electrical
and other engineers, therc are also
mining, chemical and even agricul-
tural engineers, What is the prefer-
ence that Government are proposing to
give to all those categories?

Pandit G. B, Pant: There are engi-
neers of various types. That 1s true.

Shri Tyagi: May I know the total
estimated annual expenditure allotted
for this purpose?

Pandit G. B, Pant: No allotment
has ag yet been made. We are in the
initial preparatory stage now, end
when the scheme has becn finalised,
that will be done.

Shri Tyagl; May 1 know whether
before the Prime Minister committed
himself to such a scheme, he did not
consult Government and the Finance
Minister or the exchequer as to whe-
ther they would be prepared to
shoulder the burden?

Mr. Deputy.-Speaker: There is no
presumption here. The answer that
has been given is that no commitment
has been made.

Shri Tyagi: The scheme involves
money, and this money is to be paid
to persons who are not employed. I,
therefore, want to know the estimate

13 AUGUST 1b58

Oral Answeri o

which the Finance Ministry has
sanctioned.

Mr. Deputy-Speaker: It has been
said that it is still in the preliminary
stages, and nothing has been decided
and no budget sanction has been made.

Shri Tyagi: How could he commit
then?

Dr. Sushila Nayar: May I know whe-
ther it is contemplated to give this
facility to engineers only or other
professiona] people also will be in-
cluded in this scheme?

Pandit G. B, Pant: [ think all ex-
perts possessing outstanding merits
and qualifications will be admissible.

Shri Dasappa rose—

Mr. Deputy-Speaker: Enough has
been said about it. Let us go to the
nexi question now,

Defence Production Planning Com-
mittes

+
Shri D. C. Sharma:
Shri Bhakt Darshan:
*71. { Shri 8. C. Samanta:
Shri §. M. Banerjee:
( Shri Tangamani:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 104 on the 13th
February, 1938, and state:

(a) whether the Defence Produc-
tion Planning Committee has since
submitted its final report;

(b) if so, what are its recommenda-
tions;

(e) if not, the reasons for the delay;
and

(d) the approximate date by which
the report is expected?

The Deputy Minister of Defence
(Shri Raghuramalah): (a) No,

(b) Does not arise.

(c) The prepuration of the final
report invelves production of a YWwee
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wesr plan for indigenous production of
various Armaments and eguipments
for the three Services, based on realis-
tic requirements, production capacity
available and the funds likely to be
available, particularly foreign ex-
change. The mattér being highly
technical and complicated, requires
very careful and detailed examination
and will necessarily take some more
time.

(d) The final report may be com-
pleted by the Committee by the end
of this year.

Shri D. C. Sharma: May I know if
some technica) experts associated with
our defence production work were
associated with this Committee in an
official or private capacity, and 1f so,
what is thewr view with regard to the
possibilities of defence production in
this country?

The Minister of Defence (Shri
Krishna Menon): I think there 15 some
misunderstanding about this so-called
Committee. This is really a Working
Party ipside the Ministry, a purely
departmental affair. To a certamn
extent, production has gone far ahead
of the report

Shri D. C. Sharma: May I know if
thls Working Party is going to take
into account some new lines of produc-
tion also or it is going to confine itself
to those lines which are already exist-
ing?

Shri Raghuramaiah: The answer 1s
obvious; of course, it will take into
account new lines

Shri Bhakt Darshan: I understand
that sometime ago a preliminary report
was submitted by this Committee
May I know what has happened to

that report?

Shri Raghuramaish: The report is
being acted upon by Government,

Shri 8. M. Banerjee: May I know
whether this Committee has also
Tecommended manufacture of tractors
in ordnance factories? If so, has any
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final decision been taken by the
Ministry?

Shrl Krishna Menon: As I said, the
so-called Committee is a Working
Party in the ordinary departmental
process. Because some publicity was
given to it by some newspaper
Teporters, it was called a Committee.
The tractor project ig not included.

Shri S. M. Banerjee: My question is
specifically whether it has been recom-
mended that tractors should be manu-
factured in ordnance factories?

Mr. Deputy-Speaker: That will not
be covered in this. It is not included.

Shri §. M. Banerjee: This was a
Committee appointed to suggest ways
of utilisation of the surplus manufac-
turing capacity of ordnance factories.

Mr. Deputy-Speaker: The tractor
project is not included.

Shri 8. M. Banerjee: The Committee
had recommended that tractors should
be manufactured in ordnance factories.
1 wanted to know if that is a fact.

Shri Erishna Menon: As I said, this
was a Working Party of officials inside
the Ministry plus such people as are
required for specific purposes connect-
ed with ordnance factories, because the
problem became so large. It is not in
the nature of a parliamentary or gov-
ernmental or any other Committee.

Shri Tangamani: In answer to star-
red question No. 104 on 13th February
itself, it was said that the preliminary
report was being acted upon. As a
result of acting on the preliminary
report, how far has production
increased?

Shri Raghuramaish: It 15 very diffi-
cult to assess the increase in produc-
tiom in terms of figures which my hen.
#riend is seeking. Certainly there is
increase.

Shrl Tyagi: May I know if it is also
within the purview of this Committee
to make any recommendations with

to the establishment of tank
manufacture in India?
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Shri Krishna Menon: I am afraid it
is going further than the so-called
Committee. It did not consider tank
manufacture. This matter had been
considered and Shri Tyagi, who was
himself dealing with it at wvarious
stages, knows the position.

Shri S. M. Banerjee: May I know
whether a copy of the report, when
finalised, will be placed on the Table
or whether there will be a discussion
in the House on it?

shri Raghuramaiah: It is not consi-
dered in public interest to do so. It
is purely a departmental body whose
report will be utilised by the Ministry.

Seizure of Smuggled Watches

Shri D. C. Sharma;:
8. Shrimati Ila Palchoudhuri:
| Sardar Igbal Singh:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Palam Airport Customs officials seized
from a Swiss national a large number
of watches on June 2, 1958; and

(b) if so, the details of the incident?

The Deputy Minister of Finance
(Fri B. R. Bhagat): (a) Yes, Sir.

b) Mr. Charles Henri Sandoz, a
Swiss national, arrived at the Palam
Airport by a B.O.A.C. plane on 2nd
June, 1958. On reasonable suspicion,
he was subjected to a thorough search
by the Customs Officers and 1150
watches valued at about Rs. 42,000
were recovered from him. The
watches were seized and confiscated
and a penalty of Rs. 1,00,000 was im-
posed on him.

Shri D. C. Sharma: May I know if
there was any investigation as to the
places where he was going and the
persons whom he was meeting to dis-
pose of these watches?

Shri B. R. Bhagat: It was investigat-
ed, but it could not be discovered
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where he was going and whom he was
meeting.

Shri Prabhat Kar: After the im-
position of the restriction on the
import of watches up till now, how
many smuggled watches have been
recovered?

Shri B. R. Bhagat: What is the
period? Since the imposition of the
ban? I would like separate notice.

Shri Subbiah Ambalam: What was
the nature of his visit? Was he a
businessman or tourist?

Shri B. R. Bhagat: The very fact that
watches were recovered from him
shows the nature of his visit.

ot wo Ao fgad. . a1 #AY St A
gg A1aH  fF Fa@ qrew gare qg ¥
g 7@l afew qdf #ix afi=dy ST &
HIT TR @ Ffeai & g1 FT a0
ferzeam 7 o1 @1 § AR 37 T A
TFT & fad Far gawy faar 9T wr e ?

Mr. Deputy-Speaker: That is a
bigger question. Here the only ques-
tion is whether something was found
on his person.

Shri M. L. Dwivedi: May I know if
some other articles were found in the
possession of this person? If so, what
has been done with them and what are
those articles?

Shri B, R. Bhagat: In addition to
watches, he had certain dollar
currency with him. That was also
confiscated.

Shri M. L. Dwivedi: What was the
amount?

Shri B. R. Bhagat: $12,001.

Shri D. C. Sharma: May I know if
anything is being done to make smug-
gling of watches a non-profitable
business in this country?

Shri B. R, Bhagat: At present, it is
profitable. But we can only prevent
its coming.
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Foreign Exchange Difficulties

.
Shri Rameshwar Tantia:
Shri D. C, Sharma:

Shri Kumaran:

Shri Tangamani:

Shri Bibhuti Mishra:

. *1$ { Sardar Igbal Singh:

Shri Damani:

Pandit D. N. Tiwary:

Shri Jaganatha Rao:

| Shrimati Renu Chakravartty:

Wil the Minister of Finance be
pleased to state:

(a) whether it is a fact that India
still faces foreign exchange difficulties:

(b) if so, what is the present posi-
. tion of our sterling and dollar reserve-
es; and

. .(e) what steps have been taken to
meet these foreign exchange difficul-
ties?

The Minister .of Finance (Shri
Morarji Desai): (a) Yes, Sir.

(b) India's foreign exchange reserves
_as represented by her gold and sterling
. reserves. stood at Rs. 117:8 crores and

Rs. 192'7 crores, respectively, on the
1st August, 1958, making a total of
Rs. 310:5 crores. As a member of the
~ Sterling Area no separate dollar
‘reserves ~are maintained, our dollar
‘requirements being met from the Ster-
ling Area’s Central Reserves of gold
and dollars.

Fife) T would invite the attention of

" the Hon’ble Members to paras. 31 to
36 of the Economic Survey, 1957-58,

. presented along with the budget

~ papers to the Parliament on the 28th
February, 1958.

I.I" Shri Rameshwar Tantia: In 1950-51
when Britain was in dollar difficulties,
India agreed to the constitution of a

~dollar pool in which her dollar earn-

1ings were pooled. "Has Britain shown
some reciprocal gesture when we are
u,i{.’..d"“m‘ difficulties?

1 Shri Morarji Desai: I  could not

catch the guestion.
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Mr. Deputy-Speaker: The first part
may not be very important. The
second part is whether Britain has
done something to ease the situation.

Shri Morarji Desai: We are talking
and discussing the problem with them.

Shri Rameshwar Tantia: Have we
made by approach direct to the
United States for dollars and if so,
with what results?

Shri Morarji Desai: I am going to
make a statement soon after the
Question Hour on this problem of
foreign exchange.

Shri V, C. Shukla: Some time back
Government were encouraging defer-
red payment for the import of capital
goods. Recently, they said they did
not want to encourage any further
deferred payment as far as the import
of capital goods was concerned. What
1s the reasen for this?

Shri Morarji Desai: Deferred pay-
ments for short-term increase our diffi-
culties instead of diminishing them
because we have to pay all at once in
a few years again large sums of money.
If deferred payments terms are avail-
able for longer periods, they would be
welcome or if deferred payment terms
are available which involve payments
from the earnings of the plant itself,
they would also be allowed.

Shri Tangamani: May 1 know
whether Government propose to give
more fresh allocations for imports
during the months of October-Decem-
ber or whether only the first six
months' allocation would be spread
over? If so, may I know whether
any re-allocation will be made for
those firms which will be affected as
a result of this restriction?

Shri Morarji Desai: There is a
separate question on this, so far as
I know; question No. 87.

Shri Prabhat Kar: May I know how
the .position at present compares with
the positior. just a year ago?
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Shri Morarjl Desal: As I said, 1
am going to make a statement at the
end of the Question Hour

Mr. Deputy-Speaker: A fuller
staternent 1s being made at the end of
the Question Hour

Shri Panigrahi: May I know whe-
ther the foreign exchange budget of
Rs 962 crores calculated for the
projects has been fully assured to the
Government of India wn the mean-
time”

Shri Morarjl Desay: Whatever has
been assured has always been given
out to the hon House before And,
as [ said, | am making a  statement
on this which will give fuller details
on the whole question

Shri Damam- May I know whether
Government has prepared any short-
term ot long-term budget for foreign
exchange, and, if -0, by whal tme
will our dificulties be solved’

Shri Morarji Desar I am not a
prophet

Shrimati Renu Chakravartty.
Under clause (¢), I would hke to
know what 1s the total amount which
Government thinks we will be able
to meet in foreign exchange as a
result of export promotion®

Shri Morarji Desan: As 1 said, I am
making a fuller statement on this
question at the end of the Question
Hour

Some Hon, Members rose—

Mr. Deputy-Speaker: Nexl ques-
tion If after hearing the statement,
something 15 left, hon Members muy
put a fresh question

Indo-Pakistan Financial Issoe

+
Sardar Igbal Singh:
Shri Ram Krishan:
Shri Damani:
Shri Daljit Singh:

Wil' the Mimster of Finance pe
pleased to refer to the reply given to
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Unstarred Question No 628 on the
26th February, 1958 and state:

(a) wnether any date for convening
a meeting for solving the pending
financial 1ssues between India ana
Pakistan has been fixed, ana

(b) 1If so, what 15 the date”

The Minister of Finance (8hri
Morarji Desai): (a) and (b) No
Sir No such date has yet been
fixed

Sardar Igbal Singh: May I know
when the latest commumnication was
received from the Pakistan Govern-
ment n this regard?

Shri Morar)i Desai: The latest com-
munication was 1n December 1957
when they said they will fix date
and let us know We have not heard
anything after that

Sardar Igbal Singh: May 1 know
the mmportant items that remain un-
solved between India and Pakistan
from the flnancial aspect?

Shri Morarji Desai' I have not fol-
lowed the question

Mr Deputy-Speaker: What are the
othet 1ssues that remain to be settled
o far as finance 1s concerned?

Shry Morarji Desai: A statement was
made about this on 5th September
1857 1in the House to which 1 would
draw the attention of the hon Member

Sardar Igbal Singh: May I know
whether Pakistan has made any pay-
ment towards the loan which India
had given to Pakistan at the time of
partition®

Shri Morarji Desai: I do not think
50

Shri Damani May I know what are
our total dues from Pakistan in all
matters?

Shri Morarji Desai: I think the total
sum mught be of the order of about
Rs 23 crores

Shri Vajpayee: May I know what
concrete steps Government propose to
take to recover these dues?
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Shri Morarji Desal: Negotiations.
Shri Vajpayee: For how long?

Shri Morarjl Desai: As long as they
are not successful.

Mr. Deputy-Speaker: Next question

Engineering Contiract for Messrs.
Hochtlef Gammon, Bombay

*81. Shri Morarka: Will the Minis-
ter of Steel, Mines and Fuel b+
pleased to refer to the reply given to
Starred Question No. 1670 on the 15th
April, 1958 and state:

{a) the actual terms and conditions
of Rs. 7,77,94,000 contract given ‘o
Messrs Hochtief Gammon, Bombay;

(b) whether global tenders were
invited; and

(¢) where was this contract finalised,
in India or in Germany?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) A
slatement 1s placed on the Table of
the Lok Sabha ([See Appendix 1.
annexure No. 74]

(b) Global tenders were not invited
but likely foreign firms were invited
to tender and two foreign firms, one
from the UK. and another from the
U.S.A., had quoted.

(c) The contract was finalised in
India.

Shri Morarka: From the statement
it appears that out of a total sum of
Rs. 7-78 crores, Rs. 2°72 crores are by
way of supervision and equipment
charges. May I know the basis on
which these supervision fees of this
huge amount were fixed?

Sardar Swaran Singh: That was a
negotiated deal and it was as a result
of the negotiations that these figures
were accepted. [ may add, as 1 have
mentioned in the statement, that this
is a target sum and there is an incen-
tive for saving and there is an inhi-
bition against exceeding the target.

Shri Morarka: The hon. Minister just
now said that it was a negotiated deal.
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Is it not a fact that the Government
Advisers to the Steel Plant are them-
selves a major partner in this con-
tract?

Sardar Swaran Singh: I do not really
understand the import of the expres-
ston ‘Government Advisers’. It is true
that one of the foreign partners in
this firm who have obtained the con-
tract was originally in partnership
with other firms who were consultants
to Governmen! on the technical
aspect

Shri Morarka: Is it not a fact that
ime of the partners in this firm who
was< also a pariner in another concern
which had taken the work on contract
m Kandla did not execcute that work
satisfactorily and the company was
obliged to imposc a penalty of Rs. 25
lakhs on that firm has been given this
huge contraet”

Sardar Swaran Singh: The hon.
Member appears to be knowing quite
a bit about this thing and he has
referred to the conduct of that firm
even in rclation to some other con-
tracts which, I must confess, I do not
know. But, I will check up the infor-
mation that he has supplied

Shri Dasappa: The sum given for
site  supervision and equipment
amounts to Rs 157 lakhs, Could I
have a break-up of that, how much
for supervision and how much for
ecquipment?

Sardar Swaran Singh: I am afraid
that these matters of detail are not
with me.

Shri Nath Pai: May I know whether
the Ministry's approval was obtained
before this contract was signed and
whether any of the Directors of the
Hindustan Steel (Private) Ltd. objec-
ted; and, if so, what was the nature
of these objections?

We should have a few more ques-
tions on this. We wanted to have a
debate on this but we have been told
that the debate will not be tsking
place. We would be glad if you will
allow a few more gquestions.
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Mr. Deputy-Speaker: So long as the
Question Hour can permit on a parn
cular question

Sardar Swaran Singh 1 think nis
apology for putting the gueston
drowned the gquestion 1tself [ would
request him to repeat the substantive
part of the guestion

Shri Nath Paax May 1 know whether
the Ministry s approval was obtained
before thc contract was signed and
whether any of the directors of the
Hindustan Steel (Private) Ltd had
rarsed any kind of objection to the
signing of the contract and, 1if so, what
was the nature of that objechon?

Sardar Swaran Singh The contram
was entered into after obtaining Gov
arnment approval As to whether any
particular director in the meeting of
the Board of Directors objected to this
or not I cannnt -ay offhand becaus=
normally the recommendation of th
Board s there 1 do not know, as a
matter of fact whether any particular
director objected to 1t or not But
in a Board of Directors 1f a matter
1s decided by majority, that majority
view will come to Government

Shri Narayanankutty Menon From
the statement I find that a bonus
equivalent of about Rs 2 lakhs for
cvery month if the contract 1s com
picted before 30th September, 1980 is
to be given to this particular firm
May I know why no provision was
made for any penalty, supposing the
firm delays the execution of the con
tract beyond 30th Scptember, 1960

Mr Deputy-Speaker: The guestion
may be put without suppositions

Shri Narayanankutty Menon. In this
statement 1t 1s said that Rs 2 lakhs
sre to be given as fees every momnth
if the execution of the contract takes
place before 30th September, 1980
Why was not a penalty clause included
in thus if thus particular firm did not
execute the contract by this particular
time?

Sardar Bwaran Singh: It might have
been done. It 13 &« metter for argu-
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ment upon which ‘! apimohs . may
differ .

Mr. Deputy-Speaker: He wants to
know whether theré 4 any penilty
provided 1n case the work iz not com-
pleted within that partlcu}ar‘p?‘xind.
That 1s the question

Sardar Swaman Singh: 1: would
require separste notice 'for thiet

“Shri Prabhat Kar: Every contract
contains a penalty elduse (Inter-
ruptions)

Mr Deputy-Speaker. There 18 no
provision or he does not know at pre-
wenl

Shri Prabhat Kar. Questions are
being put by wvarious Members and
the hon Mimister wants notice for
them The questions are very specific
and relate to the terms and condi-
tions

Mr Deputy-Speaker. If they are
specific, that information is available

Shrl Prabhat Kar He was asked
about the terms and conditions He
has not got it He was asked whether
there was any objection by anybody
He has not got it If these questions
are spectfic, the Minister should be
prepared for answering questions

Mr Deputy-Speaker- That would be
a separate thing

Shri Prabhat Kar. 1 would draw
yvour attention to this fact and ask
whether the hon Minister is replying
properly to these questions

Mr. Deputy-Speaker. 1 will take
note of it

Shri Supakar' How many -tategories
of consultants and supervisars are
supervising this type of contract?

Sardar Swaran Singh: I must com-
fess I have not got the full import as
to what the hon Member meahs by
saying what are the categoties of
people who supervize thé ¢ontract.
Does he mesn the execution of the
work whaoh ia the subiect,maitez of
thas confaet?
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sibbrl Supakar: How .many mipes-
visers and .catepewviea of supervisars
and consultants are there in Rourkela
\0 supervise and do the work of
consultants in such ‘types of contracts
as these?

Mr. Deputy-Speaker: That would
be & difficult thing for the Minster.

« el Nath Pad: § should like to know
as to what ls the actual psyment so
far-made to\Messrs Hochtief Gamamon
and what is sum expected to be
paild before the comtract 18 completed
and also—we had already referred to
it—who were the advisers to the
Government before the contract was
signed. We should ask for some more
time,

Mr. Deputy-Bpeaker: The same
question has been put and if there is
an answer It would come,

Sardar Swaran Singh: Obviously, I
cannot carry with me all the details of
the actual payments that have been
made up to a particular point; that is
a matter 61 detail about which a lot
of information will have to be collect-
ed. If any particular date 15 specifi-
ed, I can certainly ask the Hiundustan
Steel to give me that information

The second part 1s about the
advisers. Does he mean advisers at
the time of finalisation bf the contract®
There are various types of advisers

Mr. Deputy-Speaker: Yes, at  the
time of entering into the contract

Shrl Nath Pai; Sir, 1 suggest that
some mobre time may be given. .
(Interruptions)

Mr. Deputy-Speaker: Order, order.
I have allowed sufficient time. I am
not 'going to allow any further ques-
tion, This is the last one that he is
answering on this question.

LI

Shrl Hetlsh Chandra Mathur: This
side of the House may also be given
a ‘chance.

Meputy-Spesker: There may

be r remedies; 'they cen be . re-
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sori4fl to. One guestion cannot be:
allowed to take ail the time.

8hrl Nath Pal; 1 want to make this
prepositian,

Mr. Deputy-Speéaker: That may be;
the prdpositions can be made and they
can be considered

Sardar Swaran Singh: The General
Manager and the technical advisers
were both associated at the time when
this contract was finalised

Shri Nath Pai: I am not asking a
question but 1 am making the pro-
position which you allowed me to
make, 1t is very simple I had appeal-
ed to the Speaker to allow a discus-
sion on the Hindustan Steel (Private)
Limited's report submitted to the
House and I have been informed that
as the matter was discussed during
the voting of the Demands of that
Ministry, there would not be time
We appeal to you now and what we
want lo say is this In view of so
many questions

Mr. Deputy-Speaker: Order, order,
Whatever 1s included as a question
here in this hist is after all a question,
it 1s not a discussion—half-an-hour or
twa hour discussion 1 cannot
permit this question to be
pursued indefinitely 1 have allgwed
sufficient tme The other remedies
are open and so 1t ean be discussed.

Kerala High Court Bench

*82 Shri Kumaran: Will the Min-
fster of HomegAflairs be pleased to
refer to the reply given to Starred
Question No 2103 on the 9th May,
1958 and stete the position as it now
stands regarding the establishment of
a permanent Bench of the High Court
of Kerala at Trivandrum about which
a resolution was passed by the Kerala
Legislative Assembly?

The Mimisier of Heme Affxirs
(Pandit G. B. Pant): The matter fs
recgiving consideration,

Shri Kmmgran: At the time when
the ‘Hnme Minister answered my



525 Oral Answers

previous question, a temporary High
Court was in existence at Trivandrum.
That Bench has also been abolished.
May 1 know how long will the Gov-
ernment take to consider the
establishment of the permanent Bench
as reguested by the Kerala
Assembly?

Pandit G. B. Pant: There was &
move for acquiring filing powers
for the Bench that is located at
Trivandrum and I  understand that
the High Court there has a different
view. I was expecting that perhaps
there may be some appeal from that
order or leave to appeal to the
Supreme Court. That was my  ex-
pectation and I was of the view—I had
indicated it to those who were inter-
ested in the problem—that after the
matter had been judicially finalised,
the other question would be consider-
ed. So, it remains at that stage and
1 would not like to say that we have
ceased to consider it.

Shri Kumaran: That
question,

was not my

Mr. Deputy-Speaker: I will put it.
He wants to know whether there is
any rough idea as to how long it would
take to complete it

Shri Kumaran: No, Sir. The tem-
porary Bench was established as per
Section 51(3) of the States Renrganis-
ation Act. The Kerala Assembly has
demanded the establishment of a per-
manent High Court under Section
51(2) of that Act. I want to know
what action Governme#® propose to”
take.

Mr. Deputy-Speaker: That must also
be under consideration_

Shri Easwara Iyer: In view of the
fact that the matter relating to the
institution powers of the Kerala High
Court is not going to the Supreme
Court as there has been a compromise
between the parties—I have got the
records with me—may I know what
will happen regarding the establish-
ment of a permanent Bench which
has been recommended by the Kerala
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Assembly and how long will the
matter pend consideration by the
Home Minister?

Pandit G. B, Pant: 1 think the
same question has been put. It is
ingenious no doubt. The Government
has not received the opinion of the
Kerala High Court and we felt that
these matters could be considered
along with the opinion of the High
Court under the law itself. So, as
I said 1 have been waiting for the
other matter as to whether any
judicial pronouncement can be made
by the highest tribunal with regard
o the filing powers. After that
matter has been closed there, I pro-
pose to give further consideration to
the suggestion that has been made
here. I had expressed my views pre-
viously on the merits of the case and
I neced not repeat them now.

Shri Easwara Iyer: There appears
to be a newspaper report that an
ardent Congressman who had been
performing satyagraha for this pur-
pose in Trivandrum is threatening to
shift his sphere of activity here to
Delhi  Is it true?

Mr. Deputy-Speaker: Next question.

Pandit G. B. Pant: 1 did not catch
him.

Mr. Deputy-Speaker: I have called
the next question.

“Other Backward Classes”

*83. Shri N. R. Munisamy: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Unstarred
Question No. 2690 on 24th April, 1958
and state-

(a) whether it is not a fact that the
Constitution has enjoined certain de-
finite responsibilities and obligations
on Governments in respect of ‘“the
other Backward Classes” besides Sche-
duled Castes and Scheduled Tribes:

(b) whether those obligations and
responsibilities include inter alia the
provision for award of scholarships to
“Other Backward Classes”;



$37 Oral Answers

(¢) whether, therefore, the declsions
not to enumerate castes in the next
census except in the case of Schedul-
ed Castes and Tribes will adversely
affect the award of such scholarships
to other Backward Classes students;
and

(d) the exact and complete impli-
cations of the statements in answer
to parts (b) and (c) of the Unstarred
Question No. 2690 on 24-4-1958 ie.,
“when it might be necessary for
administrative reasons or to meet some
statutory obligations"?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Certain
provisions about Backward Classes
other than the Rcheduled Castes and
Scheduled Tribes have becn made in
the Constitution.

(b) Central Government and State
Governments have been awarding such
scholarships.

(¢) Not necessarily,

(d) The statement is quite clear and
its implhications evident

Shri N. R. Munisamy: Does not the
present decision to remove the caste
in the next Census tantamount to an
infringement of the Fundamental
Rights embondied in article 15 (4) of
the Constitution where it is stated
that the State shall make provision
for the advancement of any socially
and educationally backward classes
of citizens or for the Scheduled Castes
and the Scheduled Tribes? What steps
are being taken by the Government
to see that they are provided?

Shrimati Alva: T have not followed
the question.

Mr. Deputy-Speaker: Nor have I.

Shri N. R. Munisamy: The present
decision tantamounts to an infringe-
ment of the Fundamental Rights em-
bodied in article 15, sub-clause (4) of
the Constitution, May I know what
steps will be taken by Government
to see that they are provided with all
facilities as embodied in article 15,
sub-clause (4) of the Constitution?

13 AUGUST 1858

Oral Answers 528

Shrimati Alva: There are constitu-
tional provisions made for the Back-
ward Classes. After the Backward
Classes Commission Report was sub-
mitted, various surveys were made in
Part C States by the Deputy Director
General and that survey report has
been submitted which is being scru-
tinised by the Home Ministry now. In
the meanwhile, the Ministry of Edu-
cation looks after the scholarships of
the Other Backward Classes; they
rave the Board and they do the selec-
tion.

Shri P. R. Patel: May I know whe-
ther the Government is aware that
there is a big Thakur community in
Gujerat which is socially and econo-
mically more backward than the Hari-
jans, and no scholarship or any other
help is given to them?

Mr. Deputy-Speaker: There will be
other opportunities for representing
that case.

Shrimati Renu Chakravartiy: In
answer to sub-clause (c¢) of the ques-
tion the hon. Deputy Minister stated
that there must be no difficulty in
awarding scholarships to the Backward
Classes, In view of the fact that the
castes will be obliterated for the
Backward Classes would like to know
what exact]y is the method whereby
Government is going to ensure that
the stmdents of those very castes will
get the scholarships.

Shrimatl Alva: The Ministry of
Education has a Board in which the
Commussioner of Scheduled Castes
and Scheduled Tribes is a member.
That Board makes the selection. It
may be that there are some hardships
and some may not get the scholar-
ships, but the number is so very very
large that it is left to the Ministry
of Education to do the selection

Shrimati Renu Chakravartty: Does
it mean, therefore, that the Backward
Classes students will have to compete
with the other ordinary students who
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are generally regarded wé more Iof-
ward, or will there be some sort of
a guarantee that there will be a
machinery to judge the merts of
these students”

The Minister of Home Affairs
(Pandit G B. Paat)' The amount for
Batkward Classes 15 earmarked It 15
to be used only for the benefit of the
Backward Classes, no part of that
amount can be utihsed for the benefit
of other classes

Mr, Deputy-Speaker: The fear ex-
pressed was, so far as I could make
out, that if their classification from
the census 1s obliterated, how could
1t be possible for the Government to
award those scholarships to those
students

Pandit G B Pant For the present,
we have given directions that those
who have been treated as backward
in the past—there 15 a list maintained
in  the Edueation Ministry—should
continue to recelve these stipends and
scholarghips

Some Hon Members rose—

Mr Deputy-Speaker There are 41
questions on the list and we thave
covered only 12 We will go to the
next question

Supply of Iron and Steel to Bihar

+
. Shri Jhulan Sinha-
2 ]
"\ Pandit D N Tiwary:

Will the Minister of Steel, Mines
and Fuel be pleased to state

{a) the total amount of iron and
steel guota allotted to Bihar durning
the last two years and the total
amount actually supplied to them dur-
ing the said period, and

(b) the steps taken or proposed to
be taken to increase the supply of
Iron and steel to Bihar?

The Parllaméntary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Stnha): (a)
The totdl quantity of steel allotted

13 AUGUST 1858 °

Oval Anbwirs | 530,

to Bthar Btate wae 34,004 fons in 1988-
57 wsad- 17,667 tons during . 1867-58,
against which 12,89 tons and 0,646
tons were despatched Tespectrvely.

(b) Bteps have been taken to in-
crease overall indigenous production
in the country and subject to availa-
bility of foreign exchange, it is pro-
posed to mport steel to augment the
indigenous supply '

Shri Jhulan Sinhka In view of the
large shortfall between the gquantity
allotted and the gquantity actuslly
supplied, may I enquire whether Gov-
ernment has taken steps to ensure
that such a large shortfall is not re-
peated 1n future”

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): I agree
with the hon Member that the dis-
parity between the actual allocation
and supply 1s somewhat large, and
1 have already 1ssued instructions that
<teps should be taken to step up the
supphes as against allocations

Shri P. G. Sen, From the answer o
Starred Question No 1746 dated 18-4-
1958 I find that some States were
given 1n excess of their quotas where-
as Bihar has been supphed only 48.7
per cent It 1s, therefore, established
now that Bihar was unfairly treated
by the Iron and Steel Controller May
I know how Government propose to
compensate Bihar for this”

Sardar Swaran Singh: I am afraid
[ cannot agree with the complaint
that the hon Member has agamnst the
Iron and Steel Controller The rhote-
ment difficulties have been there,
particularly movements gorth of Bihar
on account of the bottleneck at
Mokameh Bridge I have lobked dnto
the matter and I have taken some
steps to ensure that the movement
difficulties may be tackled in coristl-
tation with the Railway Ministry.

Shri Tridib Kwmar Chaudhuri! May
I kriow whether the proposed amotmt’
of allotment of irom snd Stesl men.
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tioned in the answer is inclusive of
the allotments made to the big indus-
trial and engineering concerns, or do
these firms have to obtain their quola
separately?

Sardar Swaran Singh: The quanti-
ties that have been given in the ans-
wer include allocations under the fol-
lowing heads: non-agricultural quota,
agricultural quota, small-scale indus-
tries and G. D. 8,

Hospital Staff of State Collieries

~85 Shri Halder:
. Shri H N. Mukerjee:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

ta) whether the grnievancves of the
hospital staff of Government collhieries
in respect of weekly rest and gazetted
holiday- hac ! examined; and

tb) 1t so, the decision taken m the
matter?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
{Shri Gajendra Prasad Sinha): (a)
Yes; by the National Coal Develop-
ment Corporation (P) Ltd.—a Gover-
nment Company. to which the mana-
gement and ownership of Government
Collieries were transferred with effect
from 1-10-1856.

(b} The Company decided that
there was no need to disturb the
existing arrangements

Shri Halder: May I know why the
staff of Government collieries are
denied certain facilities that are given
to people similarly employed under
the Railway Ministry, and why this
anomaly should not be removed”

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): That
is a suggestion for action. We looked
into it and we thought that for those
people who have entered this service
according to these terms, the existing
terms should continue.

116 LSD.—2.
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Oil India (Private) Ltd.

*86. Shrimati Mafida Ahmed: Will
Minister of Steel, Mines and Fuel
be pleased to state:

(a) the total value of the as.ets of
the Assam Qil Co. in the newly
found oil area of Assam as estimated
by the Assessment Committee for .
transfer to the Oil India (Private)
Ltd.; and

(b) the date from which the Ol
India (Private) Lid. is expected to
function?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a)
The report of the Assessment Com-
mittee 15 still under consideration.

{b) Oil India (Private) Ltd 1s al-
ready functioning under acgis of an
ad hoc Board of Directors pending its
formal incorporation

Shrimati Mafida Ahmed: May I
know, Sir, the basic of the agreement
for the formation of the Qi1 India
(Private) Limited?

The Minister of Mines and Oil (Shri
K. D. Malaviya): It has been already
stated in this House, and if the hon.
Member wishes 1 can pass on the
general scheme of the agreement {o
her.

Shri Narayanankutly Menon: May [
know whether there are any secret
clauses 1n this agreement and, if there
are any, whether the hon. Minister
will place on the Table of the House
the whole agreement with Assam Oil
Company as well as with 1l India
{Private) Limited?

Shri K. D Malaviya: Therc are no
secret clauses in the agreement, and
the whole agreement can be placed
on the Table of the House if the hon.
Member so wishes,

Shrimati Mafida Ahmed: Is it not &
fact, Sir, that the A.OC, partner of
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Oil India, while forwarding the Inter-
national Petroleum Consultants Report
to the Government, has strongly sug-
gested to set up a unified refinery
near the oil fields in Assam and lay a
product pipe line to transport the re-
fined products to the rest of the
country; and, if so, may 1 know the
Government’s view on it?

Sbri K. D, Malaviya: 1 am afraid,
the supplementary is not very rele-
vant to the question which has been
put by the hon Member; if she wants,
she can put a scparate question and I
am prepared to answer if.

Foreign Exchange Budget

Shrimati Reau Chakravartiy:
Sardar Igbal Singh:
| Skl Tridib Kumar Chaudhurt;

Shri Panigrahl:
.o

Will the Mimister of Finance be
pleased to state:

(a) whether it has becn proposed
to extend the foreign exchange budpet
for the first half of the current finan-
cial vear by another three months;
and

{b) whether any decline in India's
export earnings during the current
half year is anticipated?

The Minister of Finance (Shri
Morarji Desai): (a) The House is
generally aware of the difficult foreign
exchange situatien that we are facing
which makes it necessary for us to
strech our existing resources to the
utmost exteni. It hasz been decided
therefore that for many purposes we
shall have to carry on for 9 months
with the foreign exchange allocation
made originally for 6 months. But the
question to whit extent and for what
purposes we should, and we can afford
to, make some supplementary alloca-
tions is a matter which will have to
be decided in September in the light
of all the circumstances.

(b) In view of the world economic
situation aflecting both the demand for
and the prices of our principal exports,
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it may be difficull to maintain our
export earnings but we are trying by
special promotional efforts to offset,
it possible, the decline.

Shri Panigrahi: May I know the
total amount of foreign exchange as
calculated and to be made available
from our export earnings during the
last two years of the Plan and if we
are not able to realise the target, to
what extent that target is going to be
reduced?

Shri Morarji Desai: We expected
that we might go to Rs. G50 crores of
exports, but as at present envisaged,
we find it will be only Rs, 600 crores.
Theretore, it s difficult to say what
weowiil reach an thosze two years.

Mr. Deputy-Speaker: The hon.
Finanee Minister wanted to correct his
reply.

Shri Morarji Desai: Yes; 1 gave a
wiong ampression in the matter  of
question No 80 about the debt due to
us from Pakistan about which nego-
tations aie going on.

Mr. Deputy-Speaker: T was also sur-
prised at the figure.

Shri Morarji Desai: 1 have said
Rs. 23 crores. That was only one item.
There are four major items: one i3
Rs. 50 crores; the sccond is Rs. 49
crores; the lhird is Rs. 23 crores and
the fourth is Rs. 16.5 crores. And
there are several minor items about
which I cannot give an estimate.

Shri Bimal Ghose: And there is
also Pakistan's demand on us.

WRITTEN ANSWERS TO QUES-
TIONS

Ex-Saurashtra Railway Corruption
Case

-

*74. Shri T. B. Vittal Rao: Will the
Mumister of Home Affairs be pleased to
refor to the reply given 1o Starred
Question No. 338 on the 21st Novem-
ber, 1957 and state:

(a) the progress since made with
regard to the prosecution lasunched
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against certain officers of the ex-
Saurashira Railway for alleged crimi-
nal conspiracy to defraud Government;
and

(b) whether 1t 15 a fact that one of
the officers has since died?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) The case has
ended in acquittal.

(b) Yes

Untouchability

*88. Shri B. C. Mullick: Will the
Minister »f Home Affairs be pleased
to refer item No 12 page 14 of the
Report of the Commissioner for Sche-
duled Castes and  Scheduled Triibes,
part 1 of 1936-57 and state

{u) wacthor Govenmnoent have con-
sidered the desirabihity of entrusting
the task of (valuating progress made
in the removel  of  untouchability
and othe:r welfare matters to a Com-
mission to be appeinted by the Presi-
dent 1n accord.mce with the provisions
of Aruecle 339 of the Constitution,
and

{b) if so decision taken thereon?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) A Commission to
be appointed unde:r Article 339 of the
Constitution can  report only on the
admustiation of the Scheduled Areas
and the welfare of the Scheduled
Tribes v the States It cannot be en-
trusted with the work of cvaluating
the progress made 1n the removal of
untouchahility

(b) Does not atise

Production in Defence Establishments

Shri S. M. Banerjee:
Shri Tangamani:
1 Sardar Igbal Singh:
| Shri Ram Krishan:

Will the Minister of Defence be
pleased to state:

*89.

(a) whether a conterence was held
in Delhi in May, 1858 to discuss pro-
duction in Defence Establishments;
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(b) if so, the decisions taken by
the conference; and

{c) whether production of civilian
goods in Ordnance Factories was also
discussed”

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) Yes

(b) This was a meeting of officers of
Services and of Production and
Research and Development. Organisa-
tions to exchange ideas, information
and experience with a view to improve
and accelerate production of Defence
Stores The conference was not called
fo taking any decisions

ie) Yes
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Central Zonal Council

}

Shri Vajpayee:
*81. { Shri D. C. Sharma:
| Sardar Igbal Singh:

Will the Mimster of Home Affairs
be pleased to lay a statement showing:

(a) the subjects discussed at the
1third meeting of the Central Zonal
Council; and

(B the decisions taken thereon?

The  Minister of Home  Affairs
(Pandit G B Pant): (a) A copy of
the agenda of the mecting 1s placed on
the Table of the Lok Sabha. (See
Appendix I, Annexure No. 75)

(b} The proveedings of the meeting
have not yet heen finalised A copy
of the proceedings will be placed in the
Parliamen! Library o. spon as  they
are ready.
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Free Mid-day Meals to School
Children

Shri Kodiyan:
*03. { Shri D. C. Sharma:
Shri Kalika Singh:
Will the Minister of Education be
pleased tn state:
ta) whether the Central Govern-
ment have given any financial eid to
the State Governments for providing
school children with free  mid-day
meals, and
tb) 1f so0, the nature and extent of
ad given”
The Minister of Education (Dr. K.
L. Shrimali): iar Yes, Sir

th) A statement 15 laid on the Table
of the Lok Sabha  (See Appendix I,
annexure No 76

Agreements on Avoidance of Double
Taxation

[ Shrimati Renu Chakravartty:
| Shri Vajpayee:
{ Shri D. C. Sharma:
vgq J Shri Wodeyar:
" ) Di. Ram Subhag Singh:
| Shri Shivananjappa:
[ Shri Raghunath Singh:
Lshrl Sanganna:

Will the Minister of
pleased to state:

Finance be

(@) whether Government of India
have finalised the terms of the agree.
ment on avoidance of double taxation
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with the United Kindom and other
countries of Europe; and

(b) if so, what are the terms of
the agreements?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b). A
statement giving the position is laid
on the Table of the Lok Sabha. [See
Appendix I, annexure No. 77].

Odissi Dance

Shri Jaganatha Rao:

-
95. Shri Sanganna:

Will the Muuster of Scientific Re-
search and Cultural Affairs be pleased
to refer to the reply given to Starred
Question No. 1749 on the 18th April,
1958 and state:

(a) whether the attention of Gov-
ernmeni has been drawn to the Press
statement  wsued by the  Sangeet
Natak Akadami that '‘Odissi dance’
is not recognised as one of the classi-
cal dances of India; and

(b) if su, the reaction of the Gov-
ernment thereto”

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). Yes, Sir, but the
said Press nole 15 not nconsistent
with my reply. In my reply 1 had said
that the Akadam: has recognised the
Odissi system of dance and made
grants for its promotion and develop-
ment, while the Press note drew
attentnion to  the fact that the
Akadami has not yet recognised it as
a classical dance form.

Arrest of Customs Preventive Officer

*86. Shri Raghunath Singh: Will the
Minister of Finance be pleased to state
whether it 15 a fact that a Customs
Preventive Officer was arrested on the
4th July, 1958 in Bombay on a charge
of helping a man to smuggle from a
ship 97 bars of gold worth about
Rs. 125,0007

The Deputy Minister of Finance
(Shri B. R. Bhagat): Yes, Sir. The
facts are generally as stated by the
Honourable Member except that the
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quantity and value of gold were 08
bars and Rs. 1,74,240 respectively.

Manufacture of Vitamin ‘C’ in India

*87. Shri Assar: Will the Minister of
Scientific Research and Cultural Affairs
be pleased to state:

(a) whether 1t is a fact that the
National Chemical Laboratory of Poona
has worked out a new method of pre-
paring Vitamin ‘C’ in India;

{b) 1if so, whether that Vitamin ‘C’
is as perfect as British and American
productions;

(c) 1f so, whether Government are
considering any scheme to produce
Vitamin *C’ on a large scale by
this method; and

{d) if s0, the nature of the scheme?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) The National Chemical
Laboratory has worked out laboratory
and chemical engineering detmils for
the manufacture of Vitamin ‘C’ by a
method based on a known process.

(h) Yes, Sir

(¢) and (d) Offers received from
firms interested in undertaking the
commercial development of the process
are unde: consideration of the
National Rescarch Development Cor-
poration.
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Beggar Problem

(Shri Harish Chandra
99, Mathar:
Sardar Iqbal Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether any survey of beggar
problem in the country particularly
in the Centrally Administered Areas
has been carried out;

(b) how many institutions are work-
g for the rehabilitation of beggars
in Delhi; and

(c) the number of beggars rehabi-
1tated in Delhi during the last two
years?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) After the 1951
census, no country-wide survey of beg-
gars has been carried out in India,
Small local surveys have, however,
been made in the States of Andhra
Pradesh, Uttar Pradesh, Madras,
Madhya Pradesh and Bombay and the
Union Territory of Delhi.

{b) One

(c) 31 persons were rehabilitated
between 1-1-1956 and 14-7-1958.

India Office Library

*100. Shri D. C. Sharma: Will the
Minister of Sclentific Research and
Cultural Affalrs be pleased to state:

(a) whether any further progress
has been made in negotiations with
the United Kingdom regarding India
Office Library; and

(b) what further action Govern-
ment propose to take in the matter?

The Minister of Scientific Research
and Cultoral Affairs (Shri Humayun
Kabir): (a) No further development
has taken place in the matter since
Starred Question No. 118 on the subject
was answered in the Lok Sabha on
13th February, 1858.

(b) Further action will be considered
in the light of the reply from the
United Kingdom Government to our
note sent to that Government on 10th
February, 1958.
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Artificial Rain

[ Sardar Igbal Singh:

‘101 3 Shrl Ram Krishan:
Will the Mimster of Scientific
Research and Cultaral Affairs be

pleased to state:

{a}) how far the experimeunts for
making artificial rain through steam
injection have proved successful; and

(b) whether these experiments can
be carried out on a commercial basis
and 1n a cheap manner?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayman
Kabir): (a}: On the basis of dsta
available it cannot be sard that the
steam injection method of artificial
rainfall has proved successful.

tb) Dees not arise.

Foreign Investments

Shri V. C. Shukia:
*102  Shrimatl Rens
L Chakravartty:

Will the Minister of
pleased tc state:

Finance be

(a) whether any concrete measures
have recently been taken by Govern-
ment to bring about an appreciable
increase in the present and potential
foreign investments in India; and

(b) if 0. the particulars thereof?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
and (b). The House is aware of the
incentives that exist already in this
country for the investment of forei
capital, Government are of the view
that these incentives are generally
attractive and such as to encourage
further foreign investment in  this
country.
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Recently, a team of Revenue offi-
cials had discussiong with the Gov-
ernments of several countries in
Europe to devise suitable arrange-
ments to avoid double taxation. When
these negotiations are finalised and
agreements are signed, these will
constitute additional facilities for
foreign investment,

Supply of Arms to Nagas

*103, Shri N. R. Munisamy: Will
the Minister of Defence be pleased
to refer to the reply given to Starred
Question No. 2112 on the 9th May,
1958 and state:

(a) the results of the examnation
of the proceedings of the Court of
Inquiry which investigated the inci-
dent in which four army personnel
were found nvolved in supplying
arms to Naga hostiles;

(b) whether civilians were also
involved in these incidents; and

tc) whether any arms and ammuni-
tions were recovered from these
Nagas?

The Deputy Minister of Defence
(Shri Raghuramalah): (a) As a result
of examination of thc proceedings of
the Court of Inquiry, suitable action
is being taken apgainst th: Army
personnel found responsible, either
directly or indirectly, for 'he inci-
dent.

(b) Some civiliang are als) suspect
ed of having been involved in the
incident.

(¢c) The Governmeni hav: no
information about any arms an:l
ammunition having been rccovered
from the Nagas which can be con-
nected with this incident.
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Purchase of Vessel, “M. V. Nicobar”

*105. Shri H. N. Mukerjee: Wil
the Minister of Home Affairs be
pleased to state:

(a) whether in 1956 a vessel now
named “M.V. Nicobar" was purchased
by Government;

(b) 1if su, the price paid for such
purchase,

(¢} whether in connection with the
purchase, reports were received
regarding corruption on the part of a
high official of the Government of
India;

(d) whether it is a fact that the
Special Police Establishment  thave
investigated the matter; and

(e) if so, the action taken in the
matter?

The Minister of Home Affairs
(Pandit G. B, Pant): (a) Yes

(b) £240,000.

(¢} to (e) Certain allegutions of
corruption were made agsinst some



545 Written Answers

officers, The SPE which investigated
the matter has recommended depart-
mental action againsi tae  officers
concerned. Their reccinmendation is
under consideration.

Indian Institute of
Kharagpuar

*106, Shri Ajit Singh Sarhadi: Wilil
the Minister of Defence be pleased
to state:

Technology,

(a) whether it 15 a fict
Research Laborator: of 'he Indian
Institute of Technology, Kharagpur
is conducting research in matters con-
nected with shipping and naval techni-
que and Radars,

trt the

(b) 1f »0, whelner ~teps have been
taken to bring aboutl co-operat.on and
co-ordination between the Science
department of Defence Orgamisation
and the said Research Laboratory;
and

(¢) the nature of the steps taken?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) Yes, Sir

tb) Yes, Sir.

(¢} Prof. S. C. Mitra, Head of the
Department of Shipping and Naval
Technique at the Indian Institute of
Technology, Kharagpur, has been
appointed a Member of the Naval
Research  Panel of the Defence
Research and Development Advisory
Committee, and he is also otherwise
constituted.

Liaison visits by scientists and
engineers of the Defence Rescarch
and Development Organisation to the
Tnstitute and vice versa are  carried
out. In addition, technical informa-
tion is also exehanged.

Punjab University (Camp) College,
New Delhi

{Shri D. C. Sharma:
*107, { Sardar Iqbal Singh:
LShrl Ram Krishan:

Will the Minister of Education be
pleased to state:

(a) the progress so far made for the
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progressive transfer of Punjab 1._lni-
versity (Camp) College, New Delhi to
the University of Delhi;

(b) the steps taken for the absorp-
tion of the staff of Punjab University
(Camp) College, New Delhi;

(c) whether a number of represen-
tations have been received regarding
the continuance of this college under
the Punjab University; and

(d) if wo, the action taken thereon?
The Minister of Education (Dr.

K. L. Shrimali): (a) to (d). A stale-
ment is laid on the Table of the Lok

Sabha. [See Appendix 1, annexure
No. 78.]
Loan from Export-lmport Bank of

the U.S.A.

Shri N. R, Munisamy:
. | Shri D, C, Sharma:
Shri Rameshwar Tantia:
| Shri Damani:
*108. { Shri Panigrahi:
Shri Tyagi:
Dr. Ram Subhag Singh:
Shrimati Renn Chakravartty:
Sardar Igbal Singh:

Will the Minister of
pleased to state:

Finance be

(a) the programmes and projecis
evolved for the utihsation of the 150
million doliars loan sanctioned recent-
Iy by the Export-Import Bank of the
United States;

(b) whether the allocations have
been finalised for providing capital
equipment to industries in public and
private sectors from this credit; and

(¢) how much of this eredit will be

sel apart for the public and private
sectors?

The Depuly Minister of Finance
(Shrimati Tarkeshwarl Sinha): (a)
A statement is placed on the Table
of the Lok Sabha. [See Appendix I,
annexure No. 79.]
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(by and (c). Yes, Sir: sbout Rs. 50
crores have been tentatively earmark-
ed for public scetor projects and
about Rs. 21 crores for private sector
projects, Detailed allocations for
individual projects have not yet been
finalised.

Electrification of Kutab Minar
Sardar Iqbal Singh:

“169. Shri Ram Krishan:
Will the Minister of Scientifie
Research and Cultural Affairs be

pleased to refer to the reply given to
Starred Question No. 2032 on the 6th
May, 1958 and state whether the elec-
trification of Kutab Minar has since
been completed?

The Minister of Scientific Research
and CuMural Affairs (Shri Humayun
Kabir): No, Sir. The top-most balcony
is still to be electrified.
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Suppression of Immoral Traffic

1 Shri Muhammed Elias:
‘ -‘{s:m H. N. Mukerjee:

Wiil the Minister of Home Affairs
be pleased to lay a statement show-
ing:

(a) the progress so far made in the
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enforcement of the Suppression of
Immorci Traffic in Women and Girls
Act, 1956:

(b) how many protective homes or
similar institutions have been set up
in the Centrally administered territo-
ries as well as in the rest of the Unmion:

(c) what 15 the accommeodation at
present available in the said protec-
tive homes;

td) the numbeor of former prostitutes

who have been rehabilitated since Lhe
1t May_ 1958; and

(¢) whether u umiform poliey is
being pursued by the different States

in 1egard to the enforcement of the
Act?

The Depuiy Minister of Home
Affairs (Shri Alva): (a) to (e). A
~latement 1s laxd on the Table of
the Lok Sabha. [See Appendix I,
anncexure Na. 80.]

Secondary Education

183. Shri Damani: Will the Minister
of Education be pleased to lav on the
Table a statement indicating the extent
nf utihsation by diferent States dur-
g the year  1957-58, of  Central
Grants for secondary education?

The Minister of Education (Dr. K. L.
Shrimali): The information is
heing collected from the State Gov-
crnments and will be placed on the
Table of the Sabha in due course.

Training of Indian Technicians for
Steel Plants

184. Shri Morarka: Will the Minister
of Steel, Mines and Fuel be pleased
to state:

(a) what are the contractual
obligations of the various consultants
for training Indian personnel;

{b) how far these obligations have
been carried out: and

(e) what 1s being done to imple-
ment their obligations fully?
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The Minister of Steel, Mines and
¥uel (Sardar Bwaran Singh): (a) to
(c). A statement is laid on the Table
of the Lok Sabha. [See Appendix I
annexure No 81.]

Estimates for Steel Plants

185 Shri Morarka:
"\ Shri . C. Sharma:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

fa) the latest estimates of cost of
the different steel plants including
estimates for mining equipment and
-materials, township, consultants and
experts’ fees, etc.;

(b} how thev differ
original ones; and

(¢) the reusons for this difference?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
‘Steel plants proper are esiimated to
<ost—

from the

Rourkela — Rs. 170 crores
Bhilal -— Rs. 131 crores
Durgapur — Rs. 138 crores

These cstrmates do not include  the
cost of townships, ore mines and
quaries, land, prospecting and
designing, development of source
of water supply, power supply
facilitics upto the perimeter of the
plant, personnel required for
operation :ncluding cost of training,
railway works outside the perimeter
of the plant, personnel employed
directly by the project, customs duty.
office  expenditure and such other
ancillary expenditure

It is difficult to give at this stage
any accurate estimates but with the
experience we have had so far it
would be reasonable to estimate that
the other items would cost—

‘Three townships Rs. 42 crores
Iron ore mines &
limestone
quarries Rs. 20 ”
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Fees to Consul-

tants .. Rs 925 crores
Cost of Soviel

staff Rs. 45 "
Water supply

arrangements .. Rs. 45 "

Other expenditure

on prospecting,

clectrical and rail-

way works

outside the peri-

meter of the plant,

cost of project

staff, training

schemes, office

expenditure and

customs

duty. .. Rs. 40 "
In none of these estimates has any
provision been made for likely increas-
es in cost on account of the ‘escalation’
clauses. These are difficult to deter-
mine particularly in the present
context when after a series of increas-
es, there is a tendency for some
prices to fall.

(b) and (c) The estimates origin-
ally made were:—

Rourkela Rs. 28 crores
Bhilai .. Rs. 110 ™
Durgapur .. Rs. 115 ~

These were for the steel plants proper
and were based on the estimates
given in:

(i) the detailed project report for
ths  Rourkela steel plant
submitted by Indian Gemec-
inschaft 1n  October-Novem-
ber 1955;

(ii) the detailed project report
for the Bhilai steel plant
submitted by the Russians in
December 1855;

(1ii) the preliminary specifications
and summary of prices sub-
mitted by the Indian Steel-
works Construction Co,, in
January 1956:

The difference in the original and
revised estimates are primarily due
to:—

(a) Additions and improvements
made to the project reportss
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(b) Purchase abroad of structural
steel work, referactories and
such stores, which it was
originally thought, could be
procured from India, Prices
abroad of these items are
generally higher than in
India;

(¢) Under-estimation by the
Consultants and increase of
prices and wages in Europe
between the time of estima-
tion and the time when
contracts were concluded
This applies mainly to Rour-
kela; and

td) Under-estimation by the
Indian Steelworks Construc-
tion Company of cost of civil

engineering and erection
rharges in India
The significance of the original

project estintates differ and is not
the same 1n the case of three projects.
The Russian project cstmate
for the Bhilay steel plant was
virtually the suppliers quotation for
such machinery and equipment as
was proposed, in the report, for
supply from the Soviet Union. The
estimate of Indian costs was based on
certain assumptions and was in no
sense a quotation

In Durgapur, the mnitial estimate
for plant and machinery to be import-
ed from the United Kingdom was to
be subject to an increase of not more
than 5 per cent In certain sections, in
the final quotation. The figure for
erection, civil engineering, shipping
and transportation given in the
original estimates were the contrac-
tor's preliminary estimates and ISCON
had said that it was not possible to
estimate these costs, in detail, in the
time available.

In the case of Rourkela. the estimate

of expenditure both on plant and
equipment and on civil engineering
and erection costs was merely the
Consultant's opinion of the likely
costs and did not represent the offer
of any suppliers.
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Durgapur Steel Works

186, Shri Morarka: Will the Minis-
ter of Steel, Mines and Fuel be pleased
to state:

(a) the total amount advanced by
the British Banks and the U K. Gov-
ermment for Durgapur Steel Works
so far;

(b) the approximate amount of the
loan that will be drawn during the
current financial year;

(c) the total interest due or paid to
them so far; and

(d) the rate of interest payable to
each?

The Minister of Sieel, Mines and
Fuel (Sardar Swaran Singh): (a)
£500,000 sterling by the British
Banks, U K. Government ‘NIL'

(b) (i) Likely to draw £7 million

sterling from the  British
Banks, and

(1i) £15 million sterling expect-
ed to be drawn from the U. K.
Government credit.

(c) £2,08,76-14-2 paid for the period
c¢nded on 30-6-58

(d) for the loan from the syndicate
of British Banks interest 1s payable
at 1% above the Bank of England
official disount rate ruling from time
to time subject to & mimimum of 4}%.

For the U. K Government loan the
rate of interest payable is interest at
the rates applicable at the tmme of
each drawing to loans for a compar-
able period from the Consolidated
Fund under Section 3)2) of the
Export Guarantee Act 1849 plus
1/8 of 1% per annum for administra~
tion charges.

Daurgapur Steel Works

187. Shri Morarka: Will the Min-
ister of Steel, Mines and Fuel be
pleased to state:

(a) what are the services rendered
by the International Construction Co.
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Ltd. who have been appointed as Con-
sultants to Durgapur Steel Works;

(b) what are the total fees paid to
them so far: and

(¢} whether they have carried out
their obligations under the agreement?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
As laid down in the agreement with
the Company for Durgapur Works
they arc to render the services detail-
ed below:-—

(1) Plan the general layout of the
Works at Durgapur complete
in all respects,

(1) Plan the layout of each main
and  ancillary department
with the requisite plant and
machinery and details thereof.

(ili} Prepare tender documents,
issue enguiries, examine and
scrutinise tenders and speci-
fications received, and advise
the Government as to their
merits in fulfiliing the produc-
tion specified and give their
opinlan to the Government as
to the suitability of the plant
offered and as to the reason-
ableness of the orices
submitted as compared with
prices ruling at the time in
the world market

(iv) Approve the design and
supervisc the manufacture of
all plant and machinery
ordered, progress and test and
inspect the same, where re-
qured, before despatch to the
site.

(v) Supervise the co-ordination of
manufacture and despatch to
site using Indian shipping to
the maximum extent where
ships are available, of all
imported materials, plant,
machinery and equipment in
accordance with the plan of
progress for the construction
of the Works, the necessary
time schedule covering all
stages of the work to be pre-
pared as soon as possible.

(vi) Supervise the co-ordination

of manufacture and despatch
to site of such materials as are
supplied from India in accor-
dance with the plan of
progress for the construction
of the works.

(vi1) Supervise the construction

and erection at site and with
a view to thesc being carried
out in the order and at the
speed  required to complete
the plant and put it in com-
mission at the intended date.

(viii) Prepare and issue to the

Government the appropriate
certificates  of  satisfactory
completion of each section of
the Works, and of the Works
as a whole and that the com-
plete Iron and Steel Works
15 capable of achieving the
output specified in this Agree-
ment.

(ix) Advise generally and co-

operate with the Government
in arrangmg the services out-
side the houndary of the
Works.

(x) Submit three-monthly reports

{o the Government on the pro-
gress of manufacture of all
plant, machinery and equip-
ment, ordered by the Govern-
ment on the advice of the
Consulting Engineers, and on
work carried out at site, at
the same time pointing out
such items as appear likely
to be late and take steps to
remedy the position.

Interim reports will, in addi-

tion, be issued as and when justi-
fiably required.

(x1) Scrutinise claims for progress

payments, issue certificates for
work done overseas and in
India, and issue certificates for
payments due on  shipment
and submit monthly state-
ments of all certificates of
payments issued upto-date.

(xii) In view of the importance

of having a sufficient supply
of ndegquately trained men
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avalable to start up the
Works the Censulting Engi-
neers shall use their best
endeavours to assist the Gov-
ernment In formulating
sulable training schemes and
to secure practical experience
in works overseas for selected
tramees.

It 15 understood that the work cover-
ed by this clause does not include the
preparation of such design and detail-
ed working drawings for manufactur-
ng purposes as are usually provided
by the manufacturers These shall be
provided by the Contractors appointed
for the work 1n question to the satis-
faction of the Consulling Engineers
The Consulting Engineers shall subject
otherwise provided 1in the Agreement
Act generally a- the representatives
of the Goveinment during the con-
stiuction of the Works a< well as after
completion thereof until the works
shall be 1cady to commence operations
on an efficient basis to the satisfaction
of the Government (decision of  the
Government in thi< behalf being final
and conclusive) for a period of six
vears from the 1«1 day of December,
1955

th) Rs 7840000
(c) Yes

Durgapur Steel] Works

188. Shri Morarka: Wil the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state.

(a) whether Government have re-
cewved any report from the Inter-
national Construction Co. Ltd. under
clause 3(3) of the agreement for Dur-
gapur Steel Works, 1855;

(b) if 80, how many and at what
intervals; and

(c) what progress does the latest
report indicate about‘the plant and
machinery for Durgapur”

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Yes

(b} Five Quarterly.
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(¢) Progress of manufacture on
plant and equipment is said to be
satisfactory and in step with dates for
starting operation of the various
departments of the plant.

Payments to Consultanis of Steel
Plants
189. Shri Morarha: Will the Mnis-
ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) what 1s the total amount of
technical fee paid to different consul-
tants for the three steel plants;

(b) what iy the amount remaimung
to be paid, and

(¢) when is the balance
payable”

The Minister of Steel, Mines and
Fuel (S8ardar Swaran Singh): (a)
to (c) A statement is laid on the
Table of the Lok Sabha [See Appen-
dix, T annexure No 82]

Hindustan Steel Limited

190. Shri Morarka: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state-

(a) whether the German consul-
tants to the Hindustan Steel Limited
have submitted any report to the
Government as required under clause
3(vi1) of the Technical Consultant's
Agreement dated 21st December,
1953, and

(b) 1f so, how many and at what
intervals?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b) Yes Sir, a report is submit-
ted by the German Consultants at
the close of each month to the Hindu-
stan Steel Private Limited. Upto-
the end of June, 1958, thirty reports
have heen submitted.

Manganese Ore

191. Shri Morarka: Will the Minus-
ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) the total deposit of first grade
manganese ore estimated in  thus
country; and

(b) the annual requirement of first
grade manganese ore within the

amount



$57 Written Answers

country and what quantity 1s export-
ed annusally?

The Minister of Mines and oil (Shri
K. D. Malaviya): (a) The total re-
serves of manganese ore in the
country are estimated at over 100
million tens Grade-wise deter-
mmation of the manganese oOre
m the country has not been carried
out, but the rescive of high grade
manganese ore are roughly estimated
at 15 milhon tons

(b) Grade-wise figures of maganese
ore utilised 1n the country and the
quantity exported are not recorded,
The average -~nnual consumption of
maganese ore of all grades in  the
toustry for the last thiee years was
60000 tons und the average gquantity
exported during the last three years
was 11345000 tons per year,

Financial Assistance to UP,

192. Shri 5. M. Baneryce: Will the
Ministes of Finance b pleased to
state the amount santt. ned to meet
the sea.city cond.lun, .. the districts
of Eastern UP duning the years 1957-
58 and 1958-59 so far”

The Minister of Finance (Shri
Morarji Desai): Assistance to States for
searcity conditions 15 given under the
scheme of Central Assistance for
natural calamities, which 1neclude,
flood, drought, cyclone, earthquake, etc
The UP Government were sanction-
ed the following amounts in 1957-58
and 1958-59

Grant Loan

tin lakhs of Rs )
1957.58 2174 40
1958-59 Nil 70

Of these, only the loan of Rs 40
lakhs in 1957-58 was sanctioned speci-
fically for minor irmgation works, hav-
ing regard to the scarcity conditions
in the eastern districts of UP The
other amounts were intended to assist
the State Government towards theu
expenditure on relief operations both
on account of flood and drought, with-
out reference to any particular region
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Skilled Workers in Ordnance
Factories

193. Sbri 8. M. Banmerjes: Will the
Minister of Defence be pleased to
state the number of siilled workers
employed in Ordnance Factories pro-
moted to highly skilled grade during
1957-58?

The Deputy Minister of Defence
(Shri Raghuramaiah): The number
of skilled workers employed in Ordu-
ance Factories promoted to  highly
skilled grade during the calendar
vears 1957 and 1958 is given below:—

Durmg 1957 during 1958
(upto 23-7-58)
45 10

Capital Gains Tax

194, Shri Morarka: Will the Mimis-
ter of Finance be pleased to state:

(a) what is the total amount of
capital gains tux reahsed so {u: (yvear-
wise) sinee 1ts inception; and

(b) what is the total
amount pending realisation?

The Minister of Finance (8hri
Morarji Desal): (a) The total amounts
of capital gains tax realised upto 30th
June, 1958 (year-wise) since its incep-
tion are as underi—

assessed

Year Tar real sed
(Rs mn lakhs)
1847-48 (post-partition) 345
1948-49 119-9
1949-50 471
1950-51 363
1951-52 201
1952-53 82'6
1953-54 91
1954-55 83
1955-56 43
1956-57 5]
1957-58 22:1
1958-59 (upto 30-8-58) 45

unverified with treasury,.

Capital gams were, fo1 the fist
time, subjected to tax for the assess-
ment year 1946-47. This tax was abo-
lished with effect from 1st April, 1048
and re-introduced with effect from 1lst
April, 1857
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(b) The total assessed amount pend-
ing realisation as on the 30th June
1958 is Rs. 44'7 lakhs.

Export of Coal to Pakistan

185. Shri Tridib Komar Chaundhunri:
Will the Minister of Steel, Mines and
Puel be pleased to lay a statement on
Table showing:

{a) the figures for the monthly des-
patches of coal to East Pakistan 1n
1958 so far under the trade agreement
with Pakistan,

(b) whether our commitments have
been met in full,

(¢) how are payments for the coals

obtamned; and

td) what authonhies are charged
with the despatch of coal to Pakistan?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
The monthly despatches of coal to
East Pakistan are shown in the state-
ment laid on the Table of the Lok
Sabha [See Appendix 1, annex-
ure No 483 )

(h) On the whole, Yes

(c) and (d) The exports are ariang-
ed through normal trade channel~
against letters of credit opened by the
Government of Pakistan to cover the
full value of the coal, including freight
up to the border. cessec and  taxes

ete

Grants-in-aid to States during Plan
Periods

196. Shri Vajpayee: Wil the Minus-
ter of Finance be pleased to state
whether financial assistance given to
the States by way of grants-in-aid
during the First Five Year Plan and
the Second Five Year Plan so far has
been fully utilised by them?

The Minister of Finance (Shri
Morarji Desal): Grants to States fall
into two categories, conditional and
unconditional. The latter merge 1n
the State revenue and no gquestion of
thelr utilisation arises. In the case of

conditional grants, which are mostly
related to the actual expenditure oo
individual schemes;, the unspent
amounts are carried over 1o subse-
quent years and adjusted Subject
to this adjustment, the grants paid
to the States during the First Five
Year Plan and Second Five Year
Plan Period so far may be considered
as utihised

Income Tax Arrears

‘ Shri Vajpayee:
197 Sardar Igbal Singh:
) Shri Biren Roy:
Shri Rameshwar Tantia:

Will the Minister of Finance be
pleased to state

(a) the total amount of mmcome-tax
airears (State-wise) on the 30th Jurne,

1958,

th) the arrears for 1951-52 to 1857-
58 (yeai-wise) out of the above
amount, and

(¢) the steps taken for 1ts  early
reahsation?

The Minister of Finance (Shri
Morarji Desal): (a) and (b) The in-
formation 1s not readily available and
15 being collected A statement giving
the information will be laid on the
Table of the House as early as possi-
ble

{¢) A statement giving the infor-
mation 1s laid on the Table of the
Lok Sabha [See Appendix I. an-
nexure No 841

Pending Income-tax Appeals

198. Shri Morarka: Wili the Munister
of Finance be plea-ed to state.

ta) the number of income-tax ap-
peals pending with the appellate As-
sistant Commissioners as on the 3lst
March, 1858,

(b) out of the above number, how
many are pending for more than 2
vears and how many for more than a
vear, and

(c) the reasong for the delay in dis-
posing of these appeals?
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The Minister of Finance (Bhri
Morarfi Desal): (a) The number of
appeals pendirfg with the Appellate
Assistant Commissioners on the 31st
March, 1958 wag 83,280

(b) Out of 83,280 appeals pending on
the 3Ist March, 1958, 8,446 appeals are
pending for more than two years and
13,111 appeals are pending for more
than one year but less than two years.

(¢) The reasons for thewr non-
disposal are as under:— .

(1) Appeals awaiting the
decision of the Tribunal,
High Court or Supreme
Court in the same case
or similar cases 1,651

(i1) Appeals awaiting the
disposal by the Income-
tax Officer of applica-
tions under section 27 of
the Income-tax Act 1,683

(iit) Appeals awalting re-
mand reports 813
(1v) Appeals awaiting com-
pletion of penalty or
prosecution proceedings 29

Appeals kept pending
at the request of the
assessees 783

{v

{v1) Appeals fixed up for
hearing 6,208

{vii) Appeals pending for
various other reasons 10,300

ToraL 21,557

Central Social Welfare Board Grants

199 Shri Vajpayee: Will the Minister
of Education be pleased to lay a state-
ment on the Table showing the names
of the public institutions and organi-
sation in Uttar Pradesh which have
been given grants by the Central
Social Welfare Board during the years
1956-57 and 1957-58 and the amount of
grants given to each of them?

The Minister of Education (Dr. K. L
Shrimall): A statement giving the
requisite information is laid on the
Table of the Lok Sabha [See Appen-
dix I, annexure No. 85.]
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Secondary Education in TUttar
Pradesh

200. Shri Vajpayee: Will the Minis-
ter of Education be pleased to stata:

(a) the number of schemes that
have been submitted by the State
Government of Uttar Pradesh regard-
ing reorgamsation of Secondary Edu-
cation during 1858-58;

(b) whether any of these schemes
has been sanctioned; and

(¢) 1f so. what amount has been
given or 1s proposed to be given to
Uttar Pradesh for this purpose?

The Minister of Education (Dr. K. L.
Shrimali): (a) Twenty.

(b) Yes, Sir

(c) Rs 32:968 lakhs proposed to be
gven

Expenditore Tax

201 Shri Supakar: Will the Minister
of Finance be pleased to state the total
number of assessees of expenditure tax
ascertained or registered so far?

The Minister of Finance (Shrl
Morarji Desai): The total number of
expenditure-tax assessees borne on the
Registers of the Department, as on
30th June, 1958, 15 6,957

Houses for Scheduled Castes and
Scheduled Tribes

202, Shri Pangarkar: Will the Minis-
ter of Home Affalrs be pleased to state
whether the amounts allocated to
Government of Bombay for construe-
tion of residential accommodation for
Scheduled Castes and Scheduled
Tribes during 1956-57 and 1957-58 have
been spent accordingly on the pro-
posed schemes?

The Deputy Minister of Home Affairs
(Bhrimati Alva): The information is
being collected from the State Govern.
ment and will be laid on the Tabla of
the House as soon ag received,
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Output of Steel

208. Shri Pangarkar: Will the Minis-
ter of Bieel, Mines and Fuel be. pleas-
ed to state:

{a) the total output of sieel during
1957-58, State-wise; and

(b) the total guantity of steel ex-
ported to foreign countries, country-
wise during the same period?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). A statement is laid on the Table
of the Lok Sabha. [See Appendix I,
Annexure No. 86.]

Limestone

204. Shri Pangarkar: Will the Minas-
ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) the total ouiput of limeslone
during 1957-58 State-wise; and

(b) the amount of limestone export-
ed to foreign countries, country-wise
during the same period?

and Ofl

The Minister of Mines
{Shri K. D. Malaviya): (a) Returns
for limestone us1e received calendar

year-wise. Figures of State-wise pro-
duction of limestone for the calendar
year 1957 are as follows:—

States Quantity (Tons)
Andhra Pradesh 483,462
Assam 74,802
Bengal 26,164
Bihar 1,498,653
Bombay 617,480
Madhya Pradesh 1,050,896
Madras 1,116,861
Mysore 913,138
Orissa 1.363.020
Punjab 518,809
Rajasthan 1,274,109
Uttar Pradesh 482,675

(b) The exports of limestone
exoluding building limestones to
different countries during  1957-58
were as follows:—

Countries 1957-58

Quantity (tons)
Pakistan East 92,730
Ceylon 188

116 L8D.—3.
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Strength of Government Servants of
different pay grades

205. Shrl 8. M. Banerjee: Will the
Minister of Home Affairs be pleased
to state the total number of Central
Government Employees (excluding
service personnel) drawing on the 1st
June, 1858:

(1) more than Rs. 230- p.m. and
above;

(n) more than Rs. 100- p.m. but
less than 250|- p.m.; and

(1it) less than Rs. 100/- p.m.?

The Minister of State In the Ministry
of Home Affairs (Shri Datar): The
information 1s being collected and will
be laid on the Table of the House when
received

Small Savings in Rajasthan

206. Shri Karni Singhji: Will the
Minister of Finance be pleased to state
the amount collected under the Small
Savings Scheme, division-wise in
Rajasthan during 1956 and 18577

The Minister of Finance (Shri
Morarji Desai): The information is
being collected and will be laid on the
Table of the House.

Excise Duty on Cigars

207. Shri Abdul Salam: Will the
Minister of Finance be pleased to
state:

(a) the total revenue realised from
excise duty on cigars in 1956-57 and
1957-58;

(b) the amount collected in Madras
State: and

(c) whether 1t is a fact that cigar
production has fallen in the last one
vear as a consequence of this duty?

The  Minister of Finance (Shri
Morarjl Desal): (a) and (b) A state-
ment is laid on the Table of the
Lok Ssbha [See Appendix I An-
nexure No, 87.]

(¢) Production of taxable cigars has
slightly declined in the State of Mad-
ras but increased in the State of
Andhra Pradesh during 1957-58. The
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decline in Madras is not necessarily
attributable o the operation of Central
Excise duty.

Post-Basic Institutions

208. Shrl Subodh Hanada: Will the
Minister of Education be pleased fo

state:

(a) the number of proposals receiv-
ed since 1st January, 1857 from the va-
rious State Governments for establish-
ing Post Basic Institutions in their
States;

(b) whether all these proposals have
been accepted by Government; and

(¢) the steps taken to speed up the
establishment of these Institutions?

The Minister of Education (Dr. K.
L. Shrimall): (a) Nine.

(b) All proposals, except one which
does not fit in with the scheme of
Post-Basic education, are under consi-
deration.

(¢) The establishment of post-Basic
institutions 1s primarily the responsi-
bility of the State Governments The
Union Ministry of Education has, how-
ever, drawn up a scheme for financlial
agsistance to the State Governments
and Voluntary Organisations for this
purpose .

Central Scheme for Expansien of
Girls' Education and Training of
Women Teachers

209 Shri Subodh Hansda: Will the
Minister of Education be pleased to
state:

(a) the number of proposals receiv-
ed from the various State Govern-
ments for the Central Scheme for
Expansion of Girls' Fducation and
the Training of Women Teachers up
to-date since the inception of the
Scheme; and

(b) whether these proposals have
been finally considered and given
effect to?
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The Minister of Education (Dr. K.
L. Shrimall): (a)

No, of
Year proposals received.
1957-.58 4
1858-58 8

(b) (1) The four proposals received
during 1957-58 were duly sanctioned.

(ii) The financial allocations made
in favour of the States for the year
1958-58 have been communicated to
the State Governments and they have
been asked to go ahead with the im-
plementation of the scheme. Propo-
sals so far recetved are under conside-
ration and formal administrative
approvals will be issued in due course.

Humid Troples Research Stations

210. Shri Subodh Hansda: Will the
Minuster of Scientific Research and
Cultural Affairs be pleased to state:

(a) the number of Humud Tropics
Research stations functioning in India
at present and the places where they
are functioning;

(b) the various aspects of ressarch
on Humid Tropics carried on at these
stations; and

(c) whether any foreign assistance
15 asked for to carry on the research
works?

The Minister of Scientific Researsh
and Caltoral Affairs (Shri Humayun
Kabir): (a) The following 14 sta-
tions:—

Calcutta.
Madras.
Poona,
Bellary.
New Delhi.

. Tockli (Assam).
Cuttack,
Patna.

. Mysore.

10. Hazar| Bagh
11. Ootscamund,
12. Cochin.

13. Dehra Dun,
14. Kanpur,

O ®I® o e b
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(b) The aspects of research carried
on at these Station include Meteorolo-
gy, Climatology, Agricultural metero-
rology, and Faunistic Surveys of ani-
mals found in all parts of India, includ-
ing the humid tropical parts.

(c) Financial assistance has been
requested from UNESCO for seven
schemes,

Indo-German Industrial Cooperation
Scheme Scholarships

211. Shri Ram Krishan: Will the
Minister of BScientific Research and
Cultural Affairs be pleased to state:

(a) whether the final decision for
selection of candidates for giving the
unutilised scholarships for practical
training 1n West German Industries in
different branches of engineering and
technology under Indo-German
Industrial Cooperation Scheme 1956~
37 has been taken;

(b) 1f so, the number of applications
received; and

(¢) number of candidates selected
State-wise?

The Minister of Sclentific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (¢). A provisional
selection has been made but the list
has not yet been finalized. The selec-
tions are made on an All-India not
State-wise basis.

(b) 232 applications were received.

Central Acts

212, Shri Ram Krishan: Will the
Minister of Law be pleased to refer
to the reply given to Starred Question
No. 2872 on the 28th April, 1958 and
state:

(a) whether the required informa-
tion regarding Central Acts held void
by different High Couris has been
collected; and

(b) if so, the nature of information?

The Minister of Law (BAri A, K.
Ben): (a) Yes.
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(b) One Central Act in whole and
fitteen Central Acts in part were held
void by the various High Courts from
the 26th January, 1950 to the 28th
April, 1858,

Vigyan Mandirs in Panjab

213. Shri Ram Krishan: Will the
Minister of Scientific Research and
Cultaral Affalrs be pleased to state
the places where Vigyan mandirs are
to be established during 1958-58 in the
Punjab State?

The Minister of Scientific Research
and Cultaral Affairs (Shri Homayun
Kabir): One Vigyan Mandir has al-
ready been established at Nilokheri in
the Punjab State and a proposal to set
up another five during this (financial)
year is under consideration, The loca-
tions have not yet been finalised, as
this will be done in consultation with
the State Government.

Mining Institute at Kothagudium

214. Shri T. B. Vittal Rao: Will the
Minister of Sclentific Research and
Cultural Affairs be pleased to refer to
the reply given to Unstarred Question
No. 3078 on the Ist May, 1858 and
state:

(a) the progress upto-date regarding
the construction of the building to
house the Mining Institute at Kotha-
gudium, in Andhra Pradesh;

(b) the total amount spent so far on
the building; and

(c) when is it likely to be complet-
ed?

The Minister of Sclentific Research
and Cultaral Affairs (Shri Homayun
Kabir): (a) The State Government
have informed that the tenders receiv-
ed for the construction of buildings
are under consideration and the work
will start as soon as the tenders have
been settled.

(b) Nil

(c) According to the State Govern-
ment, the buildings will be completed
within 12 months from the date of
award of the contract.
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Indo-U.S. Technical Assistance
Programme

215 Shri Ajit Singh Sarhadi: Will
the Minister of Finance be pleased to
state

(a) whether 1t 1s a fact that under
the Indo-American Programme Agree-
ments signed on the 2Tth May 1858
India will recuve 285555 dollars 1n
technical assistance 1n the field of
ground water exploration, lhive stock
improvement etc

(b) if <o whether Gavernment have
come to a decision as to how 1t 1s gomng
to be allocated State wise and the
machincry that 15 rotng to expend it
and

(¢) the nature of such decisions”

et

The Minister of Fmance (Shri
Morarji Desan) (1) to (¢} Under the
Inde Amcrican Techmical Co-opera-
tion Programme « ght proiect agree
ments were signed on 27th May 1958
providing for technical assistance
worth $2 85 355

This tmaunt will not be received 1n
eash and the gquestion of its allocation
State wise does not anise  The amount
will be spent bv the Government of
the USA to meet the costs of techm
cal assistdnce to be provided mn the
form of services of U8 techmicians/
Specialists  with ancillarv equipment
and commodities and traimmng facih
ties m US A for Indian nationals as
specified in these project agreements
topies of whirh are available m the
Parliament 1 ibrary

Rockets for Jet Alrcrafts

(Shrl D C Sharma
216 { Shri Ram Krichan
| Sardar Igbal Singh

Will the Minister of Defence be
plea ed to <tate

(a) whether there 1s a proposal for
the manufacture of rockets for Jet
Arwrcrafts of the IAF m India

(b) 1f so, the nature of the proposal
and
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(c) the estimated expenditure on
the project?

The Deputy Minister of Delence
(Shri Raghuramaiah): (a) Yes

(b) and (c¢) It will not be in the
public interest to divulge the infor-
mation on the floor of the Lok Sabha.

Formation of a Hills-Ministry in Assam

217 Shri D C Sharma Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No 245 on the 18th February,
1958 and state the decision taken on
the memorandum submitted by a dele-
gation led by Rev Nichols Roy
demanding & Hills Ministry 1in Assam”

The Minister of Home Affairs
(Pandit G B Pant) The representa-
tives of the Hills Areas are represented
in the Assam Cabinet, and the ques-
tion of amendment of the Sixth Sche-
dule of the Const tution 1s under con-
side ration

National Theatre

Shrs D C Sharma
218 Shr: Bhakt Darshan.
Shri Rameshwar Tantia

Wil the Mt of Scientific Re-
search and Cultural Affairs be pleased
to state the progress o far made with
rtegard to the construction of a
Ntional Theatre?

The Mimster of Sclentific Research
and Cultural Affairs (Shri Humayuan
Kabir) The project 1s 1n abeyance
for thc present due to financial
stungencs

Triple Benefit Scheme for Teachers

218 Shm D C€C Sharma Will the
Minister of Education be pleased to
state thie progress made so far with
regard to the implementation of the
recommendations of the Secondary
Education  Commission  regarding
Triple Benefit Scheme, free medical
aid to the teachers and free school
education to their children in Delhi?
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The Minister of Education (Dr. K. L.
Shrimali): These recommendations are
still under consideration, but Govern-
ment feel that they will be able to
come to a final decision on them only
in the light of the Pay Commission's
recommendation.

Scientific Civil Service

( Shrl D. C. Sharma:
220. { Shri Bhakt Darshan:
LShr[ Rameshwar Tantia:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
1o state the progress made so far with
regard to the creation of a Scientific
Civil Service In the country”

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): The Counct] of Scientific and
Industrial Research s ascerlaining the
opinion of the State Governments
regarding the formation of an All
India Cadre of Scientific Service.
Studies are also under way in regard
to the structure, principles and terms
and conditions of the Scientific Civil
Service in the UK. and scientists in
Civil Service in U.SA, USSR, and
elsewhere. '

Defence Services Employees

221. Shri D C. Sharma: Will the
Minister of Defence be pleased to state
the steps taken so far to remove the
disparity between the non-industrial
and industrial civilian employees in
Defence Services in the matter of leave
and holidays?

The Deputy Minister of Defence
(Shri Raghuramsziah): The question
of removing the disparity between the
non-industrial and industrial civilian
employees in Defence Services in the
matter of leave and holidays is still
under consideration of the ad hoc
Committee, appointed by this Ministry
for that purpose.
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Hindi Encyclopaedia

Shri Bhakt Darshan:
222, Shri Naval Prabhakar:
Shri D. C. Sharma:

Will the Minuster of Education be
pleased to refer to the reply given fo
Starred Question No. 497 on the
26th February, 1958, and state the fur-
ther progress made in the preparation
of Hind: Encyclopaedia by the Kashi
Nagari Pracharni Sabha, Varanasi?

‘The Minister of Education (Dr. K. L,
Shrimali): Out of the seventy thousand
words which had been collected from
published works of reference before
the 2Gth February, 1958, when Starred
Question No 497 was answered, 40,000
have been selected for rendering inte
Hindi and for distribution amongst
scholars for the preparation of mate-
1ial for the Encyclopaedia. The classi-
fication of =ubjects has been completed
and ubout onc fourth of the total
number of cntrics have been rendered
mto Hindi.

2. A list of fifty Contributing Editors
and about a thousand Contributors has
been drawn up and approved by the
Advisory Board. Several thousands
of fopics have been distributed
amongst the Contnbutors on the
uppioved list.

1LAS. Cadre

223. Shri Damani: Will the Minister
of Home Affairs be pleased to state:

(a) whether Government have in-
creased the strength of the I1AS.
cadre, In view of the requirement of
more administrative personnel under
the Second Five Year Plan; and

(b) if so, the nature of the revision
in the strength?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):.(a)
Yes.

(b) The total authorised strength of
the [.A.S. has expanded from 1539
to 1705.
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Arrest of Pakistan Armymen in
Kashmir

224 Sardar Igbal Singh:
"9 Shri Ram Krishan:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of armymen belong-
ing to the Pakistan army arrested in
Kashmir for anti-Indian activities
during 1858 so far;

(b) whether the Government _uf
India have sent any protest to Pakis-
tan Government in this regard; and

(¢) if so, with what result?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Two.

(b) No.

(c) Does not arise.

Road Bullding Programme in Punjab

Sardar Igbal Singh:
B {snn Ram Krishan:

Will the Minister of Home Affairs
be pleasad to state:

(a) details of the road bulding pro-
gramme for the scheduled areas of
Spitt and Lahaul in Punjab; and

(b) the assistance given by the Cen-
tral Government in this regard?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
A statement is laid on the Table of
the Lok. Sabha. [See Appendix I,
annexure No. 88.]

Central Advisery Board of
Anthropology

226. Sardar Igbal Singh:
Shrl Ram Krishan:

Will the Minister of Scientific Re-
search and Cuitural Affairs be pleased
to refer to the reply given to Starred
Question No. 1509 on the 7th April,
1988 and state the decisions taken at
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the Conference of the Central Adwvi-
sory Board of Anthropology held at
Calcutta?

The Minister of Bcientific Research
and Cultural Affairs (Shri Humayun
Kabir): The recommendations mmade
by the Board are under consideration.

Voluntary cut in Salaries
Sardar Igbal Singh:
Shri Ram Krishan:

Will the Minister of Finance be
pleased to state:

221,

(a) the number of officers and other
servants of the Central Government in
the different grades who have offered
a voluntary cut in their salaries;

(b) the number of the officers and
other servanis in the different grades
who have nffered to deposit some
amount of their salaries in the
National Savings Schemes; and

(c) the total mmount saved?

The Minister of Finance (Shrl
Morarji Desal): (a) No record has
been maintained of the number of
officers of the Central Government
who have offered a voluntary cut in
their salaries Such offers which have
been very {.w in number, have not
been accepted by Government.

(b) and (¢). The information msked
for is not available, as Government
servants are free to invest a portion
of their salaries in any of the National
Savings Schemes open to the public.

State Homes in Panjab

o9g J Sardar Igbal Singh:
8hri Ram Krishan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether any proposal to set up
States Homes and District Shelters
during the year 1858-580 has been re-

ceived from the Punjab Government;

(b) if so, where these will be open-
ed; and
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(c¢) the total amount to be spent on
this scheme in 1058-587

The Deputy Minister of Home
Affairs (Bhrimati Alva): (a) No such
proposal has been received.

(b) and (c*. Do not arise,

Professional Tax from Teachers

229. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the amount of professional tAx
collected from the teachers working
in the schools of the rural mreas of
Delhi during 1957-58; and

(b) how does it compare with 1956-
577

The Minister of Education (Dr. K. L,
Shrimall): (a) Rs. 732,

(b) It 1s less than the amount
collected in 1956-57 which came to
Rs. T780.

Juvenile Delinquency

230. Shri D, C, Sharma; Will the
Minister of Education be pleased to
state the progress made so far with
regard to the sample survey conducted
to assess the extent and causes of
juvenile delinqueney in India?

The Minister of Education (Dr. K. L.
Shrimali): To assess the extent and
causes of juvenile delinquency, a
sample survey limited to the slum
areas of Madras City has been com-
pleted by the Madras School of Social
Work, Madras. The Government of
Indian has given a grant of Rs. 8,000
for the purpose to the institution. The
institution has not so far submitted
its final report to the Government of
India.

Manufacture of Jerricans

£31. Shri D. C. Sharma: Will the
Minister of Defence be pleased to refer
to the reply given to Starred Ques-
tisn No. 603 on the 26th February,
1958 and state the further progress
made in regard to the proposal to
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restart the manufacture of jerricans
in Ordnance Factories?

The Deputy Minister of Defenee
(Shri Raghuramalah): Almost all
items of plant and machinery required
for the manufacture of jerricans have
since been moved to Kanpur for com-
plete overhaul and erection which are
in hand. All other work such as pro-
curement of the phosphating plant,
repairs to equipment, modification to
existing buildings, electrification and
procurement of raw materials, etc. are
being vigorously progressed with a
view to restarting production of jerri-
cans by the middle of 1959.

Ex-Hyderabad Money in a Londom
Bank

Shri D. C. Sharma:

Shri V. C. Shuokla:
Shri Rameshwar Tantia:
Shri Bhogji Bhai:

Will the Miister of Home Affairs
be pleased to refer to the reply given
to the Starred Question No. 614 on the
3rd March, 1958 and state the further
steps taken by the Government of
India to recover the sum of over one
million sterling lying with the West-
minster Bank in London, belonging
to the erstwhile Hyderabad State?

232.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
position remains the same.

Indian Navy

233, Shri D. C. Sharma: Will the
Minister of Defence be pleased to state
the steps that have been taken to im-
prove the Indian Navy during 1958-59
so far?

The Minister of Defence (Shri
Erishna Menon): IN.S, BRAHMA-
PUTRA, an Anti-Aircraft Frigate is
expected to join the Fleet. LN.S.
KUKR] was commissioned recently.
She will join the Fleet after the neces-
sary preliminary exercises known in
the Navy as “working up”. The Anti-
Aireraft Frigate, IN.S, TRISHUL was
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Jaunched last June and 15 bemng fitted

These ships are within the develop-
ment p.ogramme of the Navy

2 A Vampire Jet Squadron for the
Naval Air Aim s being foimed and
will commence functioning shortly A
number of target towing Firefly au-
craft aie also expected to come into
service shortly

3 The work on the scheme for the
expansion of the Naval Dockyard mn
Bombay has sufferced delays, but con-
struction woik to the exten! possible
1» bemng (arned on and efforts to deal
with the delaved programmes are also
in hand

4 All courses of trtaming for officers
and ratings with the cxception of
advanced technial (owises are now
being conducted n India  In the
Naval Awiation Branch the only
course being undertaken abroad ate
those in connection with the Carnier
Operations

Mote equipment for the techmeal
schools 1n Cochin (INS VENDU-
RUTHY), Lonavia (INS SHIVAJI)
and Jamnagar (INS VALSURA) 1y
being progreswively installed

5 Theie  has been progiess n
indigenous production of Naval Stores
and towands the attainment of national
self-sufficiency  Every cffort to effect
saving in forvign exchange, both new
items and 10peat order 1lems, 15 being
made

LAF.

234. Shri D. C. Sharma: Will the
Minister of Defence be pleased to state
the steps that have been taken to im-
prove the Indian Awr Force during
1958-59 so far”

The Minister of Defence (Shri
Krishna Menon): It 13 not in publc
interest to give the information asked
for on the floor of the Lok Sabha,
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Marble Deposits in Punjab

235. Shri D, C. Sharma: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether 1t 1s a fact that deposits
of marble stone have been discovered
in Kangra, Hoshiarpur and Gurdaspur
dintricts of Punjab, and

{b) if so 1ts commercial valie?

The Minister of Mines and Ol (Bhri
K. D. Malaviya): (a) No, Sir

ib} Does not arise

Planning for Education

237. Shri D. C. Sharma: Will the
Minster of Education be pleased to
1efer 1o the 1eply given lo Starred
Question No 998 on the 12th March,
1958 and state

() the nature of comments recelv-
ed fiom the remaining States on the
note from Madias Government on
perspcetinve planming tor the develop-
ment of education, and

(b) the action taken in the matter?

The Mimster of Education (Dr. K. L.
Shrimali) (a) A statement giving the
comments recerved from the States of
Andhra Pradesh and Punjab 1s placed
on the Table of the Lok Sabha [See
Appendix I, annexure No 8971 Infor-
mation from the remaming States 1s
still awaited

(b) Necessary action will be taken
after views of all the State Govern-
ments are known
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Popularisation of Sclence

240. Shri V. P. Nayar: Will the
Minister of Sclentific Research and
Cultural Affairs be pleased to state
the positive steps, if any, taken or
proposed to be taken to popularise
science among the people?

The Minister of Scientific Research
and Cultural Affairs (Bhri Humayun
Kabir): A statement showing the
measures taken or proposed to be taken
to popularise Science among the people
is laid on the Table of the Lok Sabha.
{See Appendix I, annexure No. 81.]
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Tribal Students of Tripura

241. Shri Dasaratha Deb: Will the

Minister of Education be pleased to
slate:

(a}) how many trihal students in
Tripura reading from seventh class
1o tenth class have been given aid for
text books this year;

{b) the average amount that has
heen awarded per student;

fc) how many tiribal girl students
fiom the rural arcas have been
studying i1n the Secondary schools of

Tripura situated in the urban areas;
and

(d) what aid ot fo.ilitie~ are being
provided to these tuihal guls for their
stay 1n the towns?

The Minister of Education (Dr. K. L.
Shrimali): (a) None so far

(b) Does not arise
{¢) None

td) Doocs nat arise.

Commitiee on Electric Furnaces, Steel
Foundaries and Steel Re-rolling
Mills

242. Shri Jhulan Sinha: Will the
Minister of Steel, Mines and Fuei be
pleased to stute the action taken on
the various recommendations of the
Committee on Electric Furnaces, Steel

Foundares and Steel Re-Rolling
Mulls?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Recom-
mendation (1): Government have
decided to recognise 28 existing mulls
and are considering the applications of
a few more for recognition.

Recommendations (1), (2) (3) and
(6): As stated in the Government
Resolution No. PLGB-55(33)/57, dated
the 13th November, 1957, 1t would be
necessary to carry out a detailed tech-
nical survey before adopting figures
of capacity of individual re-rolling
mulls for allocation of raw materials.
This technical survey will be under-.
taken in due course.
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Recommendations (4), (8) and (8):
The Government of India have decided
to maintain the existing pattern of
distribution of raw materials to re-
rollers and to continue allotment of
billets on the basis adopted hitherto
subject to such modifications as may
‘be necessary in the light of the avail-
ability of billets from time to time.

Recommendation (6): In view of the
difficult foreign exchange position no
increase in the imports of billets for
re-rollers 1s contemplated.

Recommendation (7): The Govern-
ment have approved the setting up
of one new unit each in Assam,
Andhra, Kerala and Bihar (North of
the Ganges). One new unit for Assam
and another for Andhra have already
been sanctioned. The applications for
Bihar and Kerala are under considera-
tion

Recommendations (10), (11) and
(12): Applications for Steel Founda-
ries, Steel Castings and for setting up
Electric Furnaces are being considered
in the light of these recommendations.

Recommendation (13): This recom-
mendation will be considered by Gov-
ernment at the appropriate time.

Ujjain Finds

243 { Sardar Igbal Singh:
* 1 Shri Ram Krishan:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to refer to the reply given to Un-
starred Question No. 3350 on the 6th
May, 1958 and state the result of
analysis of the material found while
carrying on excavations on a hillock
near Ujjain?

The Minister of Sclentific Research
and Cultural Affairs (Shri Humayun
Kabir): A statement showing the
result of the analysis is laid on the
Table of the Lok Sabha. [See
Appendix I, annexure No. 82
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b
Roorganisation of Now Deikl
Manicipal Committes

244. Bhri D. C. Sharma: Will the
Ministar of Home Affairs be plessed
to state:

(a) whether any decigion has ainee
been taken with regard to the ze-
organisation of the New Delhl Muni-
cipal Committee; and

(b) if so, the nature, thereof?

The Minister of Home Affairs
(Pandit G. B. Pant)? (a) and (b). It
has been decided not to remodel the
New Delhi Municipal Committee until
the term of the present Committee
expires in September, 1958, In view,
however, of the fact that a goodly part
of the area which was under the
jurisdiction of the New Delhi Munici-
pal Committee, has since been trans-
ferred to the Corporation and what
is left 1s essentially the concern of
Government and officers and officials
serving under Government, six addi-
tions have been made to the existing
Committee in order to include in it
the officers who are closely connected
with the administration of its civic
affairs. It has also been decided that
the Committee should have a whole-
time official Chairman.

Evening Colleges in Delhi

Shri D. C. Sharma:
245. { Shri Ram Krishan:
Sardar Iqbal Singh:

Will the Minister of Educatiom be
pleased to state:

(a) the progress so far made im
connection with the opening of even-
ing colleges by the University of
Delhi; and

(b) the number of students admit-
ted during 19587

The Minister of Education (Dr. K. L.
Shrimall): (a) Four Evening Collages
have been started from the olurpent
academic session under the megly of
the University of Delbi,

(b) 868,
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Exoavstiohs near Valsal

288, Shri D. C. Bharma: Will the

of Scientific Research and
Cultural Aftairs be pleased to refer to
the reply given to Starred Question
No. 1817 on the 24th April, 1958 and
state the further progress made with
regard to the excavations near Vaisali
in Muzmffarpur district (Bihar)?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kablr): The excavations have since
been completed. Though it is not
impossible that the excavated stupa
may have enshrined the relics of the
Buddha, the available evidence does
not justify a clear and categorical
answer.

Teaching of Languages at Secondary
Stage -

247. Shri D. C. Sharma: Will the
Minister of Education be pleased to
refer to the reply given to Starred
Question No 1847 on the 1st May,
1958 and state further progress made
in implementation of the recommenda-
tions of the Central Advisory Board
of Education for compulsory teaching
of three languages at the secondary
stage?

The Minister of Education (Dr, K. L.
Shrimaliy: A statement is laid on the
Table of the Lok Sabha. [See
Appendix I, annexure No. 93]

Revision of Gasetteers

248 Shri M. C. Jain:
* 4 Dr. Ram Subbag Singh:

Wiil the Minister of Scientific Re-
search and Cultural Affairs be
pleased to state;

(a) the progress of the work of
revision of the various Gazetteers in
different States; and

{b) when the new scheme was
finalized and by what time the work
is expected 1o be finished?

Wadir): (8) and (b). A saterhent is

placed on the Table of the Lok Sabfia.
[See Appendix I, armexure No. #.]

Limestone and Delmites Deposits
in Sundergarh

249. Shri Panigrahi: Will the Minis-
ter of Steel, Mines and Fuel be pleased
to state:

(a) whether it 18 a fact that large
scale deposits of limestone and Dol-
mite ores have been discovered in
Sundergarh district in Orissa; and

(b) whether any further survey is
proposed to be conducted in this area?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) No new dis-
coveries have been made. But large
scale deposits of limestone and Dol-
mite ores are known to occur in
several localities of Sundergarh dis-
triet in Orissa.

(b) Not at present

Secondary Eduecation

£250. Shri Bibhuti Mishra: Will the
Minister of Education be pleased to
state the amount given to various
States towards the uplift of secondary
education during 18567-58 and 1958-59
so far?

The Ministar of Education (Dr. K. L.
Shrimali): 1957-568—

~

States Amount granted
1. Andhra Pradesh 5,668,528
2. Assam 12,396,808
3. Bihar 5,75,000
4. Bombay 35,73,751
5 Kerala 13,78,272
6. Madhya Pradesh 16,33,250
7. Madras $3,42,000
8 Mysore 16,66,600
9. Orissa 5,585,478
10. Punjab .
11. Rajasthan 14,064,435
12. Uttar Pradesh 28,790,908
13. West Bengal 73,89,540
14. Jammu and Kashmir 6,10,500
2,60,07,063
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1b58-59:

According to the new procedure,
grants to State Governments for imple-
mentation of their schemes are given
as “ways and means advances” by
the Mimistry of Finance Three-fourths
of the total amount 1s to be released 1n
this way in nine egual monthly instal-
ments beginming from May, 1958 The
final sanction 1s to be 1ssued 1In
February, 1859

Examination Systems

Shri D. C. Sharma:
Sardar Iqbal Singh:
251. Shri Ram Krishan:
Pandit D. N. Tiwary:
L_Shri Balmiki:

Will the Minister of Education be
pleased to «tate

(a) whether 1t s a fact that a
probe will be conducted into the ex-
1sting  examination system at the
University level and the secondary
education stage with the assistance of
a foreign authorty on examination
reform,

(b) 1f <o, the foreign authority
who has been invited by the Counecil
of Secondary Education; and

(¢) when the probe 15 hkely to be
completed”

The Minister of Education (Dr, K. L.
Shrimali): (a) Yes, Sir

(b) Dr Benjamin S Bloom, Head of
the Board of Examners, Chicago
University

(c) It 1s anticipated at present that
the work will be completed mn about
three years

Adult Schools in Delhi

252. Shri Radha Raman: Will the
Minister of Education be pleased to
state:

(a) the number of adult schools that
exist m Delhi and the amount of grant
paid to them during 1858 to 1858 so
far;
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(b) the number of students studying
in these schools and the standard
obtained by them;

(c) whether their number is going to
be increased in future; and

(d) if so, to what extent?

The Minister of Education (Dr. K, L.
Shrimall): (a) to (d) A statement is
laid on the Table of the Lok Sabha.
[See Appendix I, annexure No 85.]

Fire in Offices of Scholarships
Division at Daryaganj, Delhi

Shri D. C. Sharma:

Shri Baimiki:

Shrimati Mafida Ahmed:
| Shri Shivananjappa:

Will the Minister of Education be
pleased to state:

(a) whether it 1s a fact that a fire
broke out in the offices of the Scholar~
ships Division at Daryaganj, Delhi
on the 12th June, 1858;

ib) 1f <0, the cxtent of damage to
Government properties and the nature
of records destroyed,

253.

(c) the causs of the fire,

(d) whether any enquiry commitiee
was appointed to ascertain the causes
of the fire; and

"(e) the achion taken to reconstruct
the destroyed files?

The Minister of Education (Dr. K. L.
Shrimali); (a) to (e) A statement is
laid on the Table of the Lok Sabha.
[See Appendix 1. annexure No, 94.]

Neyveli Lignite Project

Shri N. R. Munisamy:
Shri Oza:
254, { Shri Damani:
| Shri Tangamani:
| DPr. Ram Sabhag Singh:
Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a fact that the
progress of the Thermal Plant, Ferti-
liser Project and mining work of the
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Integrated Neyveli Ligmte Project 1s
not according to schedule;

(b) if so, the reasons therefor,

(c) the steps taken to prevent any
turther delay,

(d) whether any changes in the esti-
mates and phasing of the Project are
contemplated, and

(e) if so, the details thereof?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c) The position 1s as follows —

According to the origmnal time-
schedule, lignite was expected to be
exposed for ming by the nuddle of
1960 and full production (35 mullion
tons per annum) achieved by Decem-
ber 1460 This +«chedule however,
got somewhat retarded as a result of
the posiponement of the dates of
delivery quoted at the time of preh-
minary enguiries by the suppliers n
Germany for ceitain items of specia-
lised mining mechinery Besides,
these suppliers also found that the
undergiound strata al Neyveli were
harder than those met with in Lignite
mines clsewhere and they had, there-
fore, 10 1edes:gn the specialised mining
equipment particularly Bucket Wheel
Excavators In order to offset the
effect of the delay at least partially,
additional conventional mining machi-
nery has been put into operation for
the 1cmoval of overburden

Another reason for the retardation
of the original time schedule 1s the
delay that has crept in unavoidably
with regard to the estimated dates of
completion of the consumer umits of
the Integrated Project Under the
original schedule for the thermal
power station, orders for equipment
were 1o have been placed 1n July, 1957,
and the power station commssioned
by December, 1960 It was decided
subsequently, in view of the foreign
exchange difficulties, to set up the
thermal power station under the
Soviet 500 million rouble credit
Accérding to the revised target date,
production of thermal power will
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commence between January and
March, 1961 -and full production
achieved by December, 1861

The Government of India sanctioned
the fertilizer scheme at Neyvell, at an
estimated cost of Rs 21 crores, subject
to adequate foreign credit being aval-
able in respect of its foreign exchange
requirements According to the earlier
time-schedule, tenders for the machi-
nery required were to have been
1ssued 1n July, 1957 In view of the
decision to produce only Urea instead
of double-salt, and since the scheme
was dependent on the availability of
forcign credit and suitable credit terms
had to be determined for incorpora-
tion 1n the tender notice, the notice
could be issued only in May, 1958
According to the present schedule,
production of Urea is to commence by
December, 1961

In view of the above considerations
and the overriding factor that the
mining scheme must synchronise with
the completion of the consuming units
—lignite being of a spontaneously
combustible nature—a revised time-
schedule has been drawn up for the
mining scheme, providing for full pro-
duction to be reached by December,
1961 The progress of work on the
project with reference to the revised
time schedule 1s satisfactory

(d) and (¢) The changes in the
phasing of the Piowct vz the time-
schedule and the reasons therefor have
been explained in the foregoing paras

With regard to the changes in the
(~timates 1t may be stated that the
estimated cost of the mining scheme
15 likely to 1ncrease owing to the
general increase in steel prices as also
labour costs 1n the countries manu-
facturing the specialised and conven-
tional types of mining equipment
required for this scheme and for the
following additional rea<ons

The original estimate was formulated
on the basis of preliminary informa-
tion obtamed from various manufac-
turers of the specialised mining equip-
ment As, however, the dates of
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delivery actually quoted by the sup-
pliers of the specialised mining machi-
nery got extended, additional mining
equipment of the conventional type
had to be put into operation in order
partially to offset the delay Addi-
tional expenditure also had to be
incurred on account of preparation of
the ground and use of explosives to
carry out blasting operations before
that equipment could effectively be
used In order to tackle the hard
strata at Neyv-li, the specialised min-
ing machinery had to be redesigned.
The exact cost of the equipment for
ground water control is also not yet
known, as the tests for determining
the best method of drilling to be
adopted for ground water control
have not been completed The cost of
providing quarters for mining per-
sonnel has also increased. These
factors will affect the overall cost of
the mining scheme The exact
increase in the cost 1s being worked
out.

Any increase or otherwise in the
cost of the thermal plant and the fert:-
hzer scheme will be known only after
the Russians have given their project
report 1n the former case, and the
world suppliers have tendered in the
case of the latter

A decision regarding the Briquet-
ting and Carbonising scheme will be
taken after the successful completion
of the tests on the Neyveli lignite
currently being conducted at Neyveli,
with the help of the Pilot Briquetting
and Carbonising Plant procured under
T.CM. Aid. The exact cost of the
scheme will be known only when the
project report is drawn up after the
completion of these tests.

The general increase in the cost of
material and labour will also result
in enhancing the individual costs of
the thermal power, the fertilizer and
the briquetting and carbonising
schemes,

$99..
Contral Advisory Board Inx
Harijaus

255, Shri B. C. Mullick: Will the
Mirister of Home Affalrs be pleased
to state:

(a) whether the Central Advisory
Board for Harijans has been recon-
stituted for the year 1958-59; and

(b) if so, who are the members of
the Board State-wise?

The Deputy Minister of Home Affairs
(Shrimatli Alva): (a) Yes, Sir.

(b) A copy of the Resolution issued
In this connection is placed on the
Table of the Lok Sabha [See
Appendix I, annexure No 87]

Scheduled Tribes in Machkand Area

256. Shri Sanganna: Will the Minis-
ter of Home Affairs be pleaséd te
state-

(a) whether 1t 1s a fact that a
scheme for the colonization of the
scheduled tribes in the Machkund
area of the Koraput District (Orissa)
has been zanctioned by the Govern-
ment of India;

(b) if so, the estimated cost of the
scheme, and

(c) when the scheme will be com-
pleted?

The Deputy Minister of Home Afairs
(Shrimati Alva): (a) to (c). There
18 no scheme for the colonisation of
Scheduled Tribes in Machkund area.
A combined resettlement and welfare
scheme has, however, been sanctioned
by the State Government for the
colonisation of displaced persons of the
Machkund Hydro Eleciric Project
elsewhere. The estimated cost of the
scheme s as follows:—

1956-57 Rs. 5,11,46
1057-58 Rs. 10,78,000
1958-59 Rs. 40000
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Geld Deposlis in Santhal Pargaass

8hri Bubodh Hansda:
257, Bhri 8. C. Samania:
Sardar Igbal Singh:

Will the Muinister of Steel, Mines
and Fuel be pleased to state:

(a) whether 1t 1s a fact that Gold
pacticles are found in Santhal Par-
ganas, Bihar;

(b) if so, whether any investigation
has been made to confirm the existence
of gold particles in that area; and

(¢) the result of the investigation?

The Minister of Mines and Qi1 (Shri
K. D, Malaviya): (a) No oceurrence
of gold of any importance is reported
from Santhal Parganas, Bihar

(b) and (c) Does not arise

Mica and Gold Deposits in
Gorakhpur

r Shri Anirudh Sinha:
258, Pandit B. N. Tiwary:
Dr. Ram Subhag Singh:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a fact that deposits
believed to contain mica and gold have
been found at & place in Maharajganj
sub-division in the Gorakhpur District,
UP,;

(b) if so, the details thereof, and

(¢) what steps are being taken to
exploit the same?

The Minister of Mines and Oil (8hri
K. D. Malaviya): (a) No, Bir
(b) and (¢). Do not arise.

Income Tax Appellate Tribunal
Faina Bench

359. Shri Anirudh Sinha: Will the
Minister of Law be pleased to state:

{a) the number of cases pending
decisjon at the time of shifting of the
Paink Bench of the Income Tax Appel-
late Tribunal from Patoa;
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(b) the number of cases filed there-
after upto 30th June, 1938;

(c) the number of cases heard and
disposed of since the date of shifting
upto 30th June, 1958; and

(d) whether the cases heard and dis-
posed of were at the head quarters
or at the circuit court?

The Minister of Law (Shrli A, K.
8en): (a) 469

(b) 762

(c) 51

(d) The cases were heard and dis-
posed of at the head quarters at
Allahabad and Calcutta, according as
the areas to which the cases related
were under the jurisdiction of the

Allahabad Bench or the Calcutta
Bench of the Tribunal

Manipur Fire Service

260. Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether uniforms for Manipur
Fire Service persommel are not being
supplied; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Bhri Datar): (a)
The Fire Service personnel of Manipur
are provided with uniforms

(b) Does not arise
foeit & wafest ot wiew wx
%L of wrwedat : wr g ot
g T AT FW F4T fF gene
freey F fird wr-forn ) AvEwT ¥
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Tg-wnt W (G0 Mo wo w) :
wArtar w3 ¥ fiwfr o for o g
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Scheduled Tribes Students

262. Shri Bangshi Thakur: Will the
Minister of Education be pleased to
state*

{a) whether there 1s any reseivation
of seats for the Scheduled Tribes
students 1 schools namely UK
Academy, Bodhjung High School and
Maharani Tulsibat1 Girls’ High School
and other Government Schools includ-
1ing Senior and Junior Basic and Aided
Schools of Agartala, Tripura and alse
of Abhoynagar,

(b) if so, what 1s the number of
seats reserved in each  Government
school separately,

(¢) what 15 the total number of
students 1n each Government school
separately and

(d) if the answer to part {(a) be in
the negative, the reason therefor?

The Minister of Education (Dr K L.
Shrimali)* (a) to (d) A statement 15
laid on the Table of the Lok Sabha
fSee Appendix 1 annexure No 98]

Naga Hostiles

263. Shri B C Sharma: Will the
Minister of Home Affairs be pleased to
state

(a) whether 1t 15 a fact that armed
Naga hostiles infiliated into Manipur
terrilories and plundered the office of
the Assam PWD at Bolkot on the
20th June, 1958, and

(b} 1t so, the extent of loss?

The Minister of Home Affairs (Pandit
G. B. Pant). (a) and (b) While no
such mcident took place on the 20th
June, 1958, some Naga hostiles looted
the office of the Assam PWD at
Bolkot on the night of 18/17th June
The value of the property reported to
have been Ilooted 15 estimated at
Rs 3,000
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Manuiacture of ‘Gnat’ Jet Fighters

Shri D. C. Sharma:

Shri 8, M. Banerjee:
284, { Shri Wodeyar:

Dr. Ram Subhag Singh:

Shrl Shivananjappa:

Will the Mimster of Defence be
pleased to state the progress made s0
far 1n the manufacture of “GNAT"
transonic Jet Fighters by the Hindus-
tan Aurcraft (Private) Ltd?

The Minister of Defence (Shri
Krishna Menon): The project for the
manufacture of Gnatl mrcraft at HAL
15 progresung satisfactonly It 1s not,
however, in the public interest to dis-
close further facts and details

Indian Bureau of Mines

265. Shri Ghosal. Will the Minister
of Steel, Mines and Fuel be pleased to
state

(a) whether any special benefits
have been given to the staff of the
offices of the Indian Burecau of Mines,
Calcutta which 1y being shifted to
l\Egpur, and

(b) if so, the nature thereof?

The Munister of Mines and Oil (Shri
K. D. Malaviya): (a) No special bene-
fits have been given to the staff of the
offices of the Indian Buieau of Mines
1in Caleutta but they have been allowed
the same concessions and facilities
which have been allowed to the staft
of the Indian Bureau of Mimnes 1n
Delh: which 15 also bemng shifted to
Nagpur

(b) The concessions and facilities
relate to '

(1) advance of two months pay 1
addition to usual advance of
travelling allowance te mnon-
grazetted siaff,

(n) Special compensatory allow-
ance for one year to non-
gazetted ciaff at 12} per cent
of pay subject to a maximum
of Rs. 25 per month.
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(ili) Permission to retain Govern-
ment accommodation at former
headquarters on payment of
normal rent for 6 months or
til] acrommodation is secured
in Nagpur, whichever is
earlier.

(iv) Admittance of claim for
travelling allowance in full in
respect of journeys performed
by families of officers and
staff of the Indian Bureau of
Mines and for carriage of
personal effects upto 12 months
from the date of transfer.

The grant of the following further
concessions is under consideration:—

(i) Advance of 2 months pay to
gazetted staff.

(ii) Grant of house rent allowance
to officers not in occupation of
Government accommodation
in former headquarters at the
rates admissible to them at
their former headquarters if
their families continue to
reside at that place for lack
of family accommodation for
six months from date of join-
ing at Nagpur or such time as
these officers are not actually
assigned or have not been able
to secure family accommoda-
tion at Nagpur whichever 1s
earlier,

(iii) Grant of additional compen-
satory allowance of 10 per
cent. of pay subject to a maxi-
mum of Rs. 15 per month to
those who are provided and
avail of transit accommodation
at Nagpur while their families
are left behind in their old
headquarters for the period
they reside in transit accom-
modation upto a maximum
period of six months.

Deaf Mutes

266. Dr. Sushila Nayar: Will the
Minister of Education be pleased to
state:

(a) whether Government have any
estimate of the number of deaf mutes

118 LED—4
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in the country in the different States;
and

(b) what are the facilities available
for the education, training and rehabi-
litation of such people State-wise and
to what extent they fall short of the
need?

The Minister of Education (Dr. K, L,
Bhrimali): (a) No, Sir.

(b) A statement giving the requisite
information is laid on the Table of the
Lok Sabha. [See Appendix I, annex-
ure No. 89.]

Form of Numerals

267. Shri Ramam: Will the Minister
of Education be pleased to state:

(a) the form of numerals being used
in the Government Hindi documents;
and

(b) whether the policy of the Gov-
ernment of India in the matter of
using Arabic numerals is being follow-
ed in the States?

The Minister of Education (Dr. K, L,
Shrimall): (a) In the Hindi docu-
ments of the Ministry of Education,
the international form of Indian
numerals is being used. Information
with regard to other Ministries, in this
regard, has been called for and will
be laid on the Table of the House in
due course,

(b) So far as the official purposes
of the State Governments themselves
are concerned, the choice has been
left to them. But they have been
asked to use only the International
form of Indian numerals in all their
accounts, statistics, statements etc.,
furnished to the Government of India
and in all correspondence with the
Government of India.

Viclation of Foreigners Registration
Act

268, { Shri Wodeyar:
Shri Shivananjappa:

Will the Minister of Home Affairs
be pleased to state:

(a) whether jt iz a fact that numer-
ous Pakistani Nationals have violated
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Foreigners Registration Act in India
recently; and

(b) if so, how many of them have
been prosecuted or turned out of India
during 1958, State-wise?

The Minisier of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The provisions of the Regis-
tration of Foreigners Act, 1939 and
the Registration of Foreigners Rules,
1939 made thereunder are not appli-
eable to Pakistani nationals. The
question of taking action against them
under the provisions of this Act, etc.
does not, therefore, arise.

Income Tax Arrears in Himachal
Pradesh

269, Shri Daljit Singh: Will the
Minister of Finamce be pleased to
state:

(a) the total amount of income-tax
arrears in Himachal Pradesh as on the
30th June, 1858; and

(b) the steps taken to realise the
same?

The Minister of Finance (Shri
Morarfi Desai): (a) Rs. 2,94,000,

(b) A statement showing the steps
taken by Government to realise
arrears of income-tax is laid on the
Table of the Lok Sabha [See Appen-
dix I, annexure No. 100.]

Grants to Private Educational
Institutions of Punjab

270. Sardar Igbal Bingh: Will the
Minister of Education be pleased to
state:

(a) the names of the private educa-
tional institutions of Punjab which
spplied for non-recurring granis to
the Central Government during
1938 s0 far;

(b) the amount sanctioned to each
institution separately;

(¢) the number of such cases pend-
ing at present; and

(d) the reasons therefor?
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The Minister of Education (Dr. K. L.
Shrimali): (a) to (d4). A statement is
laid on the Table of the Lok Sabha.
[See Appendix ], annexure No. 101.}

Camping Grounds in Punjad

271, Sardar Igbal Singh: Will the
Minister of Defence be pleased to state:

(a) the number of camping grounds
under the Defence Ministry in Punjab;

(b) the area, location with tehsl
and district of each; and

(¢) the annual income from these
separately?

The Minister of Defence (8hri
Krishna Menon): (a) 78.

(b) and (¢). A statement is laid on
the Table of the Lok Sabha. [See
Appendix I, annexure No. 102.]

Officers’ Bungalows in Feroxepur

272. Sardar Igbal Singh: Will the
Minister of Defence be pleased to state:

(a) the number of bungalows hired
for officers at Ferozepore and total
rent per month that is being paid by
Government for these bungalows;

(b) the steps Government have
taken or are taking to construct more
quarters for the Officers at Ferozepore;

(c) the details of this scheme; and

(d) the number of new bungalows
to be constructed?

The Minister of Defence (Sark
Krishna Menon): (a) (i) 22.

(ii) Rs. 1,893'36 per month.

(b) Initial stepg have been taken to

set up the necessary Boards according
to rules,

(¢) and (d). This information wil)

become available only after the pre-
sent investigations are completed.
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Inceame-Tax Colloctions

273. Bhri Biren Roy: Will the Minis-
tor of Finanoce be pleased to state:

(a) the tota] income-tex collection
during the financial year ending the
31st March, 1958 State-wise; and

(b) how much of this realisation
represents the arrear collections for
the previous years in different States?

The Minister of Finance (Shri
Moraril Desal): (a) The statistics of
income-tax collections are not main-
tained State-wise. However, the total
Income-tax collections in the charge
of each Commissioner of Income-tax
are given in a statement laid on the
Table of the Lok Sabha. [See Appen-
dix 1, annexure No. 103.]

(b} The information in respect of
the charge of each Commissioner of
Income-tax is given in annexure ‘B’,

Class IV Employees in Delhi Schools

274. S8hri Kunhan: Will the Minister
of Education be pleased to refer to the
reply given to Unstarred Question No.
3748 on the 9th May, 1958 and state
the steps taken to redress the griev-
ances of Class IV employees in the
Government aided schools in Delhi?

The Minister of Education (Dr. K. L,
Shrimali): The required information
has already been laid on the Table of
the Lok Sabha with reference to
Unstarred Question No. 3748 replied
to on 9-5-1958.

Delhi State Schools Class IV
Employees Union

215, Shrli Kunhan: Will the Minister
of Education be pleased to refer to the
reply given to Unstarred Question No.
3736 on the 8th May, 1058 and state:

{a) whether the demands of the
Delhi State Schools Class IV Em-
ployees Union have since been con-
sidered; and

(b) if so, the decisions taken there-
on?
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The Minister of Education (Dr. K. L.
Shrimall): (a) and (b). A statement
is laid on the Table of the Lok Sabha.
[See Appendix I, annexure No. 104.]

Sindhi Language

276. Sardar Igbal Bimgh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that Govern-
ment have received representations
from the Sindhi displaced persons and
their association for recognising Sindhi
as an Indian Language; and

(b) if so, action taken thereon?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) Representa-
tions have been received for the
inclusion of Sindhi language in the
Eighth Schedule of the Constitution.

(b) Sindhi is already recognised as
an Indian language.

Teaching of Hindi to Central
Government Servants

277. S8hri R. C. Majhi: Will the
Minister of Home Affairs be pleased to
state the progress so far achieved in
teachung Hindi to the Central Govern-
ment servants?

The Minister of State in the Minis-
try of Home Affairs (S8hri Datar): A
statement is lald on the Table of the
Lok Sabha. [See Appendix I, annex-
ure No. 105.]

Central Excise Collectorates, Madras
and Hyderabad

278, Shrimatl Parvathi Krishnan:
Will the Minister of Finance be
pleased to state whether Government
have implemented the decimon to
condone the break in service of the
war service personnel appointed
against “de-reserved” vacancies for
purposes of seniority in the Central
Excise Collectorates of Madras and
Hyderabad?

The Minister of Finance (Shri
Morarjfl Desal): The Government of
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India issued instructions to the Col-
lectors of Central Excise, Madras,
Hyderabad and Mysore that the break
in service of the war service candi-
dates appointed to ‘de-reserved’ va-
cancies should be condoned and their
seniority reflxed. All the three Col-
lectors of Central Excise have report-
ed that in a majority of the cases se-
niority has been refixed. A few cases
are still pending mainly for want of
requisite particulars regarding their
war service. These are awaited from
the officers themselves or the appro-
priate Defence authorities.

Western Zonal Council

279. Shrl Pangarkar: Will the Minis-
ter of Home Affairs be pleased to

state:
(a) the number of meetings of

Western Zonal Council held during
1958-68 so far;

(b) the problems discussed in the
meetings; and

(e) any meeting proposed to be held
during the remaining part of 1958-59?

The Minister of Home Affairs
(Pandit G. B, Pant): (a) Nil

{b) Does not arise.
(c) Yes.

Lok Sahayak Sena Camps

280. Shri Hem Raj: Will the Minis-
ter of Defence be pleased to state:

(a) the number of Lok Sahayak
Sena Camps held in the country, State-
wise during 1858 so far;

(b) the average attendance in each
one of them;

{c) whether any literature has been
prepared for public information: and

(d) if so, the cost incurred thereon?

The Minixier of Defence (Bhri
Krishna Menon): (a) and (b). A
statement is placed on the Table of
the Lok Sabha. [See Appendix I,
annexure No. 108].
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(¢) Detailed information about the
aims, terms and conditions ete. of Lok
Sahayak Sema is conveyed to the pub-
lic through posters, folders, cinema
slides, ete. in English, Hindi and sll
regional languages.

(d) Since the inception of the
scheme in 1965, about Rs, 56,000 have
been spent on publicity.

Regional Seminars on Elementary
Education

281, Shri Hem Raj: Will the Minis-
ter of Education be pleased to state:

(a) the number of regional semi-
nars held so far during 1858 for the
reorientation of the elementary edu-
cation to the basic pattern;

(b) the decisions arrived st each
one of them; and

(c) the steps taken by the Govern-
ment to implement them?

The Minister of Education (Dr,
K. L. Shrimali): (a) Four.

(b) A gist of the main recommend-
ations of the Regional Seminars is
laid on the Table of the Lok Sabha
[See Appendix I, annexure No. 107.)

(¢) The recommendations of the
Seminars are being forwarded to the
State Governments who are concerned
with their implementation.

Clerks Examination

282, Shrl Maniyangadan: Will the
Minister of Home Affairs be pleased
to state:

(a) how many centres have been
selected by the Union Publie Ser-
vice Commission for conducting exa-
mination for the selection e? Lower

Division Clerks of the Central Sec-
retariat Clerical Service;

(b) the names of the States In which
tbe;e will not be any such centrs;
an
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{c) the reasons for excluding these
States?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The Examination will be held at
14 Centres in India besides the centres
at the Indian Missions abroad. A
statement showing these 14 Centres
is 1aid on the Table of the Lok Sabha
[See Appendix I, annexure No 108.]

(b) Madhya Pradesh, Rajasthan
and Kerala.

(¢) Under the Constitution, it is the
duty of the Commission to conduct the
Examination. It is the responsibility
of the Commission to make all ar-
rangements for the condutt of the
examination and fixing centres is part
of such arrangement. The Commis-
‘sion decide this in their discretion tak-
ing into account all relevant facters
including the number of candidates,

Rare Manuscripts

283 8hri Vasudevan Nair:
' Shri Warior:

Will the Minister of Scientific
Research and Cultural Affairs be
pleased to state:

(a) whether Government have
launched a drive to acquire docu-
ments and rare manuscripts in private

custody;
(b) if so, the details thereof;

(c) the details of documents acquir-
ed in 10857-58 in each State; and

(d) the amount spent for this pur-
pose during the above period?

The Minister of Scientific Research
and Cultaral Affairg (Shri Humayun
Kablr): (a) and (b). Government
have issued an Appeal, a copy of which
is laid on the Table of the Lok Sabha
[See Appendix I, annexure No, 109.]
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{c) As far as the Government of
India are aware, no documents etc.
have been acquired during 1857-38 in
any State under this Appeal.

(d) Does not arise.

Ligquldation of Non-Scheduled
Banks

284, Shri N, E. Munisamy: Will the
Minister of Finance be pleased to

state:

(a) the number of non-scheduled
Banks which went into liquidation or
were ordered to be wound up during
1957 and till 31st July, 1938 in the
country, State-wise;

(b) the chief causeg of such liqui-
dation; and

(c) what steps the Reserve Bank
took to intervene at the early stages
of unsatisfactory working of these
non-scheduled banks to prevent such
developments later on?

The Minister of Finance (Shri
Morarji Desal): (a) A statement show-
ing the necessary particulars is placed
on the Table of the Lok Sabha. [See
Appendix I, annexure No. 110.]

(b) The main reasons why the banks
had to be taken into liquidation were
inadequate control by the manage-
ments over the affairs of the banks, a
preponderance of unsecured advances
and advances against real estate, and
in a few stray cases fraud or embez-

zlement.

(c) The banks in question were in
a moribund condition long before the
systemn of regular inspections was in-
stituted by the Reserve Bank, and
their total deposits, when they were
taken into liquidation were not sub-
stantial. The advice and direction
which are now given by the Reserve
Bank, 23 8 result of periodical in-
spections, have already arrested a
!'urthp.r deterioration in the affairs of
banking companies the position of
which were or have been unsatisfac-

.
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Political Sufferers

285, Shrl Subbiah Ambalam: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) the number of applications re-
ceived during 1957-58 and 1958-59 so
far for ayd from political sufferers in
Madras State;

(b) how many of them have been
granted aid and how many rejected;
and

(¢) how many of them are pending
consideration?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) to (c). A
statement is laid on the Table of the
Lok Sabha. [See Appendix 1, an-
nexure No. 111.]

Untouchability propaganda in Kerala

286. Shri 1. Eacharan: Will the
Minister of Home Aflairs be pleased
to state:

(a) the amount allotted by the Cen-
tral Government for untouchability
propaganda in Kerala for 1958-59;

(b) whether the Kerala Govern-
ment has submitted any schemes for
the purpose; and

(c) if so, the nature of the schemes
on which the amount iz proposed to
be spent?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) to (c):
A statement is laid on the Table of the
Lok Sabha. [See Appendix I, annex-
ure No. 112]

12,03 hrs,
MOTIONS FOR ADJOURNMENT

SITUATION IN AHMEDABAD

Mr. Deputy-Speaker: I have received
notices of several adjournment mo-
tions. There are ten of them. Mostly
they relate only to one instance. It
may be very grave and unfortunate.
1 would have withheld my permission

snd declared that they cannot e
discussed and rejected them, but, as
the matter is very important and
must have agitated every Indian, I
am going to refer to them. Otherwise,
it was not necessary at all because it
is a matter of law and order.

One eadjournment motion is from
Shri Goray and Shri Jadhav: “The
state of extreme tension prevailing in
Ahmedabad and other parts of Guja=-
rat and the use of tear-gas, lathi
charges and firing sccompanied by
wide-scale destruction of property”.

Shrl Goray (Poona): There is one
more clause in it

Mr. Deputy-Speaker: “The unfortu-
nate situation,...” I think there was
no need to read it. “The unfortunate
situation which is the direct resuit of
peoples’ resistance to accept the bilm-
gual State of Bombay.” It cannot be'
relevant for this adjournment motion.

Shrl Nath Pal (Rajapur): Then only
the first paragraph makes some mean-
ing

Mr. Deputy-Speaker: The second is
by Shri S. A. Dange: “The grave situ-
ation arising out of the unwarranted
and brutal firing and lathi charge on
an unarmed crowd on 12th August at
Ahmedabad and the sense of insecurity
caused to the citizens of Ahmedabad...
the attack on civil liberties by the
Government in prohibiting peacetful
demonstrations...”

Then there is the motion of 8hri
S. M. Banerjee, Shri Tangamani and
Shrimati Renu Chakravartty: “The
grave situation arising  out of  the
unwarranted and brutal firing and
lathi charge on the unarmed ecrowd
at Ahmedabad and other fowns on
12-8-1958 and the sense of insecurity
by the population of Ahmedabad and
other towns as a consequence of the
behaviour of the administration. At-
tack on civil liberties by the Govern-
ment in Ahmedabad and other towns
it? proh.ih:tmg peaceful demonstra.

on...

Shrl 8. M. Bamerjee (Kanpur): It
refere to the hunger strike by one
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of the Members of the Lok Sabha, Shri
VYajnik.

Mr. Deputy-Speaker: Yes. “..in pro-
hibiting peaceful demonstration in
memory of the martyrs of the firing.
Hunger strike by Shri Indulal Yajnik,
M.P. against these actions of the Gov-
ernment”. This would not make it
more relevant. Of course, it iz only
unfortunate. I am only giving the gist
of the motions, not reading the whole
thing.

Then there is the motion of Shri
Naushir Bharucha. Though it appears
quite different, in substance, it is just
the same. “Failure of the Umion Gov-
ernment to intervene and avert
breakdown of the Constitution”
(Laughter).

Shri Naushir Bharacha (East Khan-
desh): That is under article 355 of the
Constitution,

Mr. Deputy-Speaker: 1 was reading
the motion as it is worded. “(b) Fail-
ure of the Government to prevent
violation by the State Government of
the fundamental rights....(c) Failure
of the Union Government to prevent
widespread feeling of insecurity of
life.. (d) Failure of the Umon Gov-
ernment to discharge the constitution-
al obligation Ifmposed on it, under
article 355 of the Constitution to en-
sure that the Government of the
Bombay State was carried on in ac-
cordance with the provisions of the
Constitution.”

‘Then there is another motion: “Fail-
ure of the Union Government to give
directive under clause 257 of the Con-
stitution of India to Bombay State not
1o create provocation by removing the
martyrs memorials...... "

Then there is a motion by Shri
Parmar: “The great tension sand com-
motion...”

Then there is a motion by Shri
Ehadilkar: “Very serious disturbances
in Ahmedabad, Baroda, Nadiad and
geveral otber places in Mahagujerat

have taken place resulting in arson,
looting and firing causing injuries 10
seven persons. These serious develop-
ments are a consequence of the deci-
sion taken by the House.."

Then there is the motion of Shri
Asgar: ‘Failure of this Government
to respect the feelings towards mar-
tyrs of Gujarat by not giving direc-
tives to Bombay State not to remove
martyrs’ memorials......

Then Raja Mahendra Pratap has
sent in a different one, I might refer
to that also:

“(1) Riots at Ahmedabad and
police firing.

(2) Strike of motor rickshaws
at Delhi.

(8) The Jaipur agitation is also
serious. House should kindly dis-
cuss...”

Because all the three are put, con-
joined, together, it is rejected simply
an that ground. Only one matter can
be discussed. I have no difficulty in
coming to a decision—

Raja Mehendra Pratap (Mathura):
The All-Gujarat—

Mr. Deputy-Speaker: Order, order.
The House can discuss only one sub-
ject or one pont in an adjournment
motion at one and the same time.
Different matters cannot be joined
fogether in one adjournment motion.
Therefore, that motion is ruled out
on that score.

I have no difficulty so far a5 these
adjournment motions are concerned.
If rules are to applied. The matter
is very urgent, of course. It is of
recent happening also. But the House
would agree that it is a matter of law
and order, however unfortunate it
might be and however much we might
be concerned about it. But, if the
bon. Minister in charge wants to make
a statement in order to enlighten the
public and the country at large as to
what has really happened, if he is in
possession of certain facts, perhaps I
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[Mr. Deputy-Speaker]

would reguest hum to make it, so that
cartain facts might be known.

Bhri Nath Pal: The Members who
have given notices of the adjournment
motioné may He-#llowed to make their
submission.

Mr. Deputy-Speaker: I do not think
so. If I had any doubt, then perhaps
I certainly would have requested the
hon Members who are the movers of
these motions to first make certain
remarks

Shri Nath Pal: There is one point
which perhaps has not emerged very
clearly in the submissions we have
made to you. We think this Parlia-
ment is seized of the issue, of what
is happening in Ahmedabad, because
that has arisen by an Act of Parlia-
ment t6 which the people are putting
up thewr resistance. It is under this
that certain things are taking place
end things are happening there, and
where they are responsible, And as
such you should give us your ruling.

r. Deputy-Speaker: If it is in con-
sequence of an act done by this
Parliament, then there cannot be any
adjournment motion on that. Unless
this Parliament takes another decision,
that Act must stand and we must
abide, all of us must abide, by that.

Shri 8, A, Dange (Bombay City—
Central): There is one point here
which I may submit before the hon.
Home Minlster replies. The thing has
happened in a province like Gujarat
and especially in a city like Ahmeda-
bad about which everybody knows
very well—the home of non-violence.
There the Government is forced to
do such things.

The second point I would like to
draw attention to is that the right of
worshipping certain martyrs was at-
tacked here. There was firing last year
and people have started worshipping
the martyrs. Thousands of men and
women lay down flowers there and
offer worship and this i{s sought to be

removed. It is an attack on a funda-
mental right and civil I.lbﬂ.‘ty and
creates insecurity in a State like Bom-
bay. It is not a small thing; tu
such a big thing. a
State governed by a very nice C.m
gress Ministry which had the fortune
of having the Finance Minister as
Chief Minister and which is now hav-
ing Mr. Chavan ...

Mr, Deputy-Speaker: He is going to
other things.

Shri 8. A. Dange: Therefore, the
position is rather serlous and requires
the attention of the Central Cabinet
very much; and, this subject should
be debated here.

Mr. Deputy-Speaker: If I allowed
this to continue, certainly that would
be a discussion on the adjournment
motion Why should I allow fhat?

Shri  Khadilkar (Ahmednagar):
When there is a demand from all sides
of this House ...

Some Hon, Members: No.

Some Hon, Members: Yes.

Mr. Deputy-Speaker: I would re-
quest the hon, Members to hold them-
selves in patience, When 1 require
their assistance, certainly I would ask
for that. But for the present I do
not need it. I may answer this gues-
tion in the beginning that even if
there is a8 demand from all sides, then
too I am entrusted with certain duties
by this very House and I have to ap-
ply those rules for the present. I do
not say I can over-ride the wishes of
the House; it may do whatever it
likes. But so far as this question is
concerned, there are set rules approy-
ed by the House and it is my duty to
apply them,

Shrl Khadilkar: 1 am only suggest-
ing when there was a demand to re-
move the memorials erectsd during
the foreign regime, that demand had
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not been acted upon by the Govern-
ment, On the contrery, certain peo-
ple were ghot dead just in fromt of
the Congress House and s memorial
was erected. More than a million
people every day worship that place.
It is a fact. Why was there any neces-
gity at the dead of night to remove
that memorial?

Shri P. R. Patel (Mehsana): My
submission is that it is not an ordi-
nary question of law and order. When
a grave situation arises in the coun-
try, it would be the concern of the
House and of the country. Here there
is firing; there is a 24-hour curfew,
lathi-charge and =]l those things.
Whatever happens in any part of the
country, would it not be the concern
of this House and of the country? I
submit we are entitled to discuss any
situation prevailing in any part of
the country.

The Minister of Home Affairs
(Pandit G. B. Pant): I am sorry that
these unfortunate incidents should
have happened in Ahmedabad. As
you rightly observed, Ahmedabad has
always been the centre of non-
violence...... (Interruptions).

Mr, Deputy-Speaker: Order, order;
now at least let there be non-violence.

Pandit G.-B. Pant: Ahmedabad has
had its police and also along with that
its non-violence in the past. The police
is still there, but certain sections have
been, 1 think, possessed by the spirit
of violence, with the result that law
and rules do not matter; human life
has little value; public property need
not be respected.

In this case two martyrs’ memorials
are sald to have been put up on the
thoroughtare . . . (Interruptions) 1
cannot vouch for it, how far they
are from the read, but I am told that
they are on the trafic island. If that
is wrong ....(Interruptions).

Mr, Deoputy-Speaker: Shall we de-
cids that first, whether they are on

the island or on private property?
Sometimes we may differ on facts
Then too we have to listen patiently.
Hon, Members may not agree with
what is believed by the hon. Home
Minister, because his information may
be based on the information that he
receives from his source, which he
thinky is relisble. So, we should wait.

Shri 8. M. Banerjee: He is making
a factual statement that it is situated
on the traffic island,

Mr. Deputy-Speaker: Facts also may
differ according to different persoms,
because their knowledge might be
derived from different zources. What
15 the wonder there?

Pandit G. B. Pant: The memorials
were, according to my information,
constructed on the traffic island or
nearby against and in defiance of the
orders of the municipal board and the
request—I do not use the word ‘warn-
ing’'—of the police. Then, these were
removed later.

An Hon. Member: No.

Shri P. B. Patel: But has the muni-
cipality passed a resolution?

Pandit G. B. Pant: The municipality,
according to my information, did not
permit the construction of these me-
morials.

Mr. Deputy-Speaker: Could there
be a cross-examination as in a court?
I shall have to ask the hon. Member
to desist from this temptation.

Pandit G. B. Pant: The memorials
were removed later on the night of
the 11th.

An Hon. Member: Why in the night?

Pandit G. B. Pant: T am sorry that
on the next day there were scenes of
hooliganism and rowdylam. About &
poilce chaukies were attacked and
burnt. 3 post offices were burnt and 3
damaged. 2 municipal buildings were
burnt and the Khadi Mandir burnt
and looted. 8 municipal trangport buses
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{Pandit G. B. Pant].

were attacked and damaged. Several
.cases of stone throwing, etc, were
reported. Several cases of damage to
lamp posts, removal of bus stands,
sheds, etc, have been reported.

This was the report which was re-
.ceived here of the happenings up to
11' 40 yesterday. The police had been
forced to use tear gas and they had
acted, so far as one can see, with
great restraint. There were other in-
.cidents thereafter, of which I cannot
give the exact number. The papers
say that shops were also burnt. There
were many cases of vandalism. The
number, according to one paper, came
to 140. Someone told me that pro-
perty worth lakhs of rupees had been
destroyed.

It is & matter of deep regret to me
that such wanton disregard for public
property should have been shownm.
After all, all these post offices, police
posts, buses, etc.,, belong to the public.
Even those who set fire to them have
a share in them as citizens of this
country. It is regrettable that this
resort to violence should have been
there. .

I do not refer to other matters, but
s0 far as we are concerned, we can
only hope that now Ahmedabad will
return 1o normal It is a mafter of
deep regret to me that not a word of
criticism or condemnation, directly or
indirectly, has been uttered in the
sheat of adjournment motions that
have been sent by various hon. Mem-
bers. I can only hope that better
sense will prevail and there will be
no outburst of violence. After all, in
this country we have a democratic
system and it is open to everyone to
seek redress of the grievances in a
constitutional manner. But if we take
to means of violence then there will
be anarchy; no right, civil or other;
no fundamental right; and then noth-
ing which can lead to progress or ad-
vancement will be achievable in the
country. So, I appeal fo all to Jook at
these things from a correct angle, with

the right sange of perspective and not
to encourage those who are misied and
who are, perhape, themselves habituat-
ed to the use of force and violence,
but to see that peace is maintained,
peaceful conditions are observed, and
wherever there is any demand for
anything to be done or undone, then
only constitutional and peaceful
methods should be followed.

Mr. Deputy-Speaker: I will now
permit Shri P, R, Patel to ask one
question.

Shri P. R. Patel: May I know from
the hon. Home Minister whether it is
a fact that on the 8th more than two
lakhs people collected and erected
the memorial and held memorial meet-
ings there and there was peace every-
where in the Ahmedabad city and
outside also and it was only after the
removal of the memorials there was
disorder? If so, has this disorder not
been created by the Government?
Furthermore, 1 want to know whether
the Ahmedabad Municipality has
passed a resolution requesting the
Government to remove the memorial.

Pandit G. B. Pant: Well, the question
that really arises in this case is whe-
ther the admimstration of law and
enforcement of lawful orders should
or should not be done,

Bhrl Nath Pal: It was removed In
the night.

Mr. Deputy-Speaker: Order, order,
I allowed only one question to Mr,
Patel. He has put it. Now let us hear
the Minister.

Shri Nath Pai: But he 15 addressing
all of us.

Pandlf G. B. Pant: If the law is
violated then what wil] be the conse-
quence?

.3!::! Nath Pai: Law should not fune-
tion like a thief. The memorial was
removed in the night.
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Shri 8. A. Dange: I have to make
a proposition or seek a clarification
from the Home Minister, arising from
hiy statement. If the memorial was on
a traffic island how does it interrupt
traffic? Because the island itself is
meant to regulate traffic, an interrup-
tlon by itself. The second question
that I wish to ask is whether you will
consider the proposition of an im-
partial probe by the Parliament into
the state of affairs of this State aris-
ing from this incident.

Pandit G. B. Panf: Many more
serious things have happened else-
where.

Shri 8. A. Dange: Many more troops
will be called.

Mr, Deputy-Speaker: Now perhaps
the hon. Member is trying to seek
something else that he has in mind.
Now I suppose the hon. Members will
allow me my turn.

It is very unfortunate that such a
thing should have happened. All of us
would deplore this violence. I am not
discussing anything or giving my
opinion about the facts that might he
there. But we are, first of all, inte-
rested in upholding democracy and if
such things go on, certainly democracy
cannot advance and what we have un-
dertaken to perform, that would be
cut in the middle. Therefore, I hope
that everyone of us would try in that
direction.

So far as these incidents are con-
cerned, one hon. Member asked: can
we be impervious to all these things
when they are happening? No. I do
not say that the Cabinet would be im-
pervious, The cabinet shall have to
take notice of it. Even members would
be- Interested in it. But if something
wrong has been done, whatever it may
be —as I said, one side must be wrong
—if that wrong has been done there
by somebody, then ecertainly we
should not reply wrong remedies here
also. 8o far as these adjournment
motions are concerned, they are not
the proper method to have a discus-
sion on them.
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Mr. Deputy-Speaker: I wag just put-
ting it to the House that this is not
the correct method. Therefore, so far
as these adjournment motions are con-
cerned, I am clear in my mind that
they pertsin to law and order and
they cannot be discussed here in this
form. Therefore, 1 refuse to give my
consent, so far as these adjournment
motions are concerned.  (Interrup-
tions)

Raja Mahendra Fratap: There was
mismanagement.

Mr. Deputy-Speaker: Now, the hon.
Member should not add to that mis-
management.

Shri 8, A. Dange: My sympathies
g0 to the wictims of the firing and
my tributes to the martyrs. To
express that sorrow I would like to
withdraw from the House.

(Shrt Dange and some other hon.
Members then left the House)

12.27 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF NATIONAL CoOAL
Dzveropment CorPoration (P) Lt

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): I beg
to lay on the Table a copy of each
of the following papers:—

(1) First Annual Report of the
National Coal Development
Corporation  (Private) Ltd,
for the period 5th September,
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1058 to 81st March, 1857
along with the Audited Ac-
counts of the Corporation,
under sub-gection (1) of
Section 630 of the Companies
Act, 1856,

(2) Review by Government of
the Report.
[Placed in Library, See No. LT-
773/58.]

DerH1 TERMINAL Tax RuLEs

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
beg to re-lay on the Table, under sub-
section 2 of section 470 of the Delhi
Municipal Corporation Act, 1957, a
copy of the Delhi Terminal Tax Rules,
1958, published in Notification No. 8/
58-D. M. Cor., dated the 7th April
1958.

[Placed in Library, See No. LT-
774/58.]

Devm MUNICIPAL CORPORATION

(ALLowANCES OF COUNCILLORS
AND ALDERMEN) RULES *

Shri Datar: 1 beg to lay on the
Table, under sub-section 2 of section
479 of the Delhi Municipal Corpora-
tion Act, 1857, a copy of the Delhi
Municipal Corporation (Allowances
of Councillors and Aldermen) Rules,
1958, published in Notification No. F.
20/52/58-SR(R), dated the 12th May,

1958.

[Placed in Library, See No. LT-
776/58.]

NOTIFICATIONS ISSUED UNDER ALL
Inpia ServicE AcT

Shri Datar: I beg to relay on the
Table, under sub-section (2) of Sec-
tion 3 of the All India Services Act,
1051, a copy of each of the following
Notifications:—

(1) GSR. No. 250, dated the
18th April, 1958 making cer-
tain amendment to the Indian
Administrative Service (Re-
gulation of Seniority) Rules,
1054

(2) GSR. Nqg, 28], dated the
19th April, 1988, making cer-
tain amendment to the Indian
Police Service (Regulation
of Seniority) Rules, 1854

' (3) G.S.R. No, 270, dated the
26th April, 1068, making cer-
tain amendment to the All
India Services (Leave) Rules,
1955.

[Placed in Library, See No, LT-
776/58.1

NOTIFICATIONS UNDER ALL INDIA
SERVICES ACT

Shrl Datar: I beg to lay on the
Table, under sub.section (2) of sec-
tion 3 of the All India Services Act,
1851, a copy of each of the following
Notifications: —

(1) G.S.R. No. 376, dated the
17th May, 1958 making cer-
tain amendment to Schedule
III to the Indian Police (Pay)
Rules, 1854,

(2) GS.R. No. 401, dated the
24th May, 1058 making cer-
tain amendments to the All
India Services (Provident
Fund) Rules, 1955.

(3) GSR. No. 402, dated the
24th May, 1858 making cer-
tain amendments to the Sec-

retary of States' Services
(General Provident Fund)
Rules,

(4) GSR. No. 418, dated the
31st May, 1956 making cer-
tain amendment to the All
India Services (Conduct)
Rules, 1954,

(53) G. S. R. No. 447, dated the
7th June, 1958, making cer-
tain amendments to the All
India Services (Provident
Fund) Rules, 1985.

(6) GSR. No. 448, dated the
Tth June, 1958 making cer-
tain amendmenis to the
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Indian Civil Services Provi-
dent Fund Rules, 1942,

{7) G.SR. No. 448 dated the
Tth June, 1958, making cer-
tain amendments to the
Indian Civil Bervices (Non-
European Members) Provi-
dent Funds Rules, 1943.

{8) G.SR. No. 450, dated the
7th June, 1838, making cer-
tain amendments to the Be-

cretary of States’ Services
(General Provident Fund)
Rules, 1943,

(9) GSR. No. 489, dated the
21st June, 1958, making cer-
tain amendments to Schedule
III to the Indian Administra-
tive Service (Pay) Rules,
1854,

€10) G.SR. No. 542, dated the
5th June, 1958, making cer-
tain amendments to the Sche-
dule III to the Indian Admi-
nistrative Service (Pay)
Rules, 1854.

{11) GS.R. No. 0545, dated the
5th July, 1958, making cer-
tain amendments to Schedule
IIT to the Indian Administra-
tive Service (Pay) Rules,
1954,

{12) G.SR. No. 546, dated the
S5th July, 1958, making cer-
tain amendments to Schedule
III to the Indian Police Ser-
vice (Pay) Rules, 1954,

118) G.S.R. No. 548, dated the
Bth July, 1958, making certain
amendment to Schedule III to
the Indian Administrative Ser.
vice (Pay) Rules, 1854.

{14) G.BR. No. 549, dated the 5th
July, 1088, making certain

amendments to the All India
Services (Provident Fund)
Rules, 19565

(15) G.8.R. No. 550, dated the 8th
July, 1958, containing the All
India Serviceg (Remittances
into and Payments from Pro-
vident and Family Pension
Funds) Rules, 1058,

(16) G.S.R. No. 551, dated the Bth
July, 1858, making certain
amendments to Schedule III to
the Indian Police Services
(Pay) Rules, 1954.

{17) G.S.R. No. 862, dated the Sth
August, 1958, msaking certain
amendments to the Indian Ad-
ministrative Service (Recruit.
ment) Rules, 1954,

(18) G.S.R. No. 883, dated the 8th
August, 1958, making certain
amendment to the Indlan
Police Service (Recruitment)
Rules, 1954,

{1p) G.S.R. No. 868, dated the 8th
August, 1958, making certain
amendment to Schedule III
to the Indian Police Service
(Pay) Rules, 1854.

(20) G.S.R. No. 871, dated the 8th
August, 1958, making certain
amendment to Schedule III to
the Indian Administrative
Serviee (Pay) Rules, 1954,

[Placed in Library, I 'c No. LT-
T777/58.]

AMENDMENT TO COPYRIGHT RULES

The Minister of Scientific Research
and Cultnral Affairs (Shri Humayun
Kabir): I beg to re-lay on the Table
under sub-section (3) of section 78
of the Copyright Act, 1957, a copy
of Notification No. GSR 287, dated
the 22nd April, 1957, making certain
amendment to the Copyright Rules,
1958.

[Placed in Library, See No. LT-
778/88.]



821 Papers laid on the Toble 13 AUGUST 1088 Papers laid on the Teble 622

Grrr-TAx Rures

The Deputy Minister of Finance
(Bhri B. R. Bhagat): I beg to lay on
the Table, under sub-section (4) of
section 48 of the Gift-tax Act, 1958,
& copy of the Gift-tax Rules, 1958,
published in Notification No. GSR
430, dated the 31st May, 1958

[Placed in Library, See No. LT-
779/58.]

AMENDMENT TO EXPENDITURE-TAX
RuLes

Shri B. R, Bhagat: I beg to lay
on the Table, under sub-section (3)
of section 41 of the Expenditure-tax
Act, 1957, a copy of Notification No.
G.S.R. 414, dated the 20th May, 1858,
making certain amendments to the
Expenditure-tax Rules, 1858,

[Placed in Library, See No. LT-
780/58.]

AMENDMENTS TO MEDICINAL  AND
TorneT PREPARATIONS (ExcIse
DuTies) RuLrs

Shri B. R. Bhagat: I beg to lay
on the Table, under sub-section (4)
of section 19 of the Medicinal and
Toilet Preparations (Excise Duties)
Act, 1955, a copy of each of the
following Notifications, making cer-
tain  further amendments to the
Medicinel and Toilet Preparations
(Excise Duties) Rules, 1956:—

(1) GSR. No. 294, dated the
3rd May, 1858.

(2) GSR. No. 383, dated the
17th May, 1958,

(3) G.S.R. No. 522, dated the
28th June, 1958.

(4) GSR. No. 552, dated the
5th July, 1958,

[Placed in Library, See No. LT-
781/58.1

Rerorr OF THE REHABILITATION
FINANCE ADMINISTRATION

Shri B. B. Bhagat: I beg to lay on
the Table, under sub.section (2) of

Section 18 of the Rehabilitation Fin-
ance Administration Act, 1948, a copy
of the Report of the Rehabilitation
Finance Administration for the half-
year ended the 31st December, 1857.

[Placed in Library, See No. LT-
782/58.]

PROGRESS OF ACTION TAKEN UNDER
SrcrioN (IA) or Inpian Income-
Tax Acr

Shri B, R, Bhagat: I beg to lay on
the Table a copy of the statement
showing progress of action in cases
dealt with under Section 34(IA) of
the Indian Income-tax Act, 1922
upto 31st May, 1958.

[Placed in Library, See No. LT-
783/58.]

NOTIFICATIONS ISSUED UNDER SEA
CustoMs Act AND CENTRAL Excises
AND SALT AcCT

Shri B. R. Bhagat: Sir, I beg to
lay on the Table, under sub-section
(4) of Section 43B of the Sea Cus-
toms Act, 1878 and Section 38 of the
Central Excises and Salt Act, 1944, a
copy of each of the following Noti-
fications:—

(1) G.S.R. No. 303, dated the
30th April, 1958, making cer-
tain amendments to the
Customs and Excise Duties.
Drawback (Linoleum) Rules,,
1958.

(2) G.S.R. No. 311 dated the
6th May, 1958 containing the-
Customs and Central Excise
Duties Drawback (Coffee)
Rules, 1858,

(3) GSR. No. 424, dated the
31st May, 1858, making cer-
tain amendment to the Cus-
toms and Excise Duties Draw-
back (Art Silk) Rules, 1957.

(4) GSR. No. 425, dated the
31st May, 1058, containing
the Customs and Central
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Excise Duties Refund (Fatty
Acids) Rules, 1958.

(5) G.SR. No. 444, dated the
3rd June, 1958, making cer-
tain amendments to the Cus-
toms and [Excise Duties
Drawback (Crown Cork)
Rules, 1958,

(6) G.S.R. No. 438 dated the
16th June, 1838, containing
Customs and Central Excise
Duties Drawback (Hurricane
Lanterns) Rules, 1958,

(7) G.S.R. No. 677, dated the
Tth  July, 1858, containing
the Customs and Central
Excise  Duties  Drawback
(Paints) Rules, 1958,

(8) GS.R. No. 578, dated the
Tth  July, 1958, containing
the Customs and Central
Excise Duties Drawback
(Bparking  Plugs) Rules,
1958.

(90 GS.R. No. 580, dated the
7th  July, 1958, containing
the Customs and Central
Excise  Dutles Drawback
(Footwear) Rules, 1958.

(10) GSR. No. 581, dated the
8th July, 1958, containing
the Customs and Central
Excise Duties Drawback
(Electric Fans) Rules, 1858.

(11) G.SR. No. 607, dated the
12th July, 1858 containing
the Customs and Central
Excise (Confectionery) Rules,
1958,

[Placed in Library, See No. LT-
784/58.)

Nororicatrons ksyuzp UnbEr Ska
Cusroms Acr

Bhri B. R. Bhagat: Sir, I beg to lay on
on the Table, under sub-section (4) of
Bection 43B of the Sea Customs Act,
1878, & copy of each of the following
Notifications:—

(1) G.S.R. No. 310, dated the Bth
Mav. 1958

(2) G.8.R. No. 421, dated the 31st
May, 1938,

(3) G.S.R. No. 422, dated the 31st
May, 1958, containing the
Customs Duties Drawback.
(Disinfectants and Antisep-
tics) Rules, 1858.

(4) G.S.R. No. 428, dated the 31st.
May, 1858.

(5) G.S.R. No. 455, dated the 7th:
June, 1958, making certain
further amendments to the
Customs Duties Drawback
(Embroidered Goods) Rules,
1854.

(6) G.S.R. No. 466, dated the Tth-
June, 1958,

(7) G.S.R. No. 407, dated the Tth-
June, 1958, containing the
Customs Duties Drawback
(Copper Dusting Prepara-
tions) Rules, 1958.

(8) G.S.R. No. 478, dated the 14th.
June, 1958, making certain
amendment to the Customs
Duties Drawback (Roofing
Felt) Rules, 1857,

(9) G.S.R. No. 485, dated the 16th:
June, 1858.

(10) G.SR. No. 573 dated the 7thr
July, 1958,

(11) G.S.R. No. 574 dated the Tth:
July, 1958 containing the Cus-
toms Duties Drawback (Cul-
tured Pearls) Rules, 1958,

(12) G.S.R. No. 575 dated the 7th
July, 1958.

(18) G.S.R. No. 576, dated the Tth
July, 1958,

(14) G.S.R. No. 579 dated the Tth-
July, 1858.

(15) G.S.R. No. 808 dated the 12tlu
July, 1938,

[Placed in Library, See No. LT-
785/88.1



Cailing Attention to matter
of Urgent Public Importance

AMENDMENTS T0 CENTRAL ExcIse
RuLzs

Bhri B, R. Bhagat: Sir, I beg to lay
©on the Table, under Section 38 of the
Central Excises and Salt Act, 1944, a
copy of each of the following Notifica-
tions, making certain further amend-
ments to the Central Excise Rules,
1044: —

(1) GSR. No 321, dated the 10th
May, 1058,

(2) G.S.R. No. 322, dated the 10th
May, 18958

(3) GSR No 612, dated the 18th
July, 1858

[Placed wn Library, See No, LT-

786,58 ]

CORRECTION OF ANSWER TO
STARRED QUESTION No. 1754

The Deputy Minister of Home
Affairs (Shrimati Alva); Sir, I beg to
lay on the Table a copy of the state-
ment correcting the reply given on
the 18th Aprl, 1958 to a supplemen-
tary by Shri T. Sanganna on Starred
Question No 1754 regarding All India
Tribal Conference, [Placed in Libra-
ry, See No LT-787/58]

12.31 hrs.

CALLING ATTENTION TO MATTER
-OF URGENT PUBLIC IMPORTANCE

BrEAK-DOWN OF KoTLA POWER STATION

Shrl Naushir Bharucha (East Khan-
desh): Sir, under Rule 197 of the Rules
«of Procedure and Conduct of Business
in Lok Sabha I beg to call the atten-
tion of the Minister of Irrigation and
Power to the following matter of

Corvect of Answer ;
to Starred Question No. 2000

urgent public importance and request
that he make a statement thereon:—

Break-down of Kotla Power Sta-
tion resulting in curtallment
of power supply to Delhi.

The Minister of Irrigation and Power
(Haflz Mohammad Ibraham):  Sir,
there are two generating units at the
Kotla Power House; each of these
units is connected to a transformer.
On the 18th May, 1068, one of
the transformers developed some
fault and went out of order. It
was found that the fault lay in
the insulation inside the trans-
tformer and that the rest of the
equipment 1n the Power House
such as generators, turbines, switch-
gear, cables ete. were in perfect work-
ing condition The transformer was
immediately 1solated from the rest of
the system and tests were carried out
to locate the defect in the insulation.
It was discovered that one of the
windings of the transformer had been
damaged. Repairs were taken in hand
immediately and completed by the
Bth August, 1958.

The supply of power to Delhi was
curtailed on this account from 20,000/
22,000 KW to 15,000/16,000 K.W.
Normal supply was resorted on the
Tth August, 1958.

Despite the short supply of power
from Nangal, the Delh1 Electric Sup-
ply Board mamtained full supply to
its consumers by pressing into service
all its generating units, including the
stand-by plant.

12.33 hrs.

CORRECTION OF ANSWER TO
STARRED QUESTION No. 2009

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Bir,
in reply to the supplementary
question arising out of Btarred Ques-
tion No. 2089 on the 9th May, 1959,
regarding the Jail Manunl Commitiee,
I had stated inter alia that the mem-
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Starred Question No. 1486
bers of the Committee had met as
fidny as ten times, The correct posi-
tion is that they had met five times,
exch meeting lasting for a duration of
three or four days. I am now mak-
ing the necessary correction.

CORRECTION OF ANSWER TO
STARRED QUESTION Nos 1208 and
1315

The Minister of State in the Minjs-
try of Home Affairs (Bhri Datar) (On
behalf of the Minister of Edncation).
Sir, on behalf of Dr Shrimali I am
making the following statement:

“l had stated that in 1857-58 we
gave assistance to the State Govern-
ments towards the appointment of
Hindi teachers in non-Hind: speaking
areas at 66 per cent of the total ap-
proved expenditure, Actually the
rate of Central assistance was 60 per
cent during that year”

12.34 hrs.

CORRECTION OF ANSWER TO
STARRED QUESTION No 1488

The Minister of State in the Minis-
try of Home Affafrs (Shri Datar) (On
behalf of the Minister of Education):
Sir, on behalf of Dr Shrimali I am
making the following statement:

“In reply to a supplementary ques-
tion to Starred Question No. 1486 by
Shri Naval Prabhakar regarding the
construction of school buildings, I re-
plied as follows:

In 1957.58, 48 buildings were pro-
posed for construction. 24
buildings of a permanent type
and 15 buildings which inclu-
ded children’s homes are
under construction.

The second sentence of the reply
may kindly be amended to read as
follows: —

15 buildings of a permanent type
imcluding childreh’s homes
muummm
under construstion.”

118 LSD.~45.

13 AUGUST 1988 5

STATEMENT RE. FOREIGN
EXCHANGE POSITION

The Minister of Finamce (Shri
Meorarji Desal): I thank you, Sir, for
giving me this opportunity to report
to the House on recent developments
relating to our foreign exchange situa-
tion. The keen interest that hon,
Members have taken in this somewhat
complex aspect of our economy is of
great value since 1t serves to keep
constantly before the public eye what
is one of the important determinants
of our economic future.

The factors that have led to the
continued heavy drawing on our
foreign exchange reserves during the
Second Plan period have been discus-
sed in the House on several occasions
in the recent past and are set forth
in some detail in the Planning Com-
mission’s paper on the fall iIn the
foreilgn exchange reserves that was
lasd on the Table of the Lok
Sabha by the Prime Minister on the
20th March, 1858.

Hon Members are aware of the
remedial steps taken by Government;
as soon as it became apparent that
there was likely to be a large deficit
in our balance of payments, prompt
measures were taken to centralise
fully the whole system of foreign
exchange control, to re-introduce the
system  of foreign exchange
budgeting and to take all
possible measures to restrict imports
by a system of foreign exchange
allocations for different purposes
determined-—on what has been an
austerity basis—in consultaticn with
the Planning Commission. Apart from
the restrictions on imports, foreign
exchange facilities for tourist travel
abroad were totally stopped and ex-
change was released on a restricted
basis only for business travel or for
travel justified on medical grounds or
for attending certain educational and
technical training courses. Side by
pide. with such restrictions, emphasis
was placed on the need to take posi-
tive steps to earn more foreljn ex-
change by promotion of exports.
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These measures have had u::[e

effect. Speaking in the House on this

subject on the 18th of March, the

Prime Minister referred to the tem-

porary improvement that had taken

place in the first quarter of the year
but cautioned Members against draw-
ing the inference that we had turned
the corner. He explained that the
summer months constituted the season
during which our exports were always
at a lower rate. Notwithstanding this
and notwithstanding the fact that the
shadow of economic recession In
foreign countries has affected and
depressed commodity prices and our
external markets, I think it necessary
to point out that we have been able
to bring down the average weekly
drawal on our sterling balances to

Rs. 4'09 crores in the first seven

months of 1958 as compared with the

average drawal of Rs. 7'2 crores in

the corresponding period of 1957.
Taking the period April to July

1958, our foreign exchange reserves

at the end of March 1958 comprised,

in addition to a gold holding of Rs. 118

crores, sterling reserves of Rs. 267

crores. As against this, our sterling

reserves dropped to Rs. 193 crores at
the end of July 1958, notwithstanding

a payment by the UK. Government

of Rs. 22 crores early in April 1958,

which included an advance repayment

of three instalmenis under the excess
pension repayment agreement, The
net fall has thus been approximately

Rs. T4-croreg in the four months April

to July inclusive.

These are the statistics. What do
they mean? And what do they mean
particularly for the Plan? Even more
than how they react on the Plan is
the question of how the Plan should
react to them. Hon, Members are
aware that the Plan is no ossified or
petrified structure. The Indian con-
cept of a Plan is that we seek therein
to strike a balance from time to time
between varlous operative factors both
internal and external and both social
and economic and that while 8o daing
we seek 1o impart and maintain the
momentum necessary to push forward
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the natlon towards accepted goals.
Thus the Plan as a whole s, a.d has
to be, constantly under review. The
restrictive methods we have lmposed
since January 1957 have naturally led
to certain difficulties both in the pri-
vate and public sectors of our econo-
my. By end large, however, an all-
out effort 15 being made to go ahead
with what we have defined as the
core of the Plan, to complete other
Projects which are well-advanced and
at the same time—to maintain the
economy at the existing level of pro-
duction. In certain flelds there has
been a tendency for internal prices
to rise owing to the relative shortfall
in the availability of imported goods
but this tendency has not developed
to any embarrassing extent. On the
contrary, I feel that a strong fillip
has been given to indigenous indus-
tries which have awakened to the new
demands that are now being made
upon them to replace imported goods.
Special consideration is also being
accorded to imports of plant and
machinery for the installation of fac-
tories which will produce the goods
and commodities that are at present
being imported. Such imports are
being allowed on deferred payment
terms on the basis that they will be
financed out of the savings that will
accrue when the plants go into pro-
duction

There 1s no room, however for com-
placency. During the current year
large payments are falling due on the
orders which were placed earlier for
capital goods for our important pro-
jects. It has been estimated that such
commitments in the public and pri-
vate sectors together, yet to be paid
for, amounted to Rs. 887 crores app-
roximately as on the 1st of April 1958,
the bulk of this representing capital
goods. Added to this, we have suffer-
ed in recent weeks a fall in exports as
already referred to, on account of the
recessionary trend in foreign markets.

In the Planning Commission's paper
on “Appraisal and Prospects of the
Second Five Year Plan”, it has been
estimated that for the period April
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1958 to March 1961, the gap in our
foreign exchange balance-sheet might
approximate to Rs. 500 crores. The
1atest estimate prepared in this behalf
taking account of the current unfa-
vourable trend in exports has shown
that for the last three years of the
current Plan, our requirements of
foreign exchange will be of the order
of Rs 5680 crores. This is on the as-
sumption that any food imports found
to be necessary in addition to our nor-
mal marketing obligations in respect
of wheat and our agreement for im-
porting Burma rice, would be found
under P. L. 480 arrangements. The
basis for the estimate is that the core
of the Plan which, including existing
commitments, requires a further ex-
penditure of Rs. 619 crores for comp-
letion, will be completed and that
needs for the maintenance of the eco-
nomy and for security will be provid-
ed. It also assumes that the sterling
reserves will stand at Rs. 200 crores
at the end of the Plan period. This
does not, however, mean that the re-
serves would not fall below Rs. 200
crores at any time. As a matter of
fact, they are below Rs. 200 crores
teday. It is considered necessary,
however, that we should begin the
Third Plan with a reserve of not less
than Rs. 200 crores, rebuilding it up
to this level, if it is possible to do so.
In estimating the defleit at Rs 560
crores, as on the 1st April 1958, the
foreign aid already promised, which
amounts to about Rs. 513 crores, was
fully taken into account. Since then,
a further loan of Rs. 12 crores has been
authorised by the International Bank
for Reconstruction and Development
in July 1858 for the D. V. C. Project.

We are making constant endeavours
to bridge the gap which remains. Our
efforts in the direction of increasing
our exports may be mentioned in same
detail. The House is already aware
of the setting up by the Ministry of
Commerce and Indusry of the Foreign
Trade Board and the Directorate of
Export Promotion, which are helping
to implement the Cabinet’s directive

13 AUGUST 1858 Foreign Exchange Position 632

to give the highest priority to matters
having a bearing on export earnings.
Steps are being taken to augment pro-
duction of the Indian products in
demand in foreign countries. In the
fleld of agriculture, commercial crops,
notably oilseeds, have attracted special
attention. Larger quantities of coal
and ores are expected to be made
available for export. A special effort
1s being made to improve the compe-
titive capacity of the products of our
new industries: arrangements for the
supply of basic raw materials, such as
iron and steel, have been made more
effective; permigsion for importing
finished accessories and other material
required for being incorporated in the
goods intended for export is being
readily granted; and preference is
accorded to the import requirements
of industrial units participating in the
export promotion effort. The tastes
and requirements of consumers in
foreign markets are being studied and
measures designed to control quality
are receiving special attention. Ex-
ports have been freed from hamper-
ing fiscal imports; export duties have
been abolished or reduced over a
very wide field, and procedures for
refund of import and. excise duties
have been simplified. In the field of
transport, the Railway Board are tak-
ing special steps to encourage export
traffic and we are hoping that likewise
the international shipping lines will
in mutual interest lend a helping hand.
The sugar industry has been helped
to organise the export of sugar sur-
pluses, and the State Trading Corpo-
ratlon is, with the help of its business
associates, contributing to the promo-
tional endeavour by organising export
of commodities like cement and shoes.
The Export Risks Insurance Corpo-
ration has also made a modest begin-
ning in its effort to help exporters by
covering risks not normally covered
by other insurance companies.

The measures that have been taken
and that are contemplated to be taken
will, I have no doubt, help to develop
the country's export potential. But in
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thee face of the recession in interna-
tional trade and the dullness of the
outlook for exports, the task of secur-
ing a significant improvement in our
export earnings during the current
year is likely to encounter great diffi-
culties.

We have been keeping international
institutions and friendly foreign coun-
tries fully informed regarding our cur-
rent situation and it will be our en-
deavour to secure further foreign
assistance, in an appropriate way. The
House, 1 am surs, will understand and
appreciate that it would be prema-
ture, and likely to cause embrassment
in our efforts—to deal with details;
but I think it is an opportune
moment to say that the International
Bank for Reconstruction and De-
velopment which has contributed so
vitally to our development and is fully
apprised of our plans, our potential
and our needs, has decided to consult
with its member-countries that have
interested themselves in India and
has therefore convened. a Conference
to meet in Washington late this month
to discuss the Indian situation in res-
pect of foreign exchange and the man-
ner 1in which India can be helped. The
Governments of the United States, the
U. K., West Germany and Japan have
agreed to participate. The International
Monetary Fund will also be represent-
ed at the Conference. We shall our-
selves not participate but will be
prepared to give all factual data nece-
ssary for an appraisal of our position.
We naturally cannot expect that the
results of the Conference will be an-
nounced immediately it is over: the
Governments concerned will have to
take appropriate decisions. We can
only at this stage express our sincere
appreciation of the interest that is
being taken in our economic better-
ment by the World Bank and by
friendly Governments and institu-
tions,

With 8 view to ensuring full and

proper exchange of information and
expediting negotiations with {nter-
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national institutions and intepested
foreign Governments, we have decid-
ed to strengthen our economic repre-
sentation abroad by the appointment
of a special officer of the Department
of Economic Affairs who will be based
in Washington and by enlarging the
functions of our Economic Minister in
the United Kingdom.

It is hardly necessary for me to
point out to the House that every
credit that we secure, while no doubt
helping us to tide over the needs of
development in the immediate and in
the future, does at the same time re-
present a lability over the long term,
more particularly so when the repay-
ment 1s 1n fopeign exchange. 1 need
hardly add that whatever success we
may have in securing foreign assist-
ance or credit only underlines our
responsibility to see that we so man-
age our affars and our finances that
we mamtain and improve our credit
worthiness. As on 1-4-1958, foreign
exchange liabilities already contracted
amounted to about Rs. 750 crores, of
which about Rs. 110 crores will be re-
payable during the rest of the Second
Plan period, about Rs, 340 crores in
the Third Five Year Plan period and
the rest at a later date thereafter.
The servicing of these debts will have
to be the first charge on our resources
in the future—a serious task indeed,
but a task not impossible if we con-
tinue to conserve and to direct these
credits and our other resources into
the most productive channels, a task
certainly not beyond a country and
people to whom personal self-denial
for the pub'ic good should be no mere
occasional virtue but a principle of
life itself.

1249 hrs.

ELECTION TO COMMITTEE
CENTRAL ApvisoRy COMMITY®E FOR
Narionas Caser Conrs

mbmtruhbm of Dalemoe
(Bardar Majithis): Sir, on behalf of
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Kiection to Committee

the Minister of Defence I beg to
move:

“That in pursuance of clause (i)
of sub=-8ection (1) of Section 12
of the National Cadet Corps Act
1948 ms amended by the National
Cadet Corps (Amendment) Act,
1952, the members of Lok Sabha
do proceed to elect, in such man-
ner as the Speaker may direct,
two members from amongst them-
selves to serve as members of the
Central Advisory Committee for
the National Cadet Corps for a
term of one year from the dates
of their election subject to the
other provisions of the said Act
and of the National Cadet Corps
Rules.”

12.50 hrs.

SUGAR EXPORT PROMOTION
BILL*

?le Deputy Minister of Feod and
Agriculture (Shri A. M. Thomas): I
beg to move for leave to introduce a
Bill to provide for the export of sugar
in the public interest and for the levy
and collection in certain circumstances
of an additional duty of excise on
sugar produced in India.

Mr, Depuiy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill to provide for the
export of sugar in the public in-
terest and for the levy and collec-
tion in certain circumstances of an

additional duty of excise on sugar
produced in India.”

Mr. Deputy-Speaker: The question The motion was adopted.
is:

Shri A. M. Thomas: I introducet the

“That in pursuance of clause (i) Bill.

of sub-Section (1) of Section 12
of the National Cadet Corps Act,

1848 as amended by the National

Cadet Corps (Amendment) Act, 12.51 hrs.

;952. the members of Lok Sabha

o proceed to elect, in such man- ARD THE
ner as the Speaker may direct, ggéﬁ“%w?m PGRQMCI};'IGQN OR-
two members from amongst them- DINANCE, 1958

selves o serve as members of the
Central Advisory Comrmittee for
the National Cadet Corps for a
term of one year from the dates
of their election subject to the

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas): 1
lay on the Table a copy of the ex-
other provisions of the said Act planatory statement giving reasons
and of the National Cadet Corps for immediate legislatlo.n by the Sugar
Rules.” Export Promotion Ordinance, 1858 as
required by Rule 71(1) of the Rules
of Procedure ang Conduct of Business
m Lok Sabha.

The motion was adopted, —

*Published in the Gazette of India Extraordinary Aprt II—Section 1
. dated 13-6-88, e

{lutroduced with the recommendation of the President.
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1252 hrs.

STATUATORY RESOLUTION RE

MINERAL OILS (ADDITIONAL

DUTIES OF EXCISE AND CUS-
TOMS) ORDINANCE

And
OILS (ADDITIONAL

MINERAL

DUTIES OF EXCISE AND CUS-
TOMS) BILL

Mr. Deputy-Speaker The House

will now take up discussion on Shri
Naushir Bharucha's resolution regard-
ing dusapproval of Mineral Olls (Ad-
ditional Duties of Excise and Cus-
toms) Ordinance, 1958 and the M-
eral Oils (Additional Duties of Excise
and Customs) Bill, 1858

The resolution and motion for con-
sideration of the Bill will be discussed
together after which the resolution
will be put to the vote of the House
first and, 1f negatived, the motion for
consideration of the Bill will be put
to the House

As the House 1s aware, four hours
have been allotted for both the items

Shri Naushir Bharucha (East Khan-
desh)* Mi: Deputy-Speaker, 1 beg to
move

“This House disapproves of the
Mineral Oils (Additional Duties
of Excise and Customs) Ordinance
1058 (Ordinance No 6 of 1958)
promulgated by the President on
the 30th June, 1058"

In this connection, I desire to invite
the attention of the House to this fact
it is an unfortunate practice, parti-
cularly in questions of such great im-
portance, that Ordinances are issued
first and the House is presented with
a fait accompl. It becomes exceed-
ingly difficult for the House later on
to change the decisions on which the
Ordinance has been promulgated, with
the result that virtually the House

13 AUGUST 1938

has to accept executive action mn mat-
ters which are purely flacal and of
vast interest to the people of {he
country Therefore, my first protest
agamst the Ordinance is that it has
been promulgated so as to make it
virtually impossible for this House to
change the contents of the Ordinance
as that virtually amounts to & censure
on the Government If, instead of
promulgating an Ordinance, ordinarily
the prices of petroleum products had
been reduced to the extent that con-
cession had been obtamned from the
0il compantes, and if an ordinary Bill
had been presented to this House and
the House had taken a decision on it,
I am sure heavens would not have
fallen

The question of oil and petroleum
products 1s of very great importance
to the country Apart from the ques-
tion of defence requirements, the in-
dustrial requirements of a fast de-
veloping economy make 1t obhigatory
on us to proceed with great care and
caution 1n this matter The guestion
of domestic consumption 1s also there
This country consumes roughly oil
and petroleum products to the extent
of 54 million tons which, 1n terms of
money on the basis of landed cost,
comes to Rs 85 crores In terms of
foreign exchange, it imposes a very
severe demand which may well ax-
ceed Rs 100 crores It is this situa-
tion against the background of which
we have got to judge the implications
of the agreement which this Govemn-
ment have arrived at with the Oil
companies on 20th May —its implica-
tion and how it will affect the con-
sumers

We are fully at one with the policy
of the Government in the matter of
oil exploration, the intention being to
tap indigenous resources in West
Bengal, Assam, Punjab, and Rafesthan.
I do not think any hon. Member in
this House will differ from the point
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of view which the Government has,
namely, exploitation of the country's
0il resources at the earliest possible
moment. Side by side, it became in-
evitable, having regard to our his-
torical association and our connection
with the cil companies, to carry on
negotiation with them which has
finally fructified in the agreement of
20th of May. This is the background
against which we have got to judge
the contents of the Ordinance and the
policy which the Government has
adopted of mopping up the reduction
in oil prices instead of passing them
on to the consumer.

Before coming to the Ordinance
proper, if 1 may divert for a moment
to the question of the pattern of con-
sumption of the major petroleum pro-
ducts, it w:ll help us to wunderstand
the precise implication, to which 1
shall refer later on, of the imposition
of certain duties, particularly on motor
spirits. As I have said, our total con-
sumption 1s 5§ million tons. India’s
resources currently estimated are 24
million tons plus 40 to 50 million cubic
feet of gas per day which 1s equivalent
roughly to 6 lakh tons of fuel. As
against this demand of 5} million tons,
the four oil refineries ate producing
a little over 4 m;llion tons. We have
to import crude for the three coastal
oil reflneries. In addition to that, we
have to import huge quantities of
kerosene and high speed diesel oil.
Side by side, we have also to remem-
ber that India's demand for oil con-
sumption increases at the rate of
nearly 9 per cent per annum.

Also when we consider the pattern
of consumption, we may as well divert
our attention for a moment to our
pattern of production. In the matter
of production, it may surprise some
hen. Members that we are surplus in
the matter of prodwcing motor spirita
and to smaller extent in the matter of

Dutier of Execise end
Customs)

uction of furnace oil. The signi-
ficance of this also I shall bring out in
the latter part of my speech.

Qur dependence abroad for these
products naturally lays a heavy
burden not only on our {oreign
exchange, but the prices which the
consumer has to pay.

This brings me to the question of an
analysis of the price structure. How
the prices of oil or petroleum products
sold to the consumer are calculated,
nobody knows; not even the Govern=-
ment. That has been a secret with the
ol companies. The prices are not
statutorily controlled; but they are
fixed in accordance with what Iis
known as the Valued Stock Account
procedure formula. This was agreed
to by the Government as far back as
1950. This formula includes the {.0.b.
prices, ocean freight, post-c.lf. charges
and remuneration at a fixed percent-
age of certain charges. This, in reality,
means nothing. Though we speak of
f.0.b. prices, we do not know actually
what constituents, have gone into
making the f.0.b. price at a particular
port. If anything, the so-called
Valued Stock Account procedure is
that the accounts are maintained by
the Burmah Shell Oil company and
the other companies follow suit. Not
only we do not know what these
accounts are, but up till now we did
not have any access to them whatso-
ever, and I doubt, notwithstanding the
agreement of 20th May, 1958, to what
extent we shall have any insight into
these accounts. These accounts are
audited by the company's auditors and
the other oi] companies adopt them
because they know that these accounts
retain a very large percentage of
profit. Also, Sir, if we analyse fur-
ther it will be found that the landed
cost of our annual requirements of 5§
million tons is round about Rs 95
crores. But what the consumer
actually pays is round about Rs. 190
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crores, that is to say on the landed
cost we actually pay as much as Rs. 85
crores more. Of this additional Rs. 85
crores Rs. 45 crores are made up of
income-tax, Central excise duty, etc,
and the remaining Rs. 50 crores
include what I believe an extraordi-
narily top-heavy expenditure in the
matter of distribution of oil by the
companies and the huge profits of these
eampanies.

As 1 said, there is absolutely no
indication as to how the prices are
calculated. What we have so far been
given to understand is that these
prices are regulated according to what
is known as international price parity
which is a totally meaningless phrase.
Ordinarily it would mean c.if ex-
Abadan. Even then it has got no mean-
ing, because we do not know what this
c.if. price includes. Therefore we are
told that the prices which the con-
sumer 1n India has to pay for his
kerosene and other petroleum require-
ments are not related to the cost of
production, but are related to certain
international parity_having regard to
the prices prevailing in the world
markets. Therefore, we are actually
paying a great deal more than what
was necessary for us to pay.

It is rather significant that in fixing
this so-called international parity
price, discrimination of a most glaring
character has been made against India.
Take for instance the prices of motor
gpirit in Karachi and take them in any
place in India, Delhj or Bombay. So
far as motor spirit is concerned, there
is a difference of one anna per gallon.
Pakistan is getting it at one anna
cheaper than India. In the matter of
avlation spirit, Pakistan is getting ten
and a half annas cheaper than India.
It is a very important thing, because
this discrimination in itself runs into
crores of rupees.

Duties of Excise and
Customs)

Now coming to the agreement of
20th May 19568, if the oil companies
have s0 far been exceagively secretive,
I am afraid our own Government is
not less so. Our Government is
observing excessive secrecy. The
agreement was concluded on the 20th
May 1968, but so far I have never
seen anywhere the text of the agree-
ment. In fact, I wrote to the hon.
Minister in charge of the Oil Division
to let me have a text of the agreement,
So far the text is not available We
do not know what the contents of the
agreement are. But there are certain
broad features on which I should like
to make comments because‘it is on
that agreement the ordinance has been
based.

This agreement, in the first place,
provides for an ad hoc reduction in
prices by 10 per cent, c.if. prices, of
the total petroleum products consum-
ed by India. Ten per cent. reduction
means a difference of Rs. 10 crores.
What is more, the Burmah-Shell Qil
Storage and Distribution Company has
agreed to write off a deficit in their
account, a deficit which they could
have recovered legitimately under the
agreement. The still more important
part of the agreement 1is that the
Valued Stock Account formula is
scrapped, and now it has been agreed
that our government cost accountant
will examine the accounts and then

there will be some different formula
evolved.

The main point to be noted is that
under the ordinance, the Rs. 10 crores
reduction which normally should have
been passed on to the consumer is not
being passed on, but has been mopped
up by Government in the form of levy
of additional excise duties as has been
mentioned in the ordinanece. The
ordinance provides for levy of maxi-
mum duties for certain categories of
petroleum products but there has been
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a natification issued levying actual
duties to which I shall presently refer.

Now, Sir, with regard to the impli-
cations of the agreement, or such parts
of it as the public ig8 permitted to
know by this Government, it will be
geen that it is too early yet to pro-
nounce whether that it is a victory for
the Government or whether it would
be a flop, as much will depend upon
the extent to which our cost accoun-
tants are permitted an insight into the
peculiarities of accounts of the petro-
leum companies. I am not one of those
who would grudge to the various o1l
companies their legitimate profits.
They are certainly entitled to a
measure of reasonable profits; what
we are worried about is the excessive
prices of kerosene, motor spirit, diesel
oil, etc., which the consumer in his
domestic consumption and for indus-
trial requirements, has been paying
year after year. That drain and the
heavy incidence of taxation on the
consumer has got to be eased.

As 1 said, much will depend upon
the fact whether after scrapping the
so-called Valued Stock Acecount for-
mula we are capable of replacing it
with anything better and what that
thing will be. I am glad the hon.
Minister in charge of the Oil Division
has at least condescended to come
even at this belated stage

Shri Narayanakuity Menon (Mu-

kundapuram): He has abdicated
already.

Shri Naashir Bharucha: May I also
point out this fact that it is no use
telling wus, representatives of the
people, in this House, that we are
going to evolve some new formula.
What is that formula? Is it going to
be cost plus reasonable margin of
profitt Even if that formula is evolv-
ed, it would be nathing, hecause we do
not dmow what ingredients would go
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to make up cost or what would be the
reasonable margin af profitt What I
fee]l is that Government in the matter
of fixing prices or fixing formulae is
observing an attitude not only of
secrecy but of aloofness and ignoring
the consumers. The consumers’ inter-
ests are never consulted, and the time
has come now that the consumer must
be represented or associated with the
Government in evolving a price policy
or any particular formula.

Sir, the consumer has been paying,
in addition to the landed cost of the
o1}, as much as Rs. 95 crores and surely
that is one of the reasons why I claim
now that this Rs. 10 crores should not
be mopped up by the Government,
but should be passed on to the con-
sumer So far as the ordinance is
concerned, it imposes a maximum duty
on kerosene of 12 naye paise, on motor
spirit of 25 mnaye paise, on rfined
diesel oil 15 naye paise, on diesel oil
not otherwise specified Rs. 20 per ton
and furnace oil Rs. 20 per ton. In
this connection the notification issued
imposes a duty of 6 naye paise per
gallon on kerosene, and 14 naye paise
on motor spirit. Probably Govern-
ment have this in view that later on
when as a result of negotiations or as
a result of fall in prices of petroleum
products in the world markets more
benefits are passed on to them, they
need not come to this House to raise
the limit of the schedule in the ardi-
nance. They can easily step them up
by means of another notification and
deprive the consumer of the additional
benefit to which he would be other-
wise entitled. Under the ordinance the
higher limits of excise duties on petro-
leum products are fixed. At the
moment, by a notification, a lower
limit is fixed, and then we are told
that the advantage that we are getting
now is so meagre that it is not worth
while passing it on the country. Later
on something more will be added and
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again it will be said that this also is
not worth while passing it on to the
consumer.

Take this case of the imposition of
a duty of 14 naye paise on motor spirit.
That would require us to look into the
price of a gallon of motor spirit, how
it has been made up. In Bombay the
ex-pump delivery costs Rs. 2.85. Out
of that, the Central excise duty comes
to Rs. 1.39 plus 37 naye paise for sales
tax. In other words, 60 per cent is the
Government's share out of each gallon
of petrol price. I am not making any
distinction between the Centre and the
States, because, after all, whosoever
gets the money, the consumer pays.
Sixty per cent of the petrol price today
is made of Government levies. The
hon. Minister says in his Statement of
Objects and Reasons that it is not
worth while passing on to the con-
sumer this petty amount. Let us take
the case of diesel oil. The BEST, for
instance, on which I served for six
years, consumes round about 8,000
gallons of diese] oil per day. The
estimated benefit to a concern like
that would run into lakhs This con-
cern today is fighting whether one¢
anna rate should now be five nay=
paise or seven naye paise. Surely, if
reliefs like that come, then the con-
sumer does benefit. The drain of
several lakhs per annum, with a pros-
pective further drain as a result of
declining world prices, is not to be
treated as not substantially benefiting
the consumer.

Take similarly another case, motor
spirit. Fourteen naye paise is being
imposed. It ig a very bad imposition
for another reason. As I have men-
tioned earlier in my speech, we are in
surplus with our production in motor
spirit. If we have got surplus, the
obvious course is to export, but we
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cannot export because the world posi-
tion in motor spirit is in surplus.
Therefore, the wiser course would be
to reduce the price of motor spirit, so
that there will be greater consumption
and offtake. Instead of that, the Gov-
ernment imposes an extra levy and
increases the consumer’s resistance to
the consumption of motor spirit. In
other words, in a commodity where
you have got a surplus, instead of
lowering the price and encouraging
consumption, the Government increases
the price and lowers consumption.

It 15 not as if—in the case of petro-
leum products it is not so—the refine-
ries can switch on from one commodity
to another. It cannot be done, because
the crude that you obtain, out of which
vou manufacture either motor spirit
or any other petroleum product, is of
a particular quality. The machinery
constructed is of a particular nature
and design which will feed only on
that particular quality, and therefor«
1if your imbalance, as I may cail it, in
the matter of refining is that yvou arc
in surplus in motor spirits, you will
continue to remain in surplus. There-
fore, the wise course would have been
to give concession in the matter of
motor spirit so that there will be
greater take off. On the contrary, the
ordinance imposes 14 naye paise a
gallon and then the Government say
it is a small benefit which the con-
sumer may not even feel. It is not so.

In the matter of motor spiril, may
I point out that it has been calculated
that it is consumed to the extent of
something like 73 per cent by public
transport and 27 per cent by private
transport. Out of the 73 per cent, of
course, taxis are there, the trucks are
there, the buses are there. Is it con-
tended that when motor spirit con-
sumption is of such a high order, the
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various fransport companies which run
on petrol will not appreciate the
benefit? What is this argument which
underlies the Government's ardinance
that they are mopping up this 1educ-
tion in price for their benefit and not
passing it on because it is not worth
while passing on? Ten crores not
worth while passing on? 1 should
like to know which consumer would
turn his face against it. The ordinance
is merely an excuse for withholding
from the consumer the reduction in
price which he badly needs, and iIn
certain categories of petrolium pro-
ducts it is wise for the Government.
That is not being done. That is my
major objection to this ordinance.

I may incidentally refer further to
another point. It may be contend:d
that motor spirit is used for pleasure
driving. Actually that perceutage is
less than seven as it has heen calcu-
lated. Therefore to penalise 85 per
cent of the consumers and in the bar-
gain to have excessive surplus of
motor spirit is not & wise policy at all.

When I plead for this reduction to
be passed on to the consumer I am
not alone in this respect. I huve got
cuttings from papers here. Each and
every paper, even those which are
absolutely pro-Congress, has criticised
thig "ordinance, rather the idea of ithe
Government taking away this Rs. 10
crores.

The Hindusthan Stendard of 25th
May, 1858 says:

“That the saving is not being
passed on to the consumer will
surprise few. The consumer has
forgotten when anything was done
for his benefit lagt by producers or
the Government.”

The Statesman Bays:

“There i3 also prospect of fur-
ther saving if world prices contl-
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nue to fall. Less reassuring, how-
ever, is a reported tendency in
Delhi to regard this as purely
governmental windfall and a
reluctance to pass on any benefit
to the consumer.”

The Statesman further says:

“Some reduction in the piice of
diesel fuel might mean the differ-
ence between profit and loss to
several State transport undertak-
inss 3

The Hindustan Times of 26th May
53Yys:

“Having benefited by this, the
Government will now find 1t hard
to corwvince the consumer sbout
his exclusion from the purview of
the price advantage, espccially
because the estimated anpual sav-
ing is about Rs 10 crores.”

Then, the Indian Express which by
no means can be regarded a< anti-
Government, says:

“The temptation which the
Government might feel to merge
the amount in general revenues
may be as strong as the claim of
the consumer to relief, concider-
ing the fact that motoristz: and
industrial users of petroleum pro-
ducts have so long been a handy
vietim of impesunious Finance
Ministers.”

They also say:

“But, whatever may be done
ultimately, the Centre should be
on guard against looking on the
money a8 a windfal] for itself.”

The Times of India says:

“Qs far as the consumer is con-
cerned, it is to be hoped that he
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will not for long be denied the
benefits of the agreement. New
Delhi should lose no time in
relieving him of the heavy burden
of high prices of petrol and other
0il products by an appropriate
allocation of the Rs. 10 crores that
have been saved.”

The Hindu of 22nd May 1858 says:

“Except for any temporary
advantage that the autorities may
seek to derive, it should be agreed
that the benefit of a readjustment
m selling prices, on the basis of
any formula that may be evolved,
should be passed on to the con-
sumer.”

I have given extracts from the
editorials of various newspapers
because they reflect public opinion.
Not a single newspaper has said that
the Government acted wisely in mop-
ping up this money—not a single
newspaper. I would ask the hon.
Minister to point out to me any one,
apart from any Government publica-
tion.

That brings me to the final part of
my speech, namely, what is going to
be done.

Mr. Deputy-Speaker: The final part
will not be wvery long, I suppose,
because already about half an hour
has been taken.

Shri Naushir Bharucha: It will be
only three or four minutes.

In this case, while we are at one
with the Government, that every effort
must be made to secure further reduc-
tion in price and to replace the so-
called Valued Stock Account proce-
dure with a new formula, it is very
necessary that the House and the
public must be taken into confidence
at all stages. It is highly desirable, in
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the first place, that the imposition of
these additional excise duties should
be scrapped altogether, and the benefit
of these Rs. 10 crores must go to the
consumer straightway.

It has been stated that the consump-
tion of motor spirit has remained
stationary because of numerous Cen-
tral levies. 1 do not know whether
Government want to do something
which will virtually reduce this con-
sumption.

I would, therefore, suggest that the
ordinance must be scrapped altogether,
and the consumer must have not only
these Rs. 10 crores but an increasing
share, if as a result of fall in world
prices we get more benefit or if a
result of the replacement of this for-
mula, this country becomes entitled to
petroleum products at lower cost.

I hope the Minister will answer the
various points which I have made.

Mr. Deputy-Speaker: Resolution
moved:

“This House disapproves of the
Minera] Oils (Additional Duties of
Excise and Customs) Ordinance,
1958 (Ordinance No. 6 of 1858)
promulgated by the President on
the 30th June, 1858

Now, the hon. Minister may make
the motion for consideration.

13-21 hrs.

The Minister of Finance (Shri
Morarji Desal): I beg to move:

“That the Bill to provide for the
levy ang callection af additional
duties of excise and customs on
certain mineral oils be taken into
consideration.”

Mr. Deputy-Speaker: He may make
his speech also.
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Shrl Morarjl Desal: This Bill seeks
to replace the Ordinance that was pro-
mulgated on 30th June, 1858 for tevy-
ing certain additional duties ot Cen-
tral excise and customs on mineral oil
produets with effect from the 20th
May, 1958.

For some time past, Goverument
have been having discussions with the
private companies distributing mineral
oil products in India for a reduction
in the prices of petroleumm products.
As a result, the companies agreed to
a reduction of prices in respect of
certain categories of mineral oils
effective from 20th May, 1958. These
reductions are different for different
ftems of petroleum products, and vary
from 15 nP per gallon in the case of
aviation spirit to 6 nP per gallon in
the case of kerosene

The important point about these
reductions is that they are at the
moment provisional. The companies
have agreed to an examination being
made of their cost structure, and
dependent on the results of this exa-
mination thesc reductions now made
will have to be re-negotiated and
finalised.

The reductions now given should no
doubt have been passed on to the
consumers, as has been argued by the
hon. Member Shri Naushir Bharucha.
There™ were, however, several consi-
derations against such action. Firstly,
these are at the moment only provi-
sional, and if, as a result of the cost
examination, adjustments have to be
made upwards for certain items and
downwards in others, there would be
no means of recovering the excess
payments due in the case of those
items in which there might be up-
ward adjustrhents. Secondly, the price
reductiong are not of a magnitude
which even il passed on to the con-
sumer would be reflected to any aigni-
ficant extent in the consumer prices.

652
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To make the point clearer, we can
take the example of kerosene. The
reduction agreed to is 6 nP per gallon,
which works out to 1 pP per bottle,
Thus, in terms of the retail units m
which this oil is ordinarily bought by
the bulk of the consumers, the effect
of the price reduction is almost negli-
gible. Indeed, considering the large
number of middlemen and retail
dea ers through which kerosene passes
before it reaches the actual consumer,
it is doubtful whether even the small
benefit of the reductions would, in
fact, have been passed on wholly to
the consumers, especially when they
have already been accustomed to the
prices prevailing at present.

Any arrangemecnt with the companies
to transfer to the Government sums
to the extent of the price reductions
might have created legal difficulties in
computing their business income for
the purposes of income-tax. It might
have also been open to objection on
the ground that the amount paid was
in effect a tax, and, therefore, required
a law to support it. It was, therefore,
decided that the amount should be
collected in the form of additional
duties of customs and excise. At the
time of the original negotiations with
the oil companies it had been agreed
that the price reductions would be
re-examined in the light of the report
of the cost accountant who has to go
into the price structure. As this would
be a convenient time for review and
readjustment, certain procedura] and
other points which arose at the time
of finalising the Ordinance were also
held over for settlement at the time
of dealing with the cost accountant's
report. Since it had already been
agreed that the price reductions would
be effective from 20th May, 1958, it
was felt that it will not be desirable
to defer any longer the accrual to
Government of the financial benefit of
the reductions, and az Parliament was
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not in session, the legislation necessary
for the purpose could be achieved only
by means of an Ordinance. The Ordi-
nance was accordingly promulgated by
the President on 30th June, 1858.

.

For the interregnum between 20th
May, 1858 and the date of promulga-
tion of the Ordinance, an alternative
system of adjustment by compounding
was considered necessary for adminis-
trative reasons, as direct levies of
excise and customs were not free from
practical difficulties 1n respect of the
quantities already cleared during this
period; provision for this has, there-
fore, been made in the Ordinance and
in the Bill. Ceiling rates for the addi-
tional excise duties have also been
prescribed, again for administrative
convenience, as minor adjustments in
prices, implicit in the agreement with
the oil companies could be made with-
out having to take the time of Parlia-
ment every time such adjustment was
necessary. The operative rates of
duties which would sufficc to mop up
the price reductions would, however,
be fixed by notifications issued under
clause 3 of the Bill which seeks to
replace clause 3 of the Ordinance. In
the case of all categories of oil, except
kerosene, affected by the Ordinance
and the Bill, the Indian Tariff Act,
which alrcady provides for the levy
of countervailing duties equivalent to
the excise duties for the time being
in force, is sufficient authority for the
levy of countervailing customs duties
equal to the additional excise duties
imposed by this Bill. In the case of
kerosene, provision has been specifi-
cally made in the Bill for the levy,
as an additiona] countervailing customs
duty, of the additionad excise duty,
levied on thig article by this Bill. At
present, the additional duties have
been fixed at about the same level as
the price reductions, minor adjust-
ments being made in the rates on ATF

Duties of Excise and 654

Customs)

and aviation spirit for administrative
reasons, to equate them to the rates
on kerosene and motor spirit respec-
tively.

There is only one other point on
which I want to say a word, and that
is how much Government expect to
accrue to the exchequer from these
additional duties. It is not easy to
make a correct estimate in view of
the possible readjustments consequent
on the cost accowmtant’s report to
which I alluded earlier. On a rough
basis, assuming that the present price
reductions agreed to by the companies
will not call for any substantial read-
justment, we hope to realise about
Rs. 8 to 8 crores in a full year. In the
current year, we expect to get about
Rs. 64 to Rs, Ti crores.

I hope that in view of what I have
stated, hon. Members will have no
hesitation 1in accepting this measure.

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bili to provide for the
levy and collection of additional
duties of excise and customs on
certain mincral oils be taken into
consideration.”

Both the resolution and the motion
are before the House for discBssion.
They will be discussed together.

Shri M. K. Masani (Ranchi-East):
I would like to support the resolution
moved by the hon. Member Shri
Naushir Bharucha. 1 listened to the
Honourable Minister’s reasons for the
action that has been taken, and I
must confess that they appear to me
to be altogether too technical and not
adequate in the general light of the
considerations that should apply in &
situation of this kind.
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It is obvious that when a price re-
duction is brought about by Govern-
ment negotiations with the Com-
panies concerned, there is only one
genuine or real beneficiary and that
should be the man who paid the
price. A very strong case would need
to be made out to divert the benefit
of the price reduction from the pocket
of the consumer to the exchequer of
Government, and I do not think that
the reasons given by the Hon Minis-
ter make out such a case.

The plea that the relief would be
too minimal and can be ignored is
not altogether a fair one. The ex-
ample of kerosene given by the
Minister is not perhaps altogether a
representative one but, even so, to
suggest that over a period of a year
or so a reduction of one naya paisa
per bottle 15 something that the poor-
est people 1n our villages need not
benefit by 1s not, 1 think, something
that the House can accept. Shri Naushir
Bharucl = was quite right in giving
better wamples because, in the case
of many other consumers of motor
spirit and otherwise, the amount of
benefit would be quite sizeable, and
the fact remains that Government are
diverting to their own pockets Rs. 8
or Rs.8orRs. 10 crores which really
belongs to thosc who have been pay-
ing a rather high price all these
years, and also a price a great deal
of which, as Shri Bharucha pointed
out, is based on taxation and not on
what goes to the seller.

The reasons given in the State-
ment of Objects and Reasons of the
Bill refer to the need to fulfil Plan
targets. I do not know which targets
are being referred to. But I can
think of one target which needs to
be fulfilled from the revenues of oil
taxation or oil prices more than
any other, and that is the develop-
ment of our road system and
of road transport. It for
some reason Government - did not
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want the common people of the coun-
try who are our consumers to bene~
fit from this relief, I could have per-
haps understood their diverting the
money, provided it had been ear-
marked for that source which is
heavily mulcted by over-taxation—
excessive taxation—of mineral and
oil products. It has been stated
that the taxation on road transport
in this country, of which petroleum
and oil duties are a very major
component, exceeds per ton mile the
entire cost of operations and price
charged by the railway for carry-
ing materials—the taxes on road
transport exceed the entire cost of
transportation by railways. That
shows the inequitous burden of taxa-
tion that road users have had to en-
dure for many years now There-
fore, if anyone was to benefit, if
anyone should have been given re-
lief, it was either the consumer of
these materials. who 1s largely the
road operator, or aliernatively, the
development of our road system
which is starved of funds.

13'33 hrs.
| SHR1 BARMAN in the Chair]

A report which appeared earlier,
which I am glad now does not form
part of the Bill was that these funds
were to be earmarked for another
purpose for stimulating the explora-
tion of o1l under the auspices of the
State. I hope that that report is
untrue and that these funds are not
going to be utilised for that purpose,
because if they were, I would sug-
gest to the Finance Minister that
there would be an additional objec-
tion to what 1s contemplated. That
is the adverse psychological effect on
existing and potential foreign in-
vestors in our country. It would
realy amount to taking away money
from the existing foreign investors
in our country by reduction of oil
prices.
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The Minkter of Mines and Oil
(8hri K. D. Malaviya): It is the
<onsumers’ money.

Shri M. R. Masani: What is the
effect? If it went to the consumer,
1 would be happy and I would con-
gratulate Government on  benefiting
the consumer. But if the benefit
were to be transferred elsewhere,
if the money were to be utilised for
investment in the State sector for
exploration of oil, then it amounts to
a clear transfer from the free sector
to the State sector of funds available
for investment . . ..

Shri K. D. Malaviya: It is a most
strange type of argument

Shri M. R. Masani: After allowing
for a reasonable margin of profit,
it is on record—and I think the Hon
Minister would not deny it—that
these oil Companies have been remn-
vesting these funds to a very large
extent 1in this country There funds
have been reinvested for the develop-
ment of the services which they
are performing And 1f you take
away from the man who is in the
fleld, the entrepreneur, funds which
he is reinvesting for the expansion
of the business for the service of the
community, and invest them for ex-
ploration under State auspices in the
same field of enterprise, 1 suggest
that that is not an operation which
potential investors in this country,
to whom we look for co-operation,
can at all appreciate.

We all wish the Finance Minister
every success in the mission on which
he is soon to launch when he leaves
our shores for countries oversease,
but I do not think that an operation
of this kind would make his task
easier. And that seems to be—
apart from what Shri Naushir
Bharucha has urged very cogently
and with a wealth of detail—an
additional reason why we should be
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careful in undertaking such a trans-
action.

Finally, I support the Resolution
because, as I have said on a previous
occasion, I think the practice of
legislating by Ordinance on routine
matters of an economitc nature like
this is highly objectionable. Ordi-
nances are meant for emergencies
and for national situations that cannot
otherwise be dealt with until Parlia-
ment convenes. I see no ground why
Parliament should not have been
allowed to discuss this matter with
an open mind. When an Ordinance
15 promulgated, Government face the
House with an accomplished fact and
nothing short of a vote of no-con-
fidence would be involved before such
a Bill could be rejected

Therefore, 1 think in the interests
of the processes of democracy, it is
not good that every session we should
have to come here and protest against
Parliament being committed in ad-
vance by Government through the
process of Ordinance making which
was never intended for routine eco-
nomic decisions and legislation of this
kind

Shri Narayanankutty Menon (Muk-
andapuram)- Mr. Chairman, Sir, the
hon.- Member, Shri Naushir Bharucha,
moved his Resolution on the admitted
ground that the advantage that we
have received from the ofl companies
was not passed back to the consumer.
We were a-bit doubtful about the
reposition made in the Resolution, but
when we heard the hon. Member
Shri M. R. Masani speaking in support
of the Resolution, we were all the
more convinced that the way in which
Government have treated this matter
in disposing of the amount that we
have got frem the oil compaines is a
correct one.
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The primary objection taken by
both the hon. Mover of the Resolution
and also the supporter of it to the
promulgation of the Ordinance was
that it was not a step taken in the
interest of democratic principles, that
at no time should the President exe
ercise the extraordinary powers vested
in him in promiulgating an Ordinance.
When an Ordinance is promulgated,
on the face of it, it looks as an un-
democratic action, but when it is re-
ferred back to us in the form of a Bill
for our approval, hon. Members of this
House are at liberty to scrutinise the
objections to the Ordinance and see
whether the Ordinance in any way
made any advance commitments on
behalf of this House, whether it took
away any of the rights either of the
people or of the Members of this
House

If you look into the substance of the
Ordinance, 1t did not commit us in
any way and no rights of the people
have been taken away, but it has been
used by the President for a very good
purpose, a purpose for which this
House has been agitating during the
last two sessions Therefore, the
primary objection taken that it was
wrong to promulgate the Ordinance
does not stand.

Regarding the other question, whe-
ther this amount of about Rs. 10
crores—now it has been given out as
Rs. 8 or Rs. 9§ crores—that they have
got from the oil companies, a small
part of the price the consumers are
paying, should be given back to the
consumers, it i a most important
question as far as the Resolution is
concerned. As the hon. Finance
Minister has said, ultimately even
when the question of kerosene is con-
sidered, the relief that the consumers
get iz one naya paiss. But Shri M. R.
Masani has asaid that if ever alloca-
tion of this benefit that we are getting
s gbing to be made for exploration
118 L.SD.—8.
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of oil, that itself is highly objection-
able. That is a strange type of argu-
ment especlally when we are consi-
dering the question of oil. The Go-
vernment have previously announced
that the policy by and large is that
we should ourselves invept to explore
oil and find out sufficient oil so that
our country can stand against the oil
companies and say that now we can
behave as we choose. 1 do hope that
the Government, even 1if they are not
determined on the subject, will now
deride that whatever they have got
from the oil companies would be uti-
lised for the exploration of oil.

Shri Naushir Bharucha: They can-
not spend the budgeted amount even.

Shri Narayanankutty Menon: 1
may disagree with the Government
that there may be some troubles as
far as the exploration of oil is con-
cerned 1 was specifically referring
to the proposition made by my hen.
friend, Shri Masani, that it will drive
away foreign capital and make foreign
investment shy if India invests this
amount in the exploration of oil. If
because of that fact alone that this
country wants to become self-suffi-
cient as far as oil is concerned—the
most vital raw material as far as the
Plan, our industry and our advance
1s concerned—foreign investment be-
comes automatically shy, we on our
part will declare, ‘let foreign capital
become shy because it is a question of
our very  existence' If  just
because this money is going
to be utilised for the exploration of
oil, the proposed mission of the Fi-
nance Minister is going to be a failure
to some extent, we all will feel very
glad of that because we are only as-
serting our right to allocate the
money that we are gefting as taxa-
tion.

My hon. friend admitted that it is
not the purchaser of half a bottle of
oll that is going to be benefited by
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the shunting back of this amount to
the private sector but the private
sector would be geiting a large
amount of relief which they want
you to put into their pockets. The
only objection is that instead of the
private sector making that capital by
the relief and investing it back the
State will be taking it and investing
it back. That is curious logic. Every
hon. Member in this House will agree
that there is genuine difficulty as far
as investment of capital is concerned
for the Second Five Year Plan, and
that the consumer will have to make
a bit more sacrifice. We support that
proposition and we are in entire
agreement with Government in the
allocation of these moneys to the
Consolidated Fund of India and later
on for the exploration of oil.

I come to the second question
which 1= the most important question
as far as this Bill is concerned. Dur-
ing the last two Budget sessions of
this House I had placed before the
House an elaborate idea about the
basis on which the oil companies did
the pricing system. The hon. Minis-
ter mentioned that some cost accoun-
tants went into the whole gquestion
and arrived at some propositions and
it was as a result of that the Govern-
ment decided to have this agreement,

But I have got to ask one gquestion
of she hon. Finance Minister. When
the cost accountants went into the so-
called accounts of the company, did
they get all the accounts of the com-
panies, because it is a notorious fact
that these companies do not keep
proper accounts in India and their
original accounts are in London?
Secondly, I ask, when the cost ac-
countants went into the cost account-
ing, did they really go into that part
of the cost accountancy that has real-
ly contributed to the c.if. price? I am
quite sure that however powertful
and Intelligent and trained they may
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be, they would not have gone into
what contributed to the c.if. price of
the imported oil; they might have
simply gone and calculated the clf.
price as an accomplished fact from
the accounts given by the company. I
say they could not have gone into
the real cost accounting and found
out the profits at all.

I told this House last time that the
Government of India themselves are
in possession of certain figures as far
as the exorbitant profits made by thele
oil companies are concerned. There
are certain reports with the Govern-
ment of India. I do not know what
decision has been taken. But these
reports were substantiated by facts
also. Certain recommendations were
also made to the Government of India
in the year 1958, A very important
recommendation was that our Govern-
ment should give to the oil companies
at least six months’ notice to do away
with the present accounting system.

Even taking into consideration the
international prices and also the prices
prevailing in the Far East and coun-
tries like Pakistan and Ceylon, we
could have got from these oil com-
panies relief to the extent of at least
Rs 25 to Rs. 35 crores. These were
the figures arrived at that time. It
was found out and recommended that
at the prevailing prices in those coun-
tries we could get Rs. 25 to Rs 36
crores, After that, in 18567, there was
a reduction in the international price.
Quoting the price in the United King-
dom itself, there was a reduction of
41d. per gallon of motor spirit. Quite
logically, we could have added that
reduction also; and when we take into
consideration India's average econ-
sumption of 77¢.5 million gallons of
petroleum products and calculating
the relief of 4§d. at the exchange rate
of Rs. 18-8-0 we could have got ano-
ther Rs, 50 crores a year. On thess
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admitted facts, these oil companies
are making Rs, 50 crores a year over
and above the normal profits that they
are making in Pakistan, Ceylon and
Burma. All these admitted facts are
there,

When during the last Budget session
of Parliament, every side of the
House, every hon. Member without
any dissentient voice has given sup-
port to Government and when the
hon Minister had declared on the
floor of this House that Government
is going to pursue its attempts for the
reduction of the prices of petroleum
products, under what circumstances
did we surrender to the oil companies
by signing this agreement which gives
only a relief of Rs. 8 to Rs 9 crores?
The net result of this surrender—and
1 would call it a deliberate surrender
—is that we have not got these Rs. 50
crores which are the profits they could
easily have made over and above the
profits which they are making in the
neighbouring countries of Pakistan
and Ceylon What was the provoca-
tion for Government, what were the
circumstances under which Govern-
ment had to surrender to the oil com-
panies? According to us—and accord-
ing to everyone——there is no reason-
able explanation at all. It was a time
when we had made out a very good
case; it was & time when in the inter-
national market there was a tremen-
dous recession in the oil prices and
our case was more strong and we could
have had whatever we demanded.
Did the Government feel that our case
waes weak? There was no reason why
the Government should have been
weak in this matter because the coun-
try was behind the Government. I
once again characterise this agreement
signed with the oil companies by
which we have got only a small relief
of Re. 8§ or Ra. 9 crores when we could
have had at least Ra. 50 crores as a
deliberate surrender made by Govern-
ment. The Government is angwerable

Duties of Excise ond
Customas)

to this House and to the people of
India. What is the basis on which
these Rs. 8 crores or Ra. 9 crores have
been arrived at? Is the Government
no* convinced about the fact that
these Rs. 8 or Rs. 9 crores a year con-
stitute only a small margin of the
extra profit that these companies are
making? I deliberately say that the
hon. Minister will agree with me that
Government is not convinced that It
1s a reasonable reduction that the
people of India have got.

These oil companies are making
history somewhere else. In the Middle
East virtually all these oil companies
have been already taken over from
these foreign companies., In these
vears, 1956, 1957 and 1858 small coun-
tries have actually got hold of these
companies and they have told these
o1l companies to get out of their coun-
tries and get out also of their politics.
When these small countries could
stand up to face those companies
which were virtually ruling over them
and tell them either to get out or to
~ign agreements which were in con-
sonance with the sovereignty of their
countries and the interests of those
coun'rics. could not this Government
of our great Republic tell the ofl
companies to take only a Teasonable
price for the petroleum products that
they are selling us and fix a ceiling as
far as the margin of profit is concern-
ed? Last time I pointed out certain
latest agreements signed by the Gov-
ernment of Iran and also the Govern-
ment of Saudi Arabia with certain
international petroleum companies.
Those compeanies are now competing
in the international oil market with
the oil monopolies of the world, SVOC
and BOC. These new companies
floated by Japan entered the market
in Saudi Arabla and Japan for ex-
ploration and refining of oil Even
the Iranian Shah who lived by the
subsidy of the Anglo-Iranian Oil Com-
pany and the Saudi Arabian monarch
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went to these companies and signed
an agreement in competition with the
other companies. The terms of those
agreements were better than those of
the present Indian agreement. The
two principle features of the agree-
ment signed by the Iranian Govern-
ment are that fifty per cent of the
total net profit is to be handed over
to the Iranian Government. The rest
of the profits are to be shared between
the ENI Company and National Iran-
ian 0Oil Company, completely owned
by the Government of Iran. Thus 75
per cent of the total net profit is
handed over to the Iranian Govern-
ment. The agreement signed by the
Japanese Company with the Saudi
Arabian Government gives 56 per cent
of the net income to the Government.
There 15 also a guaranteed minimum
royalty of 2.5 million dollars a year
and the selling prices of products are
to be fixed by the Saudi Arabian
Government. On the marketing side,
the Saudi Government is to be con-
sulted and the accounts are open to
Government inspection. There are
other equally favourable conditions
relating to incidental matters and also
to the manufacture of petro-chemicals.

I am giving these details only to
show this, Governments which had
been completely subservient to oil
companies show such vitality today
and they enter into competitive agree-
ments with companies in preference
to the oil monopolies, Then why not
the Government of our great Republic
at least show that much vitality? They
are not showing us the
accounts; the  hon. Minister
was  telling the House that
all the accounts were not available,
But the admitted figures are here.
We may say: do not make extra
profits; take only as much as you are
taking by way of profits from Pakis-
tan, Ceylon or Burma. We have not
done that and it is a serious failure.
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The signing of thig agreement and
the Bill before us should not be the
end of the negotiations. This shall
only be the beginning of the negotia-
tion with these companies end we
should be able to get more conces-
sions from these companies.

The companies were making fabul-
ous profits. Then the Government
was seized of the matter, With these
fabulous profits these oil monopolies
are conducting anti-national and anti-
social activities on an international
plane The Government now says: we
are satisfied with Rs. 8 or Rs. 8 crores.
1 have got a pertinent question to
ask How are they treating these oil
workers? It iz a pity that the Gov-
ernment of India did not consider the
most vital component part of the in-
dustry. The oil workers are neglect-
ed 1Is it a mere commercial proposi-
tion that you arrive at a settlement
with them and get only about Rs. 8-
9 crores? We cannot just say: we are
now satisfied and we will go away
with this money, For full two years,
the whole country and the oil
workers stood behind you solidly in
your demand that the o0il companies
chould do some justice to the Indian
cconomy, What you really did was
that vou were satisfleq with Rs. 8-8
crores and sign an agreement and say
that the whole thing has been closed.
It is a case where the Government has
betrayed

How are the companies treating
their workers? I will close by put-
ting a few more points on this issue.
In every country these oil companies
go, they are establishing their own
law. In the Middle-East countries,
we have found what the position is.
It is just like the barbarians who feel
that the customs of their tribe are
the law of the land, We have said
in this country that the investment of
foreign capital should be on our own
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reasonable termg and that we would
not surrender our own rights -and
sovereignty. The Government knew
very well the way in which the oil
companies were treating the workers.
The [Government deliberately failed
in conducting negotiations to engure
minimum and basic living conditions
to the workers ih the industry.

Just a year back, the petroleum
workers in India gave their demands.
There are certain industrial laws in
this country to which the Govern-
ment, the Ministries and all the em-
ployers are parties. Whepn the All
India Petroleum Workers Federation
approached these oil companies with
certain demands, these oil companies
have refused even to recognise the
Federation though it represents 75
per cent. of the workers in the
industry.

Shri Achar (Mangalore): 8ir, on a
point of order. We are concerned
with the Bill and the Resolution, We
are not questioning the attitude of
the oil companies or discussing some
thing else which should have been
done. Somehow, we have got Rs. 8-
9 crores. What he speaks of is
neither the subject-matter of the Bill
or the Resolution and I do not know
how it is relevant.

Mr. Chairman: There was an agree-
ment between the Government and
the oil companies, The hon. Mem-
ber is just mentioning that while
deciding upon the terms, the condi-
tion of the workers also could have
been made better by the Government.
It is not irrelevant.

8hri Narayanankutty Menon: For
the information of the hon. Member
I will make it plain. There is such
& provision invariably in all the agree-
ments that the companies are making
with the varions Governments.
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Shri Achar: My point of order was
that we were not concerned with the
agreementg or the termg under which
we settled certain matters. All we
are now concerned is about the Bill
before us.

Mr. Chairman: I have already given
my ruling. It is incidental but it is
not irrelevant.

Shri Narayanankutty Menon: These
duties and this Bill are as a conse-
qucnce of the series of negotiations
the Government of India had with
these companies.

Certain conventions had been es-
tablished as far as the industrial and
labour matters were concerned. A
code hag been agreedq upon. The
Government is very particular that
the code should be adhereq to. These
oil companies are participants of the
code, For five years, however, they
refuse to negotiate with the Federa-
tion and give a fair deal to the
workers. What has this Government
done?

I know the hon. Minister will plead
ignorance because he will say his
ministry has nothing to do with
labour. But we are legitimately
entitled to press  this  matter
before this House as this sort of
behaviour by the oil companies will
have to be stopped. Some hon. Mem-
bers felt righteous anger and expres-
sed it before this House that we
should not be satisfied with these
agreements. We have placed a
memorandum of our demands. I
have myself seen the Labour Minister
many times and 1 wanted that the
whole question should be referred to
a national tribunal so that this
injustice may be put an end to, But
the vil companies are trying to aveid
adjudication and with these fabulous
profits are trying in this court and
that court and finally in the Supreme
Court to harm their interests and the
workers can do nothing. On this



669 Statutory Resolution dn 13 AUGUST 1958 Minersl Oil (Additional 670

Ordinance and Bill re.

[Shri Narayanankutty Menon]
occasion, I presg the demands of the
All India Petroleum Workers Federa-
tion and I would suggest that this
Minisiry also try fo settle the hitch
so that the whole question of the
demands of the Federation would be
placed before a national tribunal

14 hrs,

What 1s the counterblast these com-
panies are giving now? The Govern-
ment got Rs. 8 crores to Rs. 9 crores.
The Finance Minister, Shri Morariji
Desai, is happy over it. The hon.
Minister for Mines and Qil, Shri K. D.
Malviya, is happy, because at last we
have been able to get something out
of the oil companies They are
happy because they got something.
But, who is unhappy?

Shri K. D. Malaviya: Are you un-
happy?

Shri Narayanankutty Menon; I am
not unhappy because Government has
got the money, 1 am wvery happy.
When the Government gets one more
pie from the oil companies, I wil] be
the first man to feel happy about it.

But, what is the net result? The
poor workmep have been left to face
the music. They are telling us on
our face: “Because you supported the
Government, because you people de-
manded a reduction in the rates, be-
cause the Government got Rs. 8 crores
to Rs. 9 crores, we have to retrench
people.” What is the answer that the
hon, Minister has to this? These
companies say that because the Gov-
ernment got Rs. 8 crores to Rs 8
crores and the workmen are parties
to that, they have to face retrench-
ment.  Certainly, Government will
have to go to their rescue. We feel
that because the Labour Ministry re-
fused to intervene in the matter when
representations were made repeated-
ly, because the Labour Ministry re-
tused to tuke actlon even when it was
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pointed out that the code of conduct
and discipline has beepn violated by
the oil companies after agreeing to it
at Naini Tal and in Delhi....

Mr. Chairman: I think, Shri Menon,
you are labouring that point too
much.

Shri Narayanankutty Menon: This
1s the direct argument, Sir, that is
used by the oil companies to defeat
the demands of the Federation.
Therefore, when these people are
violating whatever they have agreed
to, certainly Government will have to
come to our rescue. [ hope that at
least in this situation, when the
workers are faced with this music,—
[ am pointing out this to you now
because you have taken Rs. B crores
to Rs, 9 crores—the Government of
India will come to our rescue, and
the decision that we have taken to-
day to protest against the oil com-
panies’ action and also the Govern-
ment’s refusal to intervene by a
country-wide strike on the 5th of
September, it will not be necessary to
be given effect to. We seriously hope
that, before that date, the Govern-
ment wil] consider the injustice done
to us both by the oi] companies and
the Government of India, and by that
time we will not be dragged to resort
to strike, so that we can say, along
with the Government, that we have
fought for a price reduction and the
workers were also protected.

Shri Mohammed Imam (Chital-
drug); Mr. Chairman, Sir, I support
the resolution moved by Shri Naushir
Bharucha. I need not make a long
speech, since the case for the dla-
approval of the Ordinance has been
ably put by the previous speakers.
I only want to bring to the notice of
the Government that these oil com-
panies, as was pointed out by the
Mover, have been making very huge



673 Statutory Resolution on 18 AUGUST 1958 Minersl Oile (Additional 673

Ordinance and Bill re.

profits which go outside the country,
and the Government have not made
any serious effort to reduce the price
of this commodity which is quite
essentia} for the use of the country,

Sir, I am deeply concerned with the
increasing number of Ordinances that
have been recently promulgated by
the President, obviously, on the ad-
vice of the Government It is true,
sometimes the Government should
have recourse to the passing of Ordi-
nances Ordinances are passed in
emergent times, when their aigd is in-
voked to protect the society, or to
save the country from some danger,
or in some extiraordinary circum-
stances But to invoke the aid of
Ordinance 1n a fiscal measure Dike
this 15 a thing that surpasses my
imagination I do not think in any
other country where there 1s full
democracy a fresh tax 15 levied or a
tax 1s enhanced through an Ordi-
nance This is a very highly un-
democratic measure, this 1s a measure
which will keep this House and the
Members of this House, especially the
Members of the ruling party, in a
very awkward position. Also, it is
a very bad and unhealthy precedent,
a precedent which can be adopted in
future also This may be a minor
measure; perhaps, this Bill may not
involve an intensive taxation, but
this may be taken as g precedent and
in future the Finance Minister may
g0 on 1mposing taxes, fresh taxes,
without consulting this House, being
sure that he is backed by a majority
and being sure that whatever he does
will not be seriously controverted by
the Members of their own party

An Ordinance will always deprive
this House of its legitimate right.
Levy of a tax is an important measure
ang it is a very serious responsibility
that is devolved on the Members of
this House, Before a tax ig imposed
on the people, before a taxation
measure is adopted, it is the solemn
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and sacred duty of the Members of
this House that they discuss it thread-
bare in this House and find out what
effect it will have on the economy of
the State before comung to an agreed
solution or decision. But, here, these
O.dinances make us only “yes-men”,
because they are sure that their die-
tatorial measures will be countenanc-
ed Such a measure, on thig ground
alone, ought to be disapproved, and
this Ordinance ought to be dis-
approved

This 1s an era of taxation. Thus is
an era not merely of taxation, but of
inflation and frustration alse. Every
year brings on us some fresh measure
of taxation, 1 think since the dgwn
of independence people have been
loaded with taxes after taxes, and
now I can say they are groaning and
suffering under the appalling weight
of taxes, People are now looking to
a time when some relief may be
given to them, but I think that time
15 still very far of

Along with taxation, as [ pointed
out, there 1s nflation also and, 1n my
opinton, the major cause for the pre-
sent inflation 1s this over-taxation.
We have been complatning, the people
have been complaining that there has
been a good deal of inflation People
have been complaining that the prices
of foodstuffs and other essential com-
modities have beep soaring high.
The Government also profess that
they have been taking anti-inflation-
ary measures But this taxation, es-
pecially a taxation of this kind, will
hardly conduce to bring down infla-
tion; on the other hand, it wi]l malke
the prices of all essential commodi-
ties, including the food-stuffs, soar
high, with the result that humanity
will suffer,

Sir, the rise in the prices ol fecd-
stuffs and also all other commodities
are closely inter.related, inter-linked.
It the price of one commodity goes
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up, 1t is bound to reflect on the prices
of other commodities. And, that is
the case here, Mineral oil or motor
spirit can no longer be considered as
a luxury. It is an essential commo-
dity needed by the society; without it
the society cannot get on. But, un-
fortunately, mineral oils are taxed
from the very beginning; they are
very heavily taxed. Shri Bharucha
has given a break-up of how the
prices of mineral oils have gone up
He has pomnted out that more than 60
per cent goes to the Government by
way of taxation and 40 per cent, to
the companies, We pay not merely
customs duty and excise duty, the
State also has a share in claiming its
taxes. They levy sales-tax. So much
so that the price of this metor spirit
which was once, on an average, Rs. 2
or even much less than that, has gone
up by more than 100 per cent. Now,
the Government did bargain with the
011 companies and they succeeded in
effecting a certain reduction. I do
not know with what object the Gov-
ernment bargained with the com-
panies for the reduction of prices.
Was it with a view to mop up
the difference, as pointed out
by Shri Naushir Bharucha, or was it
to give rehief to the consumer?

The previous speaker ponted out
that 1t 1s very difficult to know the
cost of production of mineral oils by
the companies. The Government it-
self 15 in doubt. For such an essen-
tial eommodity I must point out that
the Government should fix a basic
price. 1 remember the excise duty
levied on gold in the Kolar Gold
Fields which 1 mentioned last time
That company was making huge pro-
fits. There was & chance of making
very huge profits especially during
the war, but the Government stepped
in, fixed a basic price, and said, “You
will get only so much of whatever
profit you get and whatever vou get
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above that must be shared both by
the Government and by the com-
pany”. That wag the principle, and
here also, mineral oil is something
like gold. Its price affects the entire
country and the public. Here also—
it is only a suggestion that I make—
I think the Government should fix a
basic price and any pmsce that is
derived by the company above that,
must be shared by the Government
and by the companies. This i{s a
suggestion which may be examined
by the Government, I think that if
that kind of principle is adopted,
it will not only bring some relief to
the public but would bring a sub-
stantial revenue for the Government.
But anyhow, I must point out there
1s great need to bring down the price
of the mineral oil.

As 1 have said, during the last ten
vears the price of mineral oils has
gone up by leaps and bounds, and
whatever may be the difference and
whatever may be the reduction that
hac been arrived at ought to benefit
the consumers. The Minister of
Finance quoted just now that there
will be a reduction of six naye paise
per one gallon of kerosene  But
what about the person who purchas-
es one tin of kerosene? Many people
purchase not by bottles but by tins,
and if a person who purchases one tin
gets a relief of four annag it will be
a substantial relief. What about
petrol? It is proposed to enhance the
duty by 25 per cent.

Shri K. D. Malaviya: I thought you
were concerned with those who pur-
chase in bottles, the poorer people, as
the spokesmen of the poorer people.
That is what I thought,

8hri Tyagi (Dehra Dun): He is not
concerned with bottles. He is a tee-
totaller.
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Shri Mohammed Imam: 1 never
thought that prohibition will find a
place here. That is a different matter.
I said any relief will be welcome es-
pecially in motor spirit. Supposing
there ig a reduction of ten per cent,
what a great relief it will be to the
motorists? At one time it was argu-
ed that the owning of a motor or to
travel in & motor was a great luxury.
That is no longer the case. Motor
spirit 1s an essential eommodity which
is needed by the public, Its price has
gone up very high. If, therefore, the
relief had been given at least to the
extent of four annas, I think, the con-
sumer will thank the Government.

Secondly, I must point out one
thing. I do not know but I think I
am correct in presuming that the
company agreed for the reduction of
the price on two grounds. Firstly,
they wanted to give some relief to the
public, and secondly, they wanted to
increase the sale of petrol by giving
a substantial reduction in prices. It
was pointed out by Shri Naushir
Bharucha just now that we are sur-
plus in motor spirit and that we are
not able to sell the motor spirit we
manufacture. So, if prices were re-
duced, there would have been a great
demand for motor spirit and the
public would have been benefited and
the companies also perhaps could
have effected a greater sale, Now, if
the companies realise that even if
they show some concession to the
public by the reduction of prices, that
reduction is taken advantage of by
the Government and does no good for
the public, then, I think in future
they may not agree to the reduction
of the prices at all

Similarly, occasions may arise in
the case of other commodities also.
Perhaps this may be used as a prece-
dent. Supposing there is a reduc-
tion of price of some other commuo-
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dity, then alse the Government will
use their extraordinary power of
ordinance «nd may mop up the differ
ence for their own benefit, and there
may be a reluctance on the part of
other companies or similar concerns
similarly placed to bring down the
price. So, the net result will be that
the price will remain as jt is, or, on
the other hand the prices may still
go up, and the Government, instead
of helping the public and the con-
sumer, will do untold harm to the
public.

Ag I pointed out before, these are
days of inflation, In all these taxa-
uon measures, if there is such an
attempt to mop up the revenue, it
will result only in inflationary pres-
sure, The prices will go up. It is
true the Finance Minister does all
this in the name of the Plan but we
are not sure whether all this will go
to implement the various schemes
under the Plan. [ say so because of
our previous experience. When his
predecessor, Shri T. T. Krishnama-
char;, was in office in the year 1957,
in the budget session he introduced
extraordinary measures of taxation
both in intensity and in quantity, and
the Government during that period
and by those measures alone derived
an extra additiona] revenue of about
more than Rs. 80 crores. All those
taxes were imposed and all that
revenue was derived in the name of
the gecond Five Year Plan and for
the sake of the Plan, But what did
we find in a subsequent budget? We
found that the civil estimates have
increased considerably. The defence
expenditure was put up considerably
s0 much so that there was an increase
of expenditure to the extent of about
Rs. 120 crores or more than that. All
this increased expenditure consum-
ed all the extra revenue that was
derived by the additional taxes, and
the Plan remains where it was.
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The Plan has been suffering from
chronic deficit. It has been suffer-
ing from want of foreign exchange,
and for want of resources and the
rest, So, I may submit to the Finance
Minister one thing. I know he has
just taken up his office and we are
conscious that every Finance Minister
who has preceded him has brought
in his quota of taxation, Finance
Ministers have come and gone. Our
Finance Minister has commenced his
innings and he has scored hig first run
through this measure. I do not know
how many taxes we have to face.
But I submit to him that perhaps
there are limits and 1t is our duty to
bowl and it is the duty of the Minis-
ter to score, We must submit that
the entire economic atmosphere is
saturated with this taxation. [ think
the time has come when you have to
play or apply the reverse gear. The
time has come when you have to
give substantial relief, The time has
come when you have to take neces-
sary measures to combat inflation and
combat the frustration that has been
created in the minds of the com-
munity.

So, on these grounds, I support the
resolutron  ably moved by Shri
Naushir Bharucha.

Shri K. D. Majaviya: Mr. Chairman,
with your permission, 1 would like to
intervene in this debate with a view
to clarifying certain facts which con-
cern the whole process of negotiation
regarding the price reduction and also
to remove some confusion that has
been created by the two sectiong of
opinion expressed by the opposition,
one supporting the idea of the Gov-
ernment and the other supporting
the transference of the amount to the
consumers. [ do not wish to deal
with the more important aspects and
the propriety of the ordinsnce—the
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legal and constitutiona] aspect—be-
cause I am sure that will be dealt
with by my senlor colleague, the
Finance Minister,

What are the facts in connection
with these reductions that have been
achieved by the Government? First-
ly, it is an ad hoc arrangement. As
the House remembers, the Ministry of
Steel, Mines and Fue] have been try-
ing to get some reduction in the price
of petroleum products for sometime,
because they were convinced that the
price structure that obtained in this
country at that time was somewhat
excessive, As a result of some nego-
tiations with the companies—I want
to emphasise the distributing com-
panies—they were good enough to
concede the point to a certain extent
and agreed to a certain quantum of
reduction in the varioug prices of
petroleum products.

On a certain date, the agreement
was effected. If it was 20th May.
Obviously the House wil] agree with
me that the money should have been
transferred to the Government ac-
counts in some way. As the House
knows, 1t has to be done constitu.
tionally. It cannot be a gift from a
body to the Government. Even if it
were so, there would have been some
complication on the other side. There-
fore, 1 feel thc introduction of an
ordinance was necessary, because it
was a measure of co-operation with
the distributing companies, which
willingly agreed to a reduction in
prices,

As the Finance Minigster has said
in his speech, this is an interim and
ad hoc arrangement. The cost exami~
nation is still going on and the
arrangement was that after the cost
examination is completed, readjust-
ments will have to be made this way
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or that way. If after the examina-
tion, it iy found that they owe wus
something as a result of their agree-
ment, then we will get more. Or, i
it is time other way about, the position
will be examined from that point of
view. Therefore, to criticise the in-
adequacy of this quantum is prema-
ture.

My hon. friend, Mr, Menon, who is
not present here in the House, thinks
that the profits made by the foreign
distributing companies amount to
Rs 50 crore. After the examina-
tion of accounts, if his figures come to
be true, I will not be sorry for that.
The House will be happy, bDecause
when we are faced with such a big
amount of profits, obviously we are
sure to get some greater share than
what we have so far obtained. [ do
not know whether the profits will
reach that big figure. It may be
higher, but this has al} got to be
agreed between the two parties and
I am happy that we are getting all
the co-operation from the companies

I should say that there 15 an exag-
gerated notion of the inadequacy of
this quantum that has been pui for-
ward in the Bill. This agreement of
price reduction has been effected bet-
ween the Government of India and
the distributing companies only. It
hag nothing to do with the CLF. price
of petroleum products. The value
of gll the petroleum products that we
are consuming in this country will be
roughly Rs. 200 crores, Again speak-
ing very roughly, about 50 per cent,
of it goes into the C.IF. prices. In
that amount of Rs. 100 crores, I have
included the central and provinciel
taxes, excise duties, profits and all
that and also the cost of distribution.
It is for the Government and the dis-
tributing companies to agree as to
what ig the distributing cost, what is
the profit and what are the other
factors which go to swell up this
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amount of distribution cost 1o the
figure of Rs. 100 crores. As 1 said,
the whole thing is being examined.
Even presauming that abouy 60 per
cent. of these Rs. 100 crores go to the
central and provinclal taxes, Rs, 40
crores remain, out of which further
examinations have to be made.
Therefore, to say that the sum of
Rs. 10 crores is inadequate ig perhaps
making a premature statement. The
actual figure may be much more or
much less than what we have now,

With regard to the point ramed bs
my friend, Shri Bharucha, that the
reduction should have been passed on
to the consumer—I am only taking
the basic pointg raised by him—I am
not sure that he has given enough
thought to the questiong involved in
this, Let wus take, our instance,
kerosene My f.iend “«nows that we
are consuming much more kerosene
than what w2 are producing, Sup-
pose we were lp introduce a sub-
stantial reduct.on in the piice of
kerosene., ...

Shri Naushir Bharucha: [ did not
say substantia] reduction.

Shri K. D. Malaviya: In order to
make my position quite clear to the
House, I am starting with a substan-
tial reduction, say about an anna a
bottle. We are consuming perhaps
three times more kerosene than what
we are producing in the country.
Any substantial reduction or even a
moderate reduction, which will main-
ly reach the bottle consumer and not
the canister consumer, is bound to
create an 1ncentive for more and more
of consumption of kerosene. If we
consume more kerosene as a result of
reduction of price, obviously a iot of
foreign exchange is invoilved and to-
day we are just not in a position to
commit ourselves to an increase in
the purchase of keronsene oil from
abroad. We cannot and must not do



681 Statwtory Resolution on 18 AUGUST 1958 Mineral Oils (Additional

Ordinance and Bill re.

[Shri K. D. Malaviya)

it. In the totality of circumstances,
what we have to do is {o discourage
the consumption of kerosene in a way
that wil] not really affect the mini-
mum convenience of the people,

Therefore, it 15 not very desirable
for us to transfer a lot of this money
that we have got to a thing which is
mostly consumed by {he general
people. That is why I put Lefore the
House the illustration of kerosene oil.
Now we should not encourage the
use of keroseni. That j, precisely
why I said some time back in this
House that our Government are ac-
tively considering a substitute fo
kerosene, We want to produce some
sort of lantern which will burn with
something other than kerosene which
is produced here in this country.
Therefore, the entire guestion of re-
duction and transferen-e of this
money that we have got to the con-
sumers is a big subject which, amonn
other things, has not yet reccived that
consideration which is duer to it. Let
Js take the question of motor sririt,
What is the implication of its reduc-
tion? It is not 14nP but only 6 nP
per gallon, which will mean about an
anna.

Shri Naushir Bharucha. 14 nP

Shri K. D. Malaviya: That is the
maximum,

Shri Naushir Bharucha: That 15 not
so. I have got before me a notifica-
tion dated the 30th June saying that
the additional duty is 14 nP. The
maximum is 25 nP,

Shri K. D. Malaviya: Well] we
started with 8 nP, even though 1t is
14 nP. 1 will come 'to that, 1 am
considering the implication of this
reduction which is going to be made
in connection with motor spirit. This
is obviously going to affect the motor
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users in the country. We are con-
suming about 700,000 to 87,000 tons
of motor spirit, and there iz mno
scarcity of motor spirit in the fountry.
If we pass this on to the consumer,
only that class of consumer wil] be
affected which will not substantially
feel this levy. It will by only one
anna or an anna and a half

So far as BEST in Bomhay are
concerned, they are mostly using
H S. D. H 8. D. also is imported in
great bulk in this country and any
substantial reduction in H, 8 D. is
also likely to create an incentive for
higher production, These small re-
ductions may have given a sense of
little relief to some of us. But now
the whole thing is being moppad "ip
and utilized by the Government for
beneficial purposes

Shri Naushir Bharucha: What bene-
fictal purposes?

Shri K. D, Malaviya: So» many
beneficial purposes, which include
even road development oi] explora-
tion, health, education, everything.
It goes to the pool. 1 strongly felt
that when once the whole money
goes to the Government, it should
properly go to the general pool, be-
cause then Government in its totality
are in a position to say to which side
this money should go. Then there is
nothing to prevent me from asking my
Finance Mimster to gzive me Rs. 20
crores for oil cxploration and if the
Government in their judgment think
that Rs. 20 crores is indeed fair, of
course, I will get Rs. 20 crores,
though my humble contribution may
be only Rs. 10 crores to the Ex-
chequer. Therefore, the proper place
for this money to go is the general
pool.

Now, my hon. friend, Bhri Masani,
produced a very strange argument on
behalf of foreign companies, 1 have
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never heard such an argument, Dur-
ing the course of the negotlations our
friends’ who represent the foreign
coneerns never for once produced an
argument which was produced by my
friend, Mr. Masani. For the first
time, it was a discovery to me that
he is the first in this race to impress
upon the Government that the inte-
rest of the cartel was really being
affected; they would object to any
sum that goes from the consumers for
being utilized for oil exploration, He,
in principle, is objecting to this sum
being utilized for oil exp'oration pur-
poses, because it will be in competi-
tion with these people who are sup-
plying crude oil to us. 1 d» not think
any one, including the foreign inte-
rests, will grudge the amount of
work that the Government of India
have done with a view to search for
o1l and produce more crude oil. We
are getting money and if this money
goes to the general prol, I suppose in
principle there should be no serious
abjection, excepting the one lightly
made by my friend, Shr1 Masani.

I have nothing moie to say except
on those two points about the ade-
quacy of the ad hoc arrangements
that we have made. I would ask the
House to wait till w2 have really
completed the examination cf ac-
counts. My friend, Snhri Menon, sald
that the accounts were examined.
They are still being examined. To
say that we will not get an oppol-
tunity to examine all the accounts, as
he gaid, is not a eoriect assessment
of the position

So far as the C.LF. accounts are
concerned, they certainly fall within
the agreement that we have madn? In
connection with the price reduction,
It is only with a view to examine the
distribution cost that we hLave en-
tered into the agreemen: with these
people, Bo far ans the distribution
accounts are concerned. we will have

Dutiss of Exciseand
Customs)

access to al] the papers and they will
be brought before us. As scon as the
examination is completed. a true pic-
ture of the savings or the reductions
that we might get will emerge and
the House will know about it That
is all what I wisn to say a1 this
stage,

Shrt A. C. Guha (Barasat); Mr.
Chairman, it is with a mixed feeling
that I have received thic Bill Some
munths ago we raised our protest in
this House against the high prices
that are being charged by the foreign
companies, and thosc foreign mono-
polist companies have now yielded
some ground and mad: some reduc-
tion 1n the price of o1’ supplied to
India. To that extent we are happy.
We arc glad to find tha: our friena,
Shry K. D. Malaviya has been pursu-
ing the matter for a lons time and he
has been able to achicve soine suc-
cCss, But I hope he will continue
pursuing the matter further and
will please see that only a fair price
1s charged by the companies. He
has assured this Hnuse that the vrices
fixed in this ad hoc arrangement are
not final and he wil! be trving even
now to get further reduction n the
prices

On the other hand, 1 am not quite
happy with the way in which Gov-
ernment have been handling this
matter after the rcductions have
been effected, I expected a new ap-
proach from the present Finance
Minister and 1 thought he would take
a more realistic view of the situation,
Here 1 would like to draw your atten-
tion to two sentences mentioned in
the Statement of Objects and Reasors,
as also in the note circulated about
the reasons for issaing the Ordinance.
The first sentence reads-

“The price reduction were not
of a magnitude which, even if
passed on to the consuming public
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would be reflected ti, any signifi-
cant extent in the consumer
prices "

The following sentence reads:

“Besides, all available resources
have to be mobilised for fulfilling
the plan targets”

My friend, Shri Malaviya, has tried to
prove that the price concession yield-
ed, particularly for kerosene which
would affect the poorer sections of
the people, would be so neglhgible
that 1t mught be grabbed between the
Government and the consumer by the
traders It will be about one naya
Paisa per bottle. But, 1 think, by
this Bill the Government would get
about Rs. 9 crores annually. At least
they should have made some gesture
in some of the itemg put n the first
page—there are five items on which
this new excise duty 1s being put—at
least they should have shown some
gesture in some items and I should
say kerosene deserved to be treated
first  Out of this Rs. 9 crores that
would accrue out of this Bill, if they
would have surrendered even a small
amount to give relief to the poor con-
sumers of kerosene, I think that
would have been somewhat graceful
on the part of the Government.

Bhrl K. D. Malaviya: We have to
purchase kerosene from outside.

Bhri A. C. Guha: That argument of
my hon. friend—that if we reduce the
price there will be more consumption
and so we will have to get more from
outside—if  logically carried, will
lead us to ell sorts of anomalies and
economlic fallacies So, that argument
does not carry much weight; then in
all cases we should put our prices
almost beyond the reach of the ordi-
nary man so that consumption may go
down.
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As for uther items also, motor spirit,
diesel oil and all these have a begring
on the cost of production of consum-
er goods. 1 think it is more or less
agreed that our taxation policy Thms
reached a point of diminishing re-
turng The more taxes we put, the
more administrative expenditure goes
up and the increased revenue is neu-
tralised by the incremse in expendi-
ture. We have raised by new taxes
during these two or three years; I
think, near about Rs. 300 crores and
our expenditure on Plan and adminis-
trative matters also has gone up by
more than that amount. It has form-
ed a vicious circle and we are moving
around it.

14 43 hrs.

[Mr Deputy SPEAKER in the Chair]

That 1s why I expected that Morarj:
Bhai would take & realistic view and
would make a review of the entire
taxation policy at least on an occasion
Itke this He may say that this is not
a new tax proposal and that it is only
a continuation of the prices in another
form—in the form of a part of the
present prices being converted into
an excise duty or customs duty; but
anyhow the load will be there and
that load has grown to be somewhat
heavy on the consumer and on the
cost of production. In this way even
our export is being hampered. OQur
articles cannot compete in the foreign
market dve to high cost of production
and that 1s why I urge that he may
review the entire policy and see how
the cost of production can be reduced

Just a few days ago there was a re-
port—I mean the Textiles Inquiry
Commuttee’s Report. That Committee
also has pointed out that our taxation
policy, particularly the heavy excise
duty put in September 1956, has
adversely affected the textile industry
as also our export trade. That Com-
mittee has also suggested that some
relief in regard to income tax should
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be given to the manufacturers for the
quota that may be exported from each
mill. It is a review of the entire taxa-
tion policy which is necessary even
according to the Textile Inquiry Com-
mittee's Report for the promotion of
our exports.

Then, I think, the Tariff Commis-
sion in reviewing the fair price of
cement has also made some reference
to the interests of the consumer. It
seems that there is none to look after
the interests of the consumer. The
consumer is being made to pay any
tax. There may be somebody to
fight on behalf of labour. There may
be somebody to fight on behalf of the
industrialists and the businessmen.
But the consumer goes totally unde-
fended. I would like to draw the
attention of the hon. Finance Minister
to this remark that “all available re-
sources have to be mobilised”. In the
ultimate analysis I hope he will agree
that all available resources lie with
the consumer, with the general public.
If the consumer is crushed under an
unbearable burden, his resources will
dry up immediately. So, he should
have taken some care to see that the
consumer may be able to bear the tax
burden which at present has become
almost unbearable for him.

Then I have further objection to
the policy enunciated, i.e., that all
available sources have to be tapped
for tulfilling the targets. About two
years ago or a little over two years
ago the State Trading Corporation
started dealing in cement and imme-
diately the price of cement went up
by about Rs. 15 to Rs. 16 per ton.
When this was pointed out, ie., that
this is an indirect sort of excise duty
and the State Trading Corporation
should not have charged anything
like this, the Government conceded
that point and converted that sur-
charge into a sort of excise duty. So,
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the price of ¢cement remained at the
rame level on which the State Trading
Corporation suddenly raised it. That
1s the so-called Equalisation Fund for
cement though import was only of a
few hundred thousand tons and there
15 no cement to be imported at pre-
sent. Yet, they have converted what
was previously the Equalisation Fund
into an excise duty. This is not a fair
deal to the consumer.

They are still continuing an Equali-
sation Fund for steel. I do not think
there 15 hardly any justification {for
that. In this way if the Government
goes on with the policy that all avail-
able sources have to be tapped, then
it will ultimately recoil on the Gov-
ernment in the sense that their own
expenditure will increase, the cost of
production will increase, the cost of
administration will increase and the
cost of the Plan also would increase.
So, we will be moving in the same
circle and not making any further
progress.

As for the Bull itself, I do not know
why the Government took near about
five weeks from the 20th May fo the
29th June to issue the Ordinance, I
do not object to the issue of the Ordi-
nance. That is quite justifiable and
that has been allowed by the Cons-
titution. But when it was decided
that this reduction would not be al-
lowed to be passed on fo the consu-
mer, then they should have issued the
Ordinance 1mmediately or if they
could have waited for five weeks, I
do not see that there was any harm
if they could wait for another six
weeks and wait for this House to pass
an Act without fhe necessity of enac-
ting an Ordinance. Either they should
have acted immediately, or they should
have waited for the meeting of this
House to pass the Act without having
an Ordinance before it.

Coming to the last line of sub-eclause
(4) of clause 3, the Government ia
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not sure about the standard on which
this duty is to be levied during that
interregnum period between the 20th
May and the 28th June. So they
have taken an ad hoc, sweeping
power. Whatever may appear to
Government proper in the circums-
tances will be considered to be the
duty leviable. It may be that a cer-
tain Inspector will go somewhere and
he will say that “this is the quantity
of motor spirit or kerosene that may
have passed through that concern”
and the duty will be levied on that
basis. It is a dagerous procedure,
dangerous in the sense that an officer
may commit some error, and also in
the sense that it will be exposing an
officer to some temptation which he
may not be able to resist. I think
that Government should not have put
in a clause like this.

With these words I would like,
again, to remind the hon. the Finance
Minister that he might take a realis-
tic view of the entire taxation propo-
sal. If he blindly goes on with this
dictum that all available sources
would be tapped for fulfilling the
Plan targets irrespective of the
consequences on the consumer, I think
he may not be able to achieve any
great success. He has the reputation
of being a man of realism, and I hope
he will see that the entire taxation
policy of the Government may be
reviewed and put on a realistic basis,
so that the Plan may really be helped
At present we have been taxing the
people and yet we have not been able
to make any progress towards the
fulfilment of the Plan. From the
“core” we have come down to the
“hard core”. I am glad he has not
used the words “hard core” in his
statement today; he has still used the
word “core” . Previously we were
hearing of “clinging to the Plan, sink
or swim”. Then we heard that the
core would be implemented. And
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subsequent to that, we came to hear
that the hard core would be imple-
mented. Today he has not used the
phrase “hard core” and I hope he will
stick to the core of the Plan which is
really essential for the development
of the country

Shri Tridib Euomar Chaudheorl
(Berhampore): I rise to support the
resolution of my hon. friend Shri Nau-
shir Bharucha. I listened very care-
fully to the speech that. was made
when the Minister in charge of the
O1l Division intervened in the debate;
and I tried to recollect what he had
said on this subject during the last
Budget debate. He said then—I am
quoting from the last Budget debate—

“Then I wish to come to the
question of prices over which 1
feel somewhat perturbed. It is my
unpleasant duty to report to the
House that we are not proceeding
as satisfactorily in  the negotia-
tiong with the connected oil com-
panies so far as the desire of the
Government to effect a satisfac-
tory reduction of the petroleum
prices is concerned.”

1 need not guote the other
expressions that were used
hon Minister at that time, But he
said then, and this I cannot refrain
from quoting, that “there is a very
strong ground for an immediate re-
duction in the prices of petroleum
products”.

strong
by the

I might remind the House, and the
House also very well knows, that
these negotiations are going on for the
past two years, and now that the
Government has just succeeded in
getting a pittance from the oil dis-
tributing companies, the Hon'ble
Minister comes and tells the House
that the oil distributing companies
have been very much co-operative
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and kind, He actually used the term
“kind”, and said that as a token of
their kindness they have presented us
with Rs. 7 or 8 crores. We are not
sure that we are going to realise those
Rs. 7 or B crores this year. As the
hon, the Finance Minister said, the
year's yield from the duty might be
no more than Rs. € crores.

Shri Morarji Desai: Rs. 6} to T
crores, up to 74 crores.

Shri Tridib Kumar Chaduhari: In
this connection, I want to refer to &
very peculiar feature in Government's
dealings with what the hon. Minister
hae called, oil distribution companies.
We know that we sre not dealing
with oil producing companies. We do
not have much oil in our country up
till now, and so far as oil distribution
is concerned we have to deal with the
distributing companies concerned. But
in May last year, when these com-
panies approached the Government
for an increase in prices, an Increase
in prices was readily granted. And
here, in the Report of the Ministry of
Steel, Mines and Fuel for 1857-58
which was presented to us on the eve
of the Budget discussions, we have
been given the rates of the increases
allowed an 23rd May, 1957. I would
ask the House to consider and I
would also ask the hon. the Finance
Minister to tell us what was the total
amount that was granted to the com-
panies in terms of these increases in
prices. I have not been able to cal-
culate this thing myself. I am not in
a position to do so, but roughly it
seems the total amount would come
to something like three to four crores
of rupees. That means that of the Rs.
T}crores that we are going to realise
from these companies, fifty per cent
really represents the increase that we
granted to them last year. As a mat-
ter of fact we are not getting very
much.

116 LSD.—7.
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Shri Nanshir Bharwcha: It was pas-
sed on to the consumers.

Shri Tridib Kumar Chaudburi: And
that increase was passed on to the
consumers.

15 hrs.

Now, about the over-all arithmetic
of the whole thing, everybody is going
by rough figures, and so it would not
do much harm it I also go by those
rough figures. Roughly speaking, the
distribution charges and profits of
these companies come to about Rs. 50
crores, and the landed c.i.f. cost of the
oil brought here, which is distributed
in the country, is about Rs. 85 to

100  crores. That means, for
every Rs 10, we have to pay
Rs. 5 for distribution charges

and profits to these companies. I
would ask the House to just think over
this fact very carefully. When the
companies come and say that conse-
quent on the Suez crisis, there have
been increases in freight and other
things, we readily grant them an
increase in price We were told at
that time that we are bound by some
agreement and till that agreement is
replaced by a new agreement, we are
ecompelled to grant such increases in
prices whenever that might be
demanded by the companies. Thig 18
an aspect of the matter which must
be taken into very serious considera-
tion by the House as to how we are
going to deal with these oil companies.
The Burmah Shells, the Standard and
Caltex control about 82 per cent of the
oil distributed here. That means they
are almost in a monopolistic position
though the strongest position is that of
the Burmah Shells with which we
have the agreement known as the
Valued stock account, which the Gov-
ernment now promises iz going to be
examined and the price structure
recast on the besis of the results of
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that re-examination This matter has
been under examination for the last
two  years. If our friend Shri
Narayanankutty Menon 1s correct—he
has not been contradicted—the Gov-
ernment has already its own report
prepared by one of the competent
officers of the department about the
price structure of the o1l that we get
here and that 1s distributed here. In
spite of that, the Hon'ble Minister
comes and says that he does not know
what is the actual cost position, that
the companies have just very ‘kindly’
agreed to assist in the examination of
their cost accounts with our own Cost
Accountant and that we do not know
yet what the results of that examina-
tion are going to be. It is this
aspect of the matter against which the
House must record 1ts very strong
protest, Of course, I am fully aware
of the fact that we do not have any
o1l deposits and we cannot stand up
in the same way as some of the ol
producing countries can do to these oil
companies. Perhaps, we are also in
need of their assistance in view of the
precarious foreign exchange position in
which we have been landed Even
then, the sort of concessions and the
extent of concessions that we are
granting to these companies and the
very feeble way in which we stand up
to their demands or the way in which
we press our just and legitimate
demands leaves much to be desired.

With these words, I support the
motion of our hon friend Shri Naushir
Bharucha disapproving of the Ordin-
ance.

Dr. Melkote (Raichur): Mr. Deputy-
Speaker, I stand to support the motion
made by the hon Finance Minister., I
was surprised today by the arguments
adduced by some of the Members of
the Opposition, But, before saying
anything further, let me say that as a
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result of public opinuon, as a result of

voicing our feelings in this
House and the efforts made
by the Government, we have

succeeded i adding to our
treasury to the tune of nearly Rs. 8
to 10 crores Though this amount falls
far short of our expectations and
though we cannot, therefore, whole-
heartedly congratulate the Govern-
ment for these efforts, it should be
said that we appreciate the efforts
made by the Government in getting
this sum from the companies. During
the debate, the Minister for Mines and
Oul intervened and quoted various
figures to satisfy us that the best
efforts have been made in getting this
amount from the companies. We in
this House felt that, India being a vast
country and i1t being known commer-
cially that the greater the amount of
purchase one makes, the lesser the
cost of that particular commodity
would be, whilst Pakistan and Ceylon
are getting thus commodity at a lower
price than the price we pay, we should
have now expected a price far less
than what Pakistan or Ceylon is
paying. Instead of that, he has not
even made 1t clear to us whether the
present price structure 1s at least at
the level of that obtaining either in
Pakistan or Ceylon. Possibly it is a
bit higher We would like the hon.
Finance Minister to explain to us as
to why we have not been able to
bring down this price structure, if not
lower than that of Pakistan or Ceylon,
to at least their level

Apart from this, there are only two
points which need to be discussed here
today: one is the quantum of money
that we should get and the second is
how the Government has to hold this
money or how it has to be distributed
back to the consumer. It stands to
reason, and normally that was the
expectation of the country as a whole,
that the primary consumer should
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have received the benefit of thiz money
that the Government is going to obtain
back from the company. But, the
Finance Minister has very ably argued
out his case and told us that if this
paltry sum of Rs. 9 crores is to be
distributed back to the primary con-
sumer it would come to fractions of
pies and that it would be very difficult
to arrange to pay this back so as to
make it reach the consumer and that
incidentally it is not the primary
consumer that would benefit by this
rebate, but it would be the middlemen
that would profit by. This is not the
first instance when these things have
occurred. Government in the larger
interests of the primary consumers has
tried its very best both in the
Centre and in several States to pay
back what is normally due to the
primary consumer. But, in the ulti-
mate analysis, it is the primary con-
sumer who hag always been cheated
and it is the middleman that has made
a profit in these transactions. It is
hence that I took exception to the
observation made by one of the
Opposition Members that in spite of
this rebate not reaching back to the
primary consumer, he said that it still
stood to reason that this money should
be paid back to the middlemen who
made the profit. [ cannot understand
this logic. The Government has two
ways of paying back to the primary
consumer., One is directly and the
other is indirectly by taking up various
welfare schemes to the benefit of the
primary consumer. It is here that I
support the hon. Finance Minister's
remark that this amount, since it
cannot flow back to the primary
consumer, can still be made to flow
back to him in an indirect manner.
In this, naturally, the primary consu-
mer would have expected that some
relief of an immediate nature would
be made to flow back to him. But
a long-range view has been taken by
the hon. Finance Minister, that if he
should tap the oil resources of the
country, the ultimate price structure
would go down to the benefit of the
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common consumer. The common
consumer naturally in his poverty
expected a relief of an immediate na-
ture, and though he may be sore to
some extent at the fact that immediate
relief has not been given to him, he
would certainly still not feel sorry if
that relief came to him even in this
indirect manner. On the other hand,
he would certainly feel sorry, and we
on this side I am sure would have
opposed it, if this money, instead of
flowing to the primary consumer, was
made to flow into the hands of the
middlemen.

It took my breath away to hear the
argument that foreign people would
not be helpful when the hon. Finance
Minister went out of this country when
they saw that out of the moneys that
flow back from them we tap our own
natural resources and build our own
o1l refineries here. 1 cannot see any
logic in this argument. We have been
doing this 1n every sector of our public
activity, and so far as [ am aware,
though the foreigners may feel that to
an extent their own export to our
country 15 dwindling, they have not
taken any objection, and they cannot
take any objection for the simple
reason that in their own country they
have got to adopt similar measures.
Possibly Hon. Member Shri Masani has
made this argument on behalf of those
people wha expect some kind of aid
from these foreign capitalists, but the
country would not welcome it because
it is a very retrograde step if we
accepted that argument and imple-
mented it. Therefore, it is my opinion
that this House should support the hon.
Finance Minister in the Bill that he
has moved this morning. I may how-
ever request him that instead of utili-
sing every pie of this money for tap-
ping resources for more oil, at least
part of it may be utilised in construct-
ing approach roads to the villages. To
that extent the people would appre-
ciate such a gesture and support the
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measure that the Government has
brought forward today.

Shri N. E. Munisamy (Vellore): T
am unable to find any valid or justifi-
able grounds for the issue of an ordi-
nance of this type. The ordinance was
issued on the 30th June 1858. The
Government could have waited for
some more time, and come before the
House with a Bill. Instead of that, the
ordinance as issued precipitately and
without giving proper thought to it,
for which I do not find any cogent
reason.

Ordinarily, 1 should not oppose an
ordinance being issued, because there
is provision for it under the Constitu-
tion, but we have to see whether there
are justifiable reasons for resorting to
the promulgation of an ordinance.
Unless there are grounds and there
1s some emergency, there is no reason
to resort to the issue of an ordinance
for dealing with ordinary routine
business.

This is not a fiscal Bill This is only
a Bill which seeks to mop up the pro-
fit which would otherwise go to the
consumers. On a perusal of the Bill I
am convinced that the object could
have been achieved by bringing for-
ward a Bill giving proper time to the
House to consider and pass it. But
when an ordinance has been promul-
gated there are some difficulties since,
in substituting it by legislation, we
are not to go beyond what has been
stated in the ordinance. So, we have
to follow it in a way ang we are doing
it. I do not quarrel with that, but
only with the method adopted by the
Minister in realising his object.

From the financial memorandum
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submitted here I find that for a period
of one month and nine days, from
20th May 1958 to 26th June 1958, there
is an expenditure involved in asseas-
ing the proper amount paysble by
any person by way of additional ex-
cise duties and customs which comes
to about Rs. 50,000. Data has been
given here that appraiser, head clerk,
upper division clerk, lower division
clerk etc., have to be recruited. For
this short period I think the existing
staff could have been asked to cope
with this extra work. I do not find
any justification to spend this sum of
Rs. 50,000, There is no need for the
extra staff unless it be there is some
special reason to have the appraiser.
1 think appraisers are only required
for customs, and not for excise. I
hope this refers to customs, I think it
1s too much to spend this sum on the
additional staff during this short
period.

1 am not able to understand the real
implication of clause 5. It looks as
though it provides some protection
to the purchasers in that they are not
liable to pay or be sued in respect of
the whole or any part of the addi-
tional duties of excise leviable under
this Bill, or the whole or any part of
the additional duties of customs levi-
able under section 4 or under the
Indian Tariff Act, 1934, to the extent
to which such duties have become
leviable by reason of this Bill. The
purpose of this clause evidently is that
the manufacturers, after entering into
a contract or having sold the mineral
oil, cannot force the purchasers to pay
also the additional duties by adding
them to the contract price. It is to
safeguard the purchasers and protect
them from suits, but 1 would like to
know what is the amount involved,
the amount that will be given away
by this provision. The purchasers
they have in view are evidently not
the purchasers of the ordinary type
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or consumers; the big distributors also
seemi to be regarded as purchasers.
Mostly, these companies bave got their
own distributors all over India, and
the oil is distributed only through
these agents. ‘These agents, after
getting the mineral oil, are to be
exonerated from paying the additional
duties and protected. Ultimately I am
sure this will go to the manufacturers.
In view of this I wish to know from
the hon, Minister the amount likely
to be derived from this; if ultimately
the purchasers are not to pay and the
manufacturers have to pay, how much
we will be able to get from the manu-
facturers under this clause. The hon.
Minister has not given this data which
is required for a proper consideration
of the measure.

The other consideration which exer-
cises my mind is with regard to the
ultimate benefit that will go to the
consumers. We have been hearing so
much from the previoug speakers that
the consumers must stand to gain. The
excise duty, on principle, must go to
the benefit of the consumers. But we
find that the consumers are not going
to get the benefit, but only Govern-
ment are going to be the real bene-
ficiaries. Sir, the Finance Minister is
a democrat and he is a man of integ-
rity, and I do not like personally that
this amount of about Rs. 8 crores
should be appropriated by him in this
fashion, What he ought to have done,
in the absence of giving any proper
reason, is that he should have given
ug an idea of how he is going to uti-
lise this amount, or whether the per-
sons who are entitled to the benefit
but who have not been given the
benefit will be given that benefit
later on; and he should also have told
ug whether he has any scheme before
him not only to fulfil the Plan targets
but also to see how the consumers
will ultimately be benefited. I am sure
the Fingnce Minister must be having
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some such scheme in his mind te see
that the persons who are now other-
wise entitled to have this benefit but
who have been denied that benefit by
means of this Bill are given
that Dbenefit later on. I wish
that the Finance Minister appri-
ses us of the real position in regaxd %o
the schemeg that he has in n!lnd to
benefit the consumers in the long run,
instead of putting this in the whole
gmount and then diluting the entire
benefit to the entire nation instead
of to the persons who are really
entitled to have it.

With these observations, I am oppo-
sing this resolution. Though some of
my observations might tend to sup-
port it, yet on the whole, I am not in
favour of the resolution moved by
Shri Naushir Bharucha; instead, I
support this Bill with the hope that
the Finance Minister will apprise this
House as regards the disposal of this
amount ultimately.

Shri Harish Chandra Mathur (Pali):
We do appreciate the efforts made by
the Minister in charge of Mines and
Oil in this matter. When he spoke
last in this House, he spoke with
determination, and we did expect that
in a foreseeable time he would be able
to come to some successful negotia-
tions. We also appreciate the attitude
taken by the oil companies, whether
it be yielding to the strong public
opinion or seeing reason and respond-
ing to what is reasonable.

Having said that, when I come to the
real substantial issue, it becomes very
difficult to reconcile the arguments
advanced by the Minister in charge of
Mines and Oil on the one hand, and
those advanced by the Minister of
Finance on the other. The main
burden, as I listened to the speech of,
the Minister of Mines and Oil, was that
if the beneflt were passed on to the
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consumer, 1t would create certain duffi-
culties The difficulty which he pomnt-
od out was that particularly m respect
of kerosene, the passing on the benefit
to the consumer would mean increased
demand for petrol and that would
mean greater need for foreign ex-
change Just the opposite of it 1s
maintained by the Finance Miruster
who says that if we passed this benefit
to the consumer, 1t would hardly reach
hum, and 1t 15 too 1nsignificant to
produce any result To reconcile the
two arguments 1g a little bit difficult
That 15 why they do not carry any
conviction to us I think 1t would be
more honest and correct to say that
Government at present need every pie
on which they could lay their hands,
to augment their revenues, to 1mple-
ment the Plan and to fill the gap that
i« already there 1f they hud said so
1 could have appreciated 1t, and I
could have understood 1t, because it
is no use trotting out arguments which
carrv no conviction

While the Minister was speaking in
respect of the prices for kerosene, he
very conveniently chose only one of
the items but he did not touch any of
the other three items to which this
argument would not apply He did
not say a word about them 1in justifica-
tion of mopping up the profit which 1s
now accrwing, particularly about
petrol and crude o1l, he would not say
a word That 13 why 1 say, let us be
clear 1n our minds, and let us know
where we stand and what the position
Is

The reason why 1 thought it neces-
sary to intervene in this debate was
that on both the substantial points, we
have not got any sufficlent data on
which to come to a mature conclusion
We do not know whether the agree-
ment which has been arrived at Is
satisfactory I shall not say that it 1s
satisfactory judging from the figures
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and facts which are available to us
But I would not dilate on this point,
because this 1s only an ad hoc arrange-
ment, and 1 hope the Ministry will go
into the accounts which have been
thrown open to them by the com-
panies and then we hope proper infor-
mation and facts and figures will be
placed before us to see whether a just
agreement has been arrived at or not
and whether some better arrangement
could possibly be made So, 1t would
not be correct at this stage to make
any criticism on that ground We just
think that the thin end of the wedge
15 there and that we have somehow
been able to persuade these people to
come to a basic agreement that these
accounts can be examined, and in the
light of the facts which emerge out of
that examination the prices could be
fixed I appreciate the success
achieved in regard to thus baswe
approach not in regard to what we
have been able to get by means of
these negotiations

The 1mportant 1ssue before this
House 1s whether the advantage which
accrues from this negotiation should
be passed on to the consumer or should
stay with Government [ would cer-
tainly hke 0 uppait Government in
making all reasonable efforts to
augment their resources We are all
anxious that the Plan should be ful-
filled It 1s no use telling Government
that they should not talk of the core
or the hard core of the Plan but that
they should fulfil the whole Plan 1if
when they come forward with any
measures designed to augment their
resources and to enable them to fulfil
the Plan, we argue the other way
round, that would not be fair But
before we give our approval, we are
certainly entitled to know whether
these taxes are justified or not

I wanted to collect certain informa-
tion from the Parliament Library, 1
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asked them to furnish me with that
information, as regards the quantum of
taxation which the Central Govern-
ment, the State Governments and the
local bodies are imposing on petroleum
products, and how they compare with
those in other countries. We have
always been talking about the high
prices here and the disadvantages
which accrue 1n our developing econo-
my. And the Minister has made a
strong argument out of it. But let us
know how our tax levies compare with
those in other countries in order that
we may be able to justify that these
prices are high not because of other
reasons but because of these reasons.
This information was not available in
the Parliament Library, and they told
me that they have asked the Ministries
to supply this information direct to me,
but it has not come so far. So, I am
not at present in a position to say how
our tax measure is justified or not.

There 15, however, one point about
which my mind is absolutely clear, and
1t is this, that we should not by these
taxes so artificially raise the cost of
operation that it obstructs our develop-
ment plans I would like to point out
that the Air India International actual-
ly lose about Rs. B0 lakhs because of
the unduly high taxation on petrol
products, that is, aviation fuel. We
want that these corporatiéns should
run as autonomous bodies and that
they should make profits But if we
make conditions impossible for them,
then how are those bodies to run effi-
ciently? We have to convince the
people that the level of our taxation
is not high. On the one hand, two
Corporations, which are almost gove-
mment bodies—both the Air India
International and the Indian Airlines
Corporation—tell us that they cannot
run economically, they cannot bring
down their cost of operation to a
reasonable level because taxation on
fuel is too high. I think it is the same
Government which is responsible for
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both, for the efficient running of both
the organisations.

So let us know where we stand,
whether their arguments and demands
have any force or not, whether it is
not reasonable and proper to pass on
this benefit which is given to us to the
consumers, among whom these Corpo-
rations are also included. 1T will show
how this obstructs developmenti. They
work according to the cost of opera-
tion. The cost of operation is such
and such, so this line should be cut;
we cannot operate it. Bhopal must go
off the map of civil aviation because
by having this route we cannot meet
the expenses which we have to incur.
Jodhpur is struck off the air map
simply because the cost of operation is
too high So this artificial rise in the
cost of operation through these taxm
tion measures obstructs our own deve-
lopmental schemes very  directly.
Therefore, we have to examine and be
satisfied whether this sort of obsiruc-
tion to our developmental schemes,
plans and programmes is not the re-
sult which flows from such heavy
taxation on this side. It will be a
very bad economy because we attach
meore importance to our developmental
schemes. If the cost of our develop-
mental schemes is artificially raised by
taxation measures which are not justi-
fied, then it would be very wrong. 1
hope the hon Minister will throw
light on at least these two points,
how our taxation measures affect our
developmenial schemes and how he
justifies them in the light of the diffi-
culties genuinely felt by highly effi-
cient corporations.

We have been giving all credit to
our Air India International, but in
spite of all efficiency, it is faced with
losses. Is 1t not hecause of the wrong
policy which we follow at this end?
These things have fo be considered.
We have got to look at it as an integ-
rated whole, If it does not obstruet
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our developmental schemes, if thes:
measures are reasonable, I would cer-
tainly welcome any measures which
go to help Government in the imple-
mentation of their schemes and plans.

As we know, at present road trans-
port is becoming exceedingly impor-
tant. Railways cannot lift all the
offerings Road transport is wvery
important and 1t depends very much
on the cost of fuel. If read transport
has to come to our aid in these deve-
lopmental plans, 1f it 1s to take the
offerings which are about 30 lakh tons—
it is hardly lifting a small fraction
of it now—we should examine it from
all these aspects, from a wider angle,
and then come to some decision.

Shri Achar: 1 wish to make some
observations only with regard to one
item which 1 consider is very essential
subject from the point of view of the
villages—I mean kerosene and the inci-
dence of taxation on it Before I do
so, I would like to say a word about
the Ordinance Objection has been
raised that there was no need for an
Ordmnance and the Finance Minister
could have waited till Parliament met.
To me the reason for the Ordinance
seems to be almost obvious. If I may
say so, a windfall came when Parlia-
ment was not sitting and probably
with the mtention of having a system
of taxation which is continuous and
because they thought that this amount
might be utilised, rightly, for the pur-
pose of developmental schemes or for
prospecting oil, they came to the con-
clusion that for this short period of
ene or two months no change wus
needed. From that point of view, the
Ordinance was promulgated. I feel
there is nothing objectionable in that

_ The point was raised that on a ques-
tion of purely economics or finance,
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there was no need for any Ordinance.
I only submit that the reason is
obvious and I do not think there is
any need for any further argument
on that gquestion.

I was just mentioning about the
incidence of taxation on kerosene oil.
This is one of the most essential items
which villagers use. It is not even
like petrol. That is why I am request-
ing the Minister and appealing to him
{o see whether he could not give some
relief with regard to kerosene oil
which 1s used by our ryots and villa-
gers Those who are acquainted with
village conditions know very well that
the ordinary tenants and labouring
classes 1n wvillages, who form1 a good
proportion of the population, are not
able to purchase kerosene oil suffi-
cient for their consumption. In fact,
we know of instances where they take
therr food even before sunset because
they are not able to find enough money
to purchase even ordinary kerosene
otl. In such instances, is it not neces-
sary that we should consider whether
any relief could not be given to these
people?

One of the hon. Members remarked
that the Finance Minister comes with
proposals to tax more and more. May
I appeal to the Finance Minister: here
is a very good opportunity for him to
give some relief while he is getting

more money which was not expected
earlier,

Shri Jadhav (Malegaon): The moon
is there in the sky!

Shri Achar: My point is this. So
tar as Government are concerned, on
account of negotiations with the com-
panies, they are going to get about
Rs. 8—10 crores per year. If at all,
by giving some relief to the consumers
of kerosene oil, it may be only reduced
by a very small amount. In fact, a
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special pleading was made by the
Minister of Mines and Oil that if there
was & reduction in the taxation on
kerosene, people might consume more
kerosene oil. I would say it is a very
ingenious argument. Let alone the
economic pundits, even if we look at
it from the common point of view, is
it necessary that the very poor people
should be disallowed the use of such
a necessary article as kerosene oil?

We remember the argument
advanced with regard to the tax on
salt. One of the main arguments in
the earlier days was that salt should
not be taxed because our country was
poor and people were not able to pur-
chase enough salt, such an essential
commeodity for the life of man. In fact,
the earlier financiers admitted apd
even an ordinary book on economics
would say that the greater the tax
on salt the lesser would become its
consumption in the country. It would
have a very bad effect on the health
of the people That was the reason
a tax on salt was opposed.

1 would put kerosene on the same
footing. It is an essentinl substance
in the villages and I think the Finance
Minister would not also be losing pro-
bably much on account of this relief.
While retaining the main portion, the
Finance Minister, in his very first Bill
will not be losing much but will be
doing a very good turn to the villagers
and giving them relief which will give
him credit, especially when it is his
first taxation Bill.

1 remember this—of course, he may
not remember it. Some years ago,
when he came to North Kanara, the
question of land reforms was being
discussed. Land reforms had been
introduced in the Bombay State and
some of the bigger land-holders in
North Kanara district approached the
then Chief Minister and asked for
some relief. ] remember the answer
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he gave. The reasoning was that it
would be giving relief to a large num-
ber of people in the villages and that
there may be 10 or 16 landlords who
may be suffering. 1 do not know whe-
ther he remembers it or not. Anyhow
I remember it. So, if a few landlords
would be suffering a good number of
villagers would be benefiting by that

legislation. I put kerosene also on
the same footing.

Kerosene 1s an essential commodity
in the villages. I know the conditions
in the interior of the villages. The
people are not able to purchase kero-
sene enough even to hght a lamp. I
come from an area which is a very
thinly populated but a hilly one. As
I said already—and it is worth re-
peating—they take their food before
sunset and they never see a light. We
have got excellent electric lights and
everything here,

It 1s such an essential matter that
I would appeal once again to the
Finance Minister to see whether he
cannot give some relie! to these
villagers by reducing the price. Pro-
bably, it is not a question of reducing
the price; it 1s only a relief to the
extent he is getting by this windfall.
I hope my appeal would not go in
vain. I support the Bill just as I
oppose the resolution of the hon.
Member Shri Bharucha.

Shri Morarji Desai: T have listened
with great attention to the debate on
this Bill and also on the promulga-
tion of the Ordinance, I am thankful
for the arguments given in favour; and
I also considered very caretully the
arguments which have been given
against. I cannot say that there is no
validity in the arguments which have
been given against; and, yet, I must
say that there is less validity in them
than in the arguments given by me.

1 will certainly try to explain why I
am saying so.
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I will first take the argument that
an Ordinance should not have been
promulgated 1n this case. Wha_t was
the position in the matter which 1S
under consideration? Government h‘ad
been negotiating with the corn!)ames
for reduction 1n the prices of_cul and
suceeeded 1n getting a reduction

I may say at the outsel, n reply to
a question which was asked whether
the prices now compare favourably
with Karachi that they do compare
favourably with Karachi now And,
_hat was one of the argumenis why
we wanted the prices to be reduced
out, at that time, if we did not pro-
mulgate an Ordinance the question
would have resolved itself into giving
or passing on this reduction to the
consumers, as it 1s argued that 1t
should have been done.

It was argued that we have taken a
wrong example first, of kerosene, and
we have not taken the other items,
thal 15 motor spirit, refined diesel oil
and industrial fuel oil. An appeal has
been made to me that I should con-
sider giving relief to many 1n the
villages by passing on the henefit to
all those who use kerosene. If 1t had
been possible to pass on this benefit
to the willagers and if it had really
passed on to them we should have
been very happy. But the reduction
was only one nP per bottle. One
bottle coste at present 28nP as I under-
stand This one nP would not have
reached the consumer even if we had
said that we are not going to mop up
this price reduction. It would have
gone only to the middlemen. 1f it goes
10 the consumers, certamly, it benefits
the State also because the State bene-
fits in other taxes also if the con-
sumers benefit But where the con-
sumers do not benefit and where the
intermediaries only—a few of them—
benefit, 1 think, it is a very legitimate
reason for Government to appropriate
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that advantage pasting on to_only a
few people. And, that is what ig being
done in this case.

1f we look at the other item, motor
spirit, the extent of reduction would
be 14nP por imperial gallon. That
would mean 14 nP per mile. Now,
motor spirit is used by those who ure
private car owners, that is, people who
use theiwr own cars. But more of it ls
used in trucks and buses. And, if we
go to trucks and buses, the reduction
would have come to a motor cycle,
.14nP per mile, .56nP per mile to a
taxi and .14nP per passenger per mile
if it carried 4 passengers n a taxi.
It comes to one nP per mile in the
matter of buses and if a bus carried
40 passengers. it comes to .025 nP per
passenger per mile. In the matter of
trucks it would come to about 1.17 nP
per mile and if it carried 80 bags of
wheat weighing 200 maunds, it would
come 1o about 006 nP per Bengsal
maund per mile. In the matter of
refined diesel oil, it would have given
8 relief of 7 nP per imperial gallon
and when it 18 considered in terms of
per mile consumption, it would have
given 35 nP per mile. If the bus
carried 40 passengers, it comes to
009 nP per passenger per mile. For
a truck, it would give 41 nP per mile
and when it carried eighty bags of
wheat, it would be .002 nP per Bengal
maund. In the case of industrial fuel
oils, when it is judged i1n the context
of the large value of goods produced
1t would work out to a very micro-
scopic figure in the matter of cost.
How was this to be passed to con-
sumer? I do not know. It is, there-
fore, an argument which has no vali-
dity if you say that it would have
benefited the consumers if the Govern-
?mnt had not mopped up this reduc-
ion.

I agree that there shounld not be
taxation by Ordinance. 1 would be
very reluctant to do so at any time.
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As a matter of fact, I would not like
to do it. This is no doubt taxation by
Ordinance but not ordinary taxation
at all. There is nothing actually taken
away from the people from what they
are getting at present. It is taken
away as it is not passed on. 1 do not
say that it is not taken away from the
people, from the consumer as such but
it is not a taxation or levy where we
have got to recover from the people
something immediately. We have got
1o recover it from the companies.

Shri Jadhav (Malegaon): Indirectly
it is from the consumer.

Shri Morarji Desal: 1 have said so;
1 have not denied it. But it is not a
laxation measure in the ordinary
sense of the term. If we had not
done it, we could not have taken it
up. If we had waited for bringing in
a measure in the House, at that time
what were we to do for the interim
period? Could we have allowed 1t to
he passed on to the consumers for two
months and then levy it again? It
would have been real taxation in the
middle of the year. But that 15 no!
s0 in this particular case. More so
because, as | have said varlier in my
speech, this is an ad hoc reduction.
The condition of the agreement is that
M. after examination by the cost
accountants, it 15 found that what we
have taken is not justified by costs.
we will have to give them a rebate.
If we find at the end that their costs
are still less, we will be entitled to a
greater reduction. If we are entitled
1o greater reduction, it would not have
caused any harm but if we had to
return anything, then it would have
been very difficult to return it if it
had been passed on to consumers
because in that case we would have
to give a rebate. The rebate would
have been given by getting some-
thing more from future consumers and
the present consumers would have got
sll the advantages and I do not think
that it would have been a fair pro-
position.

Duties of Excise and Customs

1t is, therefore, that after a great
deal of deliberation we decided to do
this. The question was asked as to
why we took so much time from the
20th of May to 30th of June to pro-
mulgate that Ordinance. That shows
that we did not do it lightly and we
gave great thought to it. We examined
all the sides of the question before we
came to that conclusion. We do not
want at any time to take resort to
Ordinance for any purpose or to levy
taxes. An Ordinance is deliberately
provided for in the Constitution and
nobody objects to it. No Government
would be possible if there were not
such a provision It is, therefore,
there for use. Whether the use is
justified or not is the main question.
Was there an emergency or not—
emergency of the type supposed when
this article was introduced in the Cor-
stitution? In view of the cireum-
stances which T have explained, I feel
that the Government would have
failed in its duty if it did not pro-
mulgate that Ordinance and mop up
this profit which would, otherwise,
have been frittered away and the con-
sumers would not have been bene-
fited. It is, therefore, that this
Ordinance is fully justified and as we
have come to the House with the Bil],
there could be no argument that we
are trying to get it away from the
House and that we have not all the
respect for the House which we should
have. That argument therefore does
not hold at all

As 1 said in the course of the same
argument, there is no question of a
large number of consumers losing any-
thing in this particular matter,
because really speaking, the consumers
would not have been benefited if we
had not mopped up this reduction. The
price reduction would have been very
little.

Some of those who are owners of
cars and use them for their own pur-
poses would have certainly benefited
to some extent but these people can
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afford to forego this benefit in the
larger interests of the country. The
larger number of people would not
have benefited at ull. It is only a few
people who would have accelerated
their profits. Is that the intention of
the House that more profits should go
to people even where they did not
expect more profits? They could not
have reduced the prices or the rates
of tickets. Therefore, it was con-
sidered necessary and appropriate that
this reduction should not be passed
on.

I was intrigued by the argument
advanced by my hon. friend, Shn
Masani. He has said that if this extra
amount that has come to the Govern-
ment is earmarked for exploration of
oil, it would be some injustice done to
the oil companies and it would per-
haps hamper my work when I am
going outside. I do not know whether
it is a suggestion thrown out and 1
do not think that the oil companies
would be so unreasonable as to make
a grievance of a factor about which
no grievance can be made. The oil
companies have agreed to this reduc-
tion because they find that the argu-
ments advanced by the Government
are such that they cannot be denied
and that they have to be accepted.
We have also accepted, therefore, that
if after examination by the cost
accountants we are not correct in our
assumptions, we will give a rebate to
them but if on the contrary the reduc-
tibn 1s justified and more reduction
also is justified, then we will be entitl-
ea to more reductions. There could
be nothing fairer than that.

Moreover, there is no question of
earmarking this for any purpose.
Government revenwes are not taken
for earmarking them for a particular
purpose, Exploration does not require
any particular earmarking of funds.
Everybody says that exploration is
necessary and important and that the
greatest priority should be given to it.
Money has to be found for it from the
general revenues and that is what will
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be done. Where is the necessity of
earmarking funds for exploration of
oil only? If this money had not come,
is it the presumption that the explo-
ration of oil would not have gone on?
It would have gone on and I do not
see how oil companies can take objec-
tion to the exploration of oil by this
country. On the contrary, everybody
says that we should explore for oil ut
a faster rate than we are trying to
do and more money should be spent
on it. Therefore, Sir, this argument,
to my mund, is brought in only to
strengthen a weak case which could
not be strengthened otherwise,

16 hrs.

Sir, I was also unhappy to hear the
allegation against the companies that
the cost accountants will not get all
accounts. I do not agree with that
assumption. There are prejudices
everywhere, may be justified to some
extent in some cases, but in this parti-
cular matier the cost accountants are
not finding any particular resistence,
We are finding that we have no cause
for grievance, at any rate, so far, and
Government have all the authority to
see that the accounts are properly
examined We do not want to do any-
thing more than that, we want to have
a fair appraisal, and I do not think
that the companies are not willing to
have a fair appraisal.

One argument against the increased
revenue that comes to Government
was that increased revenue will be
neutralised by increased expenditure,
just as it had been done in the past.
That also is not a very fair treatment
of Government. It is true that in-
creased revenue from enhanced taxes
has been used for expenditure; but it
is meant for that purpose, and it is
not meant only for what is in the
Plan. After all, the Plan is in addi-
tion to the every day general expendi-
ture or committed expenditure of the
State, and if the every day expendi-
ture is not to be met also from the
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genaral revenues, then from where is
it to be met. The eonly thing to be
.seen is whether the increased expendi-
ture is proper or not, whether
it benefits the people or not
That is the only standard by
which it ought to be judged. It has
been admitted even before that there
may be several items in which we can
have less expenditure, a retrenchment
of expenditure or a reduction of
expenditure. We are paying as much
attention as we can in the matter of
reducing all unnecessary expenditure.
Yet, we will have to go on expand-
ing our expenditure, to some extent,
in all directions, if we are going to go
further and if we are going to make
this country more efficient, more pros-
perous and stronger than what it is
today. But I may assure my hon.
friends here that there is no question
of merely having expenditure simply
because there 1is increased revenue.
That will not be allowed. Wr will
see to i1 thal that is not done. But
increased revenue will be necessary if
we are going to go further and further
in all the schemes that we are taking
up for the welfare of the people, and
therefore we will have to go on doing
it. y

I am sorry, Sir, that I am not able
to give comparative taxes on oil in
different countries just at present. We
will try to find out what is the posi-
tion, and then I may be aBle to give
the figures at some future time, on
an appropriate occasion. Today 1 do
not possess them, and therefore I can-
not give them. But I may make one
remark in this connection, that we
should not compare our taxes only in
one item with other countries. All
countries have different patterns of
taxation. In this country also we
should have our own pattern of taxa-
tion. The only criterion should be
that the taxation should not be such
as dries up the source of taxation in
future, because taxation should be
such that it goes on increasing the
source of taxation and goes on giving
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an increased income every year rather
than u decreased income every year.
That is the criterion on which a taxa-
tion could be considered heaithy.
There can also be some other argu-
ments, but this should be a funda-
mental basis for every taxation, as will
be agreed to by everybody, and we
are trying to see that our taxation
does not cancel itself, or does not
become a ruinous faxation so that it
impoverishes the sources of taxation
and, ultimately, the country too.

Before 1 end, Sir, I should like to
give one little information about a
question asked regarding the staff of
three appraisers, which is going to
be appointed, and some clerks. These
appraisers are necessary hecause the
books of the companies have got to
be examined for the purpose of arriv-
ing at the figure of compounded levy
to be made for the period 20th May,
1858 o 30th June, 1858 under clause
3(4) of this Bill The few clerks that
are to be engaged will also have to
be there for routine work in this very
connection. The staff required will
only be there for a temporary period,
and will not be there as soon as the
work is finished. It is only for this
limited purpose and for no other
thing

I hope, Sir, my hon. friend will be
satisfied with the view that I have
given as regards the justification of
the Bill before the hon. House.

Shri Naushir Bharucha: Sir, 1 am
far from satisfied.

Shri Morarji Desai: I know that.

Shri Naushir Bharucha: With regard
to the point that the Ordinance be-
came an immediate necessity, the date
on which the Ordinance was issued
and the date on which the necessity
arose contradicts the arguments of the
hon. Finance Minister. The agree-
ment was completed on 20th May,
1858, and the Ordinance was promul-
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gated on 30th June, 1958 Therefore,
one month and ten days eiapsed The
hon. Finance Mimster urgued, 1f wu
we.e not to pass the Ordinance wha
could we do If we could do without
1t for one month and ten days, 1l we
had waited for another one month and
ten days we could have had the Parha-
m=n. Session by that time What arc
we going to do during the period, he
asked What ¢ ] rou do durmng the
period from 20th May to 30th June?
You could have done the same thing
for another one month and ten days.
There 1s a provision in clause 5 about
compounding of certain excise duties,
The same thing could have applied,
instead of one month and ten days, to
two months and 20 days. Therefore,
that argument does not prevail.

The only argumcnt that has been
advanced by the hon Finance Minis-
ter is that 1f these reductions were
passed on to the consumers they
would never reach the consumers,
What is the authority for that? There
15 no authority for that excepting his
own inference

Shri Morarji Desai: Yes.

Shri Naushir Bharucha: As the
economic law stands, on account of
nternal competition part of the bene-
fit must pass to the consumer. No
economist is born who can precisely
say how the incidence of a particular
law will be diffused

Shri Morarji Desai: T am not an
economist

Shri Naushir Bharucha: That is
exactly my difficulty.

Shri Morarji Desai: Nor are you.
Shri Naushir Bbarucha: No, I beg

your pardon; 1 am en M.A. with
¥conomics
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Sir, the point that 1 am making 15
that the hon. Minister denies this bene-
fit to the consumer on &an assumption
that those reductions will not perco-
late to the consumers, but that they
will be swallowed by the middie-man.
That 1s an assumption, and 1t is wreng
to deprive the consumer of the bene-
fits merely on this  Then, he was
argumg, even 1if the benefits remched
the consumers, what is the negligible
proportion of benefit. And here, the
Finance Minister, as was pointed out
by my friend, Shri Mathur, contra-
dicts the hon. Minister, Shri Malaviya
Shri Malaviya says that if you pass
on the benefit in respect of kerosene,
the benefit will reach the consumer,
the price of kerosene will be reduced
and demand will increase, whereas
the hon. Finance Minister says that
it will never reach the consumer. My
reply to Shr1 Malaviya will be that,
since the hon. Financce Minister says
that the benefit will not reach the
consumers, there is no danger of
increased demand, and my reply to
the hon Finance Minister will be that,
since Shri Malaviva says that the
benefits will percolate to the con-
sumers, let the beneflt percolate, why
should we object The Ministers are
contradicting each other. The reason
is that they do not know where the
benefit will reach The hon. Finance
Minister asks what 1s the benefit that
will accrue He says that in the case
of kerosene it is only one naya paisa
per bottle. But surely when it comes
to the question of furnace oil, people
do not purchase furnace oil by the
bottle. Industries do not purchase
their requirements by the bottle. The
hon Finance Minister does not reply
to that, that the industries will be
saddled to a certain extent or not.

Let us take the case of motor spirit
and the transport industry. He asks,
what is going to be the benefit to a
bus It will be one naya paisa per
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miie. It would be so because the bus
runs 14 miles to a gallon. If it is one
naya paisa per mile, he forgets that a
bus runs for 150 miles per day. There-
fore, the benefit comes to Rs. 1-8-0 a
day or Rs. 45 a month That is not a
negligible thing.

Shri Morarji Desal: To the owner of
the bus.

Shri Naushir Bharucha: Whoever it
is, it has percolated to the consumer
in not a small quantity. I say it from
his own showing. If one naya paisa
per mile is the benefit to the bus, and
if a bus travels 150 miles a day, it
would be Rs. 1-8-0 a day or Rs. 45
a month. That is not a small benefit.

He has not replied to other argu-
ments, I stated that it is precisely
because fuel constitutes a very major
part of the transport cost. That is
exactly why we feel the pinch of it.
It is no use arguing that this is a
small benefit of one naya paisa per
mile, because every mile counts. It is
no use trying to show it by the terms
of per capita or per passenger mile,
That is no argument at all, because
the cost of services is computed by
the transport owner. Therefore, the
benefit to him is the benefit which
should be taken into consideration.

The hon. Finance Minister has said
that six naya paise on kerosene oil is
a very small reduction. May I point
out to him one thing? If he turns to
page 8 of the Bill, he will find in the
annexure an extract from the Indian
Tariff Act, 1934 showing what is the
standard rate of duty on kerosene oil.
It is 18.75 naye paise per imperial
gallon. Therefore, six naye paise con-
stitute 33 per cent. of the standard
rate. That is not a negligible quantity.
I am surprised to learn from the hon.
Pinance Minister that 33 per cent. of
the standard rate of kerosene under
the Indian Tarift Act is regarded as
negligible. The hon. Finance Minister
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has lef* me absolutely unconvinced on
this point, that it is a negligible benefit
and therefore it will not pass on to
the consumer.

There is only one more point and 1
shall have finished. 1 feel the time
has come= when consumers’ interests
must be associated with anything that
the Government does in the matter of
fixing the price of o1] or in the matter
of fixing any parity with regard to
oil 1 may invite the attention of the
House to the 22nd report of the Esti-
mates Committee on oil division. At
page 70 of the report, the following
suggestion has been made:

“The Committee feel that
besides the above standing com-
mittee,"—,

that is, the standing committee on
o0il,—

“il might be desirable to form
a consumer council to protect the
consumers' interest in various
petroleum products. They, there-
fore, recommend that this gques-
tion be expeditiously examined”

Even the Estimates Committec has
found the necessity, and said that con-
sumers' interests are going by default.
This ordinance and the Bill are an
outstanding example of that. I would,
therefore, appeal to the Government
that at least they should associate the
consumers by forming some consumers’
council or something so that the con-
sumer might have a say in the price
of oil. After all, he is footing the bill
in regard to oil to the extent of Rs. 180
crores per annum. This is a sugges-
tion which the hon. Finance Minister
should bear in mind.

It is wvery strange that all these
arguments and statistics are advanced
when the advantage is to be passed on
to the consumer. But, es my hon.
friend Shri Tridip Kumar Chaudhuri
pointed out, when at the stroke of the
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pen last year the oil compames were
given an increase in price, nobody
talked or said that the price as
increased was neghgible  Straight-
away 1t was passed on to the consumer
At that time all these arguments were
not patent I submut 1t 15 a very unfair
treatment meted out to the consumer,

and I still appeal to the House to
throw out the Bill

Shri Narayanankutty Menon: The
hon Minister said that by means of
this measure, the total revenue will
be Rs 8 crores to Rs B crores May
we know one thing Because this
amount of Rs 8 crores or so comes 1
the higher income bracket of these
companies, how far will the companies
get a corresponding tax rehef and
what will be the real revenue income
of the Government” We have not got
any account of the companies Only
the Government say they have got

Shri Morarji Desai: I do not know
if this comes out of the taxes OCf
course, all profits are made up, They
are also taxed Therefore, if this had
increased, their profits should have
also been taxed And yet, 1t does
come to Government in this form or
that form If 1t had gone, then, only
half would have come If the whole
has come, then the whole 1s a revenuc
to Government Therefore, even
cxamined from that point of view, 1
do not know what point 1s sought to
be made out I do not understand
what 1t 15

Shri Narayanankutty Menon: My
point wasg this, because—

Mr. Deputy-Speaker: I thought it
wag not a Question Hour!'

Shri Narayanankufty Menon: Just
a clariffication. My point was that
because this 18 1n the form of excise
duty, this duty will be exempt from
income-tax and the actual amount
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comeg from the top income-tax
bracket, Therefore, what will be the
corresporiding relief that the company
gets out of this? I donot know
whether the Finance Minister had nnt
understood this.

Mr., Deputy-Speaker: He had
answered that if 1t had come mn that
form perhaps 1t might have been a
part of it Now, the whole is coming.
Was that the answer given®

Shri Morarji Desai: Yes.

¥ www fag (1) F A
aren 3 T 3w fam & afvg 5 TARRT
1 ATATAT WTHEAT FAT G AT W
A7 ag & 78 297 gifaa= TAFAZR
Ay ar &za &1 34 & fgem fam
AR |

JungN WEET Al &TA FT
ware A7 fafee F57 2 A5 & f%
faadY wToTAT AT | A7 FET T AG
sradr afs® TS ®0FT A @I
ZET | ARG FT a4 g7 § F w
ATEE WTAZ I AFA AT ARN G |

Now, I shall pui the resolution to
the vote of the House The question
1s:

“That this House disapproves
of the Mineral Oils (Additional
Duties of Excise and Customs)
Ordinance, 1938 (Ordinance No.
6 of 1958) promulgated by the
President on the 30th June, 1858”

The resolution was negatived

Mr. Deputy-Speaker: [ shall now
put the motion to the vote The
question is.

“That the Bill to provide for
the levy and collection of addi-
tiona] duties of excise and
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customs on certain mineral oils
be taken into consideration”.

The motion was cdopted.

Mr. Deputy-Speaker: There are ao
amendments to the Bill, The question
is:

“That clauses 1 to 6, the
Enacting Formula and the Title
stand part of the Bill",

The -motion was adopted.

Clauses 1 to 8, the Enacting Formula
and the Title were added to the Bill.

Shrl Morarjl Desal: I beg to move:
“That the Bill be passed”,
Mr. Deputy-Speaker: The question
i

“That the Bill be passed.”

Shri Narayankutty Menon: I want
to speak on a point of clarification.
The hon. Finance Minister has said
in his reply that thig is only a tenta-
tive arrangement with the companies,
and mubsequently cost accountants
will go into the accounts of the
companies and if, on examination of
the accounts, there is reasonable
ground for demanding more cut in the
prices, that will be asked for, and if,
in fthe alternative, the cut already
given by the companies is not reason-
able, then the companies will have to
be given a relief with retrospective
effect. This is the first time the Gov-
ernment says that there is reasonahle
doubt on the part of Government that
this tentative arrangement may, upon
proper examinmtion of the accounts of
the companies, prove otherwise also.
During all : the debates previously
upon - this question, Government
Ministers have announced that the
Government is convinced that the oil
compi are taking very unreason-
#bld prices and they are making

11¢ LSD.—3,

T4
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unreasonsble profits also. The Minis-
ters have also admitted that compared
to the international price of ail, the
oi]l sold in India costg more and there-
fore, obviously and reasonsbly, il
companies are making more profits,

But now we come to uynderstand
that the Government has given
another rope to these companiegs in
the alternative form that if on an
examination of the accounts, the
Government come to the conclusion
that whatever price reduction we
have asked for is unreasonable, we
have to give back to the companies
this relief, When 1 made a reference
to the accounts of the companies, I
spoke not in an irresponsible way,
because it has been the subject-
matter of discussion on the floor of
the House and once the hon, Speaker
had to pull a Minister to bring
forward the accounty of a particular
company, which the Minister said
were not available. Before many
courts, the companies had flled
affidavity saying that the entire
accounts of the companies are not
kept in India, but are kept in London,
and so, it is not possible for these
companies to bring forward all those
accounts, Therefore, the hon. Finance
Minister said, “accounts kept by these
companies on the distribution wing of
this industry”. So, in that account,
we will find the cost of petroleum as
it comes to the ports of Bombay,
Cochin and Calcutta, their expenses in
distribution and whatever remains is
the surplus in India. I submit that
the Government should
this pogition. By accounts, it is meant
not the accounts kept by the company
in India with the CIF prices alone,
but also the additional expenses
shown by the company in various
terms which are not ordinarily allow-
ed in accounts—various items of
expenditure on entertainment and so
many other things.

You will find that the total amount
of business done by these companies
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in India ahd actuslly the cost of dis-
tribution have risen in recent years to
a very excrbitant level. Therefore,
when the Government come forward
to examine the accounts of these
companies, they should examine not
the accounts kept in Indim for the
distribution wing of the industry
alone, but a reasonable explanation
should be sought from the o1l com-
panies regarding the break-down, The
Government should not be satisfled by
checking on the expenditure items
shown by the companies, by gwving
larxe amounts of money as bonus to
foréign personnel completely out of
proportion to the salaries drawn every
month and =also entertainment
allowance, Government should take
care to see that only reasonable items
of expenchture 1n consonance with the
nature and total volume of busmess
in India should be allowed. If these
accounts are examined, just as the
Government used to be convinced six
months or a year before, I am quite
sure that the original information the
Government had in their possession
about the profits made and the right
of the Government and the people of
India to get a reasonable return as far
ag the prices are concerned, will
prevail.

I Dbeseech the Government that
immediate steps be taken, so that this
matter should not be delayed, Last
year, after giving an assurance on the
floor of the House that we are
prezsing the oil companies for a price
reduction, two months afterwards,
through’ another Ministry, the Gov-
ermnment granted- a price increase
sirmMHanecusly. No explanation was
given to the House for giving that
price intrease. Qovernment should
not in future do this sort of double-
talking. On the one side they sey
that they are convinced that the
prices are high, but through another
Ministry they give a price increase
without copsulting this House and

Hindu Usilversity. (Amend-

ment) Ordinence and

Bangras. Hindw Unjversity
(Amendmens) Bill.

without our: having -an oppertumity to
discuss that subject Government
should confine themsslves. i this
point that the prices ave unreasonahles
and they should look inte the
accounts and properiy check them. Im
the meantime at least the statuz Quo
about the ad hoc srrsngement will
have to be maintained and thereafer,
after consulting this House, Govern-
ment should take a final decision
regarding the price reduction,

1 do hope that the Government will
not repeat what they have done last
year by granting ad hoc increments in
prices, and that they will, after proper
examination of accounts, conre before
this House agam and do what is just
as far as the price of o1l is concerned.

Shri Morarji Desal: I can assure the
hon. Member that Government will
benefit by his suggestion—so- far as it
15 possible and reasonable to do so.

Mr, Deputy-Speaker: The gquestion
is:

“That the Bill be passed”,
The motion was adopted.

—

16.25 hrs.
RESOLUTION , RE: BANARAS
HINDU UNIVERSITY . (AMEND-

MENT)..  ORDINANCE

Mr. Depuiy-Sposker: The -Hous
will now take up discussion en .Sk
Brﬂﬂn&nim'mm

s Hindu
sity (Amendment} BilN, 1958, -

The resolution and mation 0?. -
sidnmamwlﬁnb.m!:“
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together after which the resolution
will be put to the vote of the House
first apd, if negatived, the motion for
consideration of the Bill will be put
to the House,

As the House is aware, 6 hours have
been allotted for both the items.

off swom foy (fEdemmz)
ey ", d fea fafea weey
senfaa s g .

“gg war oty gra oy
q9, LeYs W FET HFHARE
feg famfawem (RaWA) e
Tw, eds  (18ys W WERT
d®1¥) w1 ATALL TG

mAm g AT fE d W ¥
frdY fasafagrmg & e agr ©
freya <21 w% | 2y WY qw &
vy g 7 0% awasq faar o9 fE
T oY A T AT T | I T
Fegramd:

“The report received by the
Government of India regarding
the Bangras Hindu  Unuversity
showed that the state of affairs of
the University was so serious that
it was necessary for the Govern-
ment to intervene. Congequently
in July, 1957 the President, as
Visitor of the University,
appointed 8 committee tp enquire
into the state of  8ffairs of the
University. The committee
commenced ity sittings on 3lst
July, 1957 and submitted fts
report in April, 1958

oy wwiug W fem w0 @
«dﬁ‘thmiﬁuﬁl

w1 g &% & 7E ® wal
mwﬂai%ﬁqstimg

13 AUGUST 1088 Banaras Hindw University a3

(Amendment) Ordinance ond
Benaras Hindw University
(Amendment) Bill

AR ¥ arw ¥ o gk o ol T
ofr & fafwex B fe ¥ ok,
tene ¥ frgwr fer ar, st fraid
fafreT Rl-w fafvex o we g dsdrg
T §a1 wifgd, W 0w FTE
w1 wd gH e warem A wifed
—td, 1exs F A& Ty

e qg § fF o 9= S W
nfeiw ar &R ¥ AT § FEwr
e fear o @ B R wi,
pexs 7 oy 7€ o v ¥ 0w, 9@
T TAT K HTRA FQY G AT W4T |
W afe s freafrorm & e
ot afcfeafmar dar & 7€ @ fom &
w107 ey &7 w7 wAW T wEE
& a1 uy A 9w afifeafaay w @
A & 9 ) AR ww o ? o
= & & g e Softde & wifed=
afew #t o qrae § I &7 4% wEm
TF I GA. = 2 )

“If at any time, except when
both Houses of Parliament ure in
session, the President is satisfied
that circumstances exist which
render it necessary for him to
take immediate aotion, he may
promulgate such Ordinances asg
the circumstances appear to him
to require.”

W waw ¥ ¥q fraga § e an-
™ gfrafedt & eew § ot w
*t W gur ag Fore o W @
femar v e s G @ ¥ @
LURCIUETIC LA L L SL
m@nrmwﬁrﬁmm
w@mmwi‘mmﬁm
T91 g, Jw & I ag W o=y
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[t oo feg)

qrE &3, A 7 wue aear 91 s IE%
fora &€ wifwe a1 1 o A qEiferax
wE A foe, wrw  fafed &
g §, a0eTe w1 wde 7 & fawr g
g, 99 & wry & & 7§, 18us T¥,
aq % fs ST F1 fagar & 197,
o fors 7 fear o W 9@ S T97
%7 47 I3 WA, NE AT & wigIaA
W N A, I & % W AR
'FEA OF WITEAR ® & ® 9, 9
sz aw 3w § 7 o Frdaw o W
g & fortr /1 & garan fea) e i
& gy | wifed=g ¥4 T4T g,
R fr it oF wifedt=r & g9 &
AR ang foxy ot wETN & y@mE W
wui g o €, M 57 w1 w1 Wy
#r 1 avar a1 | Afe7 oF wifeR
a3 0% girafady 1 oma gy
€A gre F 23 9T AT AW A} & A9,
‘TPt &, frd frafaarasy o werry
ar ExaeraT wgr wven §, IW & fad aga
X7 QAT /AT AT &

qW AR ¥ WA R AW W
T weh wTard gfee vA & foad
W gaifrar & § W 59 a9 7 aafe
fgger s A @1 Wik waa &1
TR TET 9T a7 qu Y gud frsafrae
® EaHAT FT UL A@r A,
e} s ® rw fgg fawafaurem
N SIIA T AR A ¥ fou
qafeay w8 #r o s,
Ly ¥ 59 ¥ A5 Mfw 1% Ty W%
v wqT ¥t #5% et @), & 7 aw
% AT W doA QT T /T 0w
Ig e #Y ¥27 & aTF 7 W wT
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(Amendment) Orlingnce and
Banaras Hindu University
(Amendment) Bill

tY 7§ w1 % gy § o sferw
s frar o & 1 xw wRw F & oy
fraza w1 wgn g fe aw afdefy
# wifedw o &7 ¥ faw wvé sroor
a1 ar | 3z gTeT A qy framw @
T a1 W fafoez & wqiy wegefa
%! ag favare g wam ar fs witx wfedw
ar fra gu ww feg gfmafedy
T TR RTW W INKT vt sy
3% ¥ T a= awd Ay & faAew woAn
argan  fir d& fr o) i aegafy
w) qafaaz w2y &1 foag fael Iw
T A & ag Fod Sreaar 7 faar-
T ¥ e wifed o o TE W@
wrfgd a1 fig ag a® fag wf faer aveft
o srF @ § 39 97 fewe an
w1 39 fawr 9T avw war o wingfr 6
T el e Far Ty fsar vy
TR ¥ # Qe wgan § fis Qur Wl
% fegr mar ?

T e gfrafedt o eevar
T ¥ AE T X TR W9 foear
wr §, Tt feg ghafad wdw §
& 7 wivy freafaeany gfrafedt §
W aE givan A1 37 v o gfvafafeat
# ¥ uw § Forrer fs o o W ¥
ary faar wrar § Wi faaw fag o
HOqOE O WEWAT  ATAry ot &
a 1825 ¥ qg¥ oy sy a1 e & wigd
£ fe e o Ay o awfen &
g feafaeee s §f agi fo
tecoo faurdl oF &% wiT agt W
w % | ey waw Agw el @ ag
T I g W aw fggew &
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st oY weTE w) wER & fag oy
® grey widy w7 qErdr aferor ST ¥
A EET AT | LAt F W TR
w qfragfadt v wrw fiea o e
[T 61 N W I K AP O
fiear fis & SwwY A= ot g
® T ‘ﬂ'ﬁﬁ'wq‘(fkto,aoo
frurdt o &% agi aT g EF I
foer Swr & o 7R

w9 L8 # v fF T Y @re-
qar wifte & fag s fasar o,
w2830 # v wrerdt & favu wrw-
wifedl gATW TE TG ST T4V
T urt W wT A YR A W
wreraTfadt & wax ) faefy e &
a9 ¥ & fag saer fear o s
FTETT R AT g wgr 9 wwa At
wit ft fedeft ame @ g
gfrafadt ¥ aayar & gugw ag
T g6 | & (83 H W AgwAn
Aty off arw feg gt &
IygAfa € &1 FET HET WG 9w 61

HTT A /Y 183 # IawT firewar e,

FrrernT 7 & ameE ag a9 § @4
T O ¥} AT aF 99 & R ¥
gfrafadt & arEa waw S@e @
IH T ¥ sl e A ot fis g
et it arer Y WA A wT I @,
Suer figmr @ o s ag aa fgy
g frafadt #t waerar &1 wogr w3
o A wnfedw e S Jawr aE
SO OOR ET9 F A 4 ' AR 7
w TRE gfrafedr 3w W W
¥ forg e 1l %1 OF QX 9 T T
&, gfrafady fvmm § faafedi & o
o it gfera ot frded # @ fr o
figwa 7Y Y, I Iww | o fr fewr
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(Amendment) Ordinance and

Banaras Hindu University

(Amendment) Bill
aoee A, foew fie fasg gw st
¥ wyrk oy @ 2, g IOw g Ny
fean a1 e T T W W ® ww g
T &, g T g § W g -
mmwmm qTad, IW
Twr At 3y fafewr srowre # fra
ot fis Ta gfrafadt w1 oo gre & S
afr I oW 7 o wgrewT A &
qxfagY 9T S I wgd §, I
Ari F. S wgrT AT o ¥ o
gl ax w= A %1 7w /9 & for s
Wt 7 fggeam W Wl ¥ 3 W
guifrat aff &, I fosy =T @
Fifery $1@ §, T& AW A QY 9T 89
1e4s W 39 T g faeafaarag

o st &1 wogw fea

TgT T T TAT ISTAT T T6AT §
fie wav firdt o zar 7 W wfedg o
& 7 fawar e wnfige 1 3 frereema
Y W HIAT AT A A A wga s wely
Wt wrf wifeaw o afY fear omAr
wifgr o fe g F@t 9T & =
waly TV &9T W @reaar § oK
WIFEHAT IAT T A AT § 1 W
% ¥ ofcfafe soec & ad
it & forerd fie ag 7y wagw Wt &
f& Y AT w1 § 99 O a@
TTHT FT GTEA J4°H ) o g9ar @
a sud fog agefy & ag s @
It wfgy fF & o g R T
91 1 wigdaw T W1 9gA 8 99
g farwre faear amg, 9t o & 9
gu sfafafa § o7t 39 = W fasmx
w3 w1 Ay fad o afx wrf
ofeada &R woaT ST TH R
FET HEGT % T A ag fpar W
WP § woeTe ara forr & @
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W!nmﬁ’mﬁmﬁ mQI
ﬁtuuimmﬁmm
ﬂ'&ﬁﬁmmﬁfmﬁﬂ
9 Tr o I e & ks e
w1 wfidem e < ar 1 3 qrg S
ardy T & o iy fwr v w
st w4y o fed farer o o
gaq g ) fem o § fe e
arte ®1 9% 7g foi faeft Afw
# w@ dw g fe qafaac w4 @
foavd gowre & qm snfae sla & )
g @ g HFaw 1R A @
o 6 geare e Trgdt a aedr ¥
ekt faame S ¥ ¥ R @
TR Gt @R S T T 4 Ao
FTHTT A AT FTAT WEALAH AG) FHHAT |
oA g 5 9ad qar w4
famat 7 & s =g g e o A
T W TS w9 @
QR T2A I @ 8 aq TR A @
w76 Wy {5 gaifaae sad &
foie ga & @l o WK 9w W
far fpar o AR s we Sfvm
{8 @ IEF 9T 945 & AT O
« TR ? QET FTT G A 5y S
- ¢ = v fg g% wd a3 @
faaaY 5 s ofiom F wot sepafa &
3T ¥ WA WS HAT A0 g,
g ¥ Tfeg & ¢ ey & s wreie
FEAT AP ) qATE 7 feNe #
earsig sEifeas sRdt & ot 1 Ay
vy frd fog & ff Wi W @y
G ek fefaqag sy o fe
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(Amendment) Ordinance and
Banaras Hindu University
(Amendment) Bill

o ghefedt & g8 o aOF @
ofcfeafivat &1 g qk' | faent P o
mmtaﬁ(ﬁﬁtmw
ot amy iﬁnwm\i{mﬁ?
TgR N wrew gy ghiedy . o
texe #1 T 91 JEw qoR & W
&< Fear 1 79 T @Y wra ) FoerT
3 % §a€ svnf ¥ aw A
TUET ¥ SO AR TRRT AT | 99
IUNT F qg w7 v

“The visitor shall, in every
ase gwve notice through the
University of his intention to
cause an nspection or enquiry to
be made, and the Unuversity shall
be entitled to appoint a repre-
sentative, who shall have the
right to be present at the time of
inspection and enquiry ”

4 frazT & I1gat g % €9 99-
T & @3 gC N §w §
feg famafaarem #v &1k Afew @
fera fos o oo g &k AT w7
1ed &, FE AT A FET A7 §
o A FHE qFR T A §
gan fav o Afzw & fear o
R & 9g «1a 417 &9 ang § fe
fagd a4 a i qg w9 qai gl @t
[oY o Se T O Q9 AT 47 I gA
[fere s € 01 & ag Sy @ ar
fe ¥& gra=y § Afer o gaA )
OF §1q gF | qg A wEq qmr
2 frs Tifer S sy oF o qE
3 & ardft & 1 3fw oY ag ar s @
dtfew fean st wifid ar fe o s
freafaarea & seew & atw gy



33 Resolution ra :

son gl s esafua s e
ﬁrﬁwsiimtqim qm
mwﬁ#mamm«m
Rar wrf MNfew ghnafadr 8 @t fear
aar « 4 cq¥ g g few v e
f* fifwed il Teyfa & gfr-
m%mwm«ﬁwﬂi
afwsre ag § 1| Freafrare & T
?Qmmfamtftumﬁr * 2w
]} w1 giws 4t 4, § I8 AT q3-
mmm%m‘mmtaﬁq
arw TRy R 7 Freafear &
sfasifat o1 ¢a¥ fag Mfza 2 ey
47 fif g% I AT AT g § WK
&9 Jub faw oF w4 qFR s
wrgd § @ fem wrE Aifew g ga
IFA TF ST T I A | W
AT F TG q Mo To Yo AT,
&t qRo o W, B0 Tro GAATGA,
WAt gaT I, 90 S qAqAT
Fo aifear | gadt = WA W &
€t 1 F g gafog @ @ g FRow
ag frarar g fr qarfaac 72 &1
F T AT IR €7 IAE ATEL AR
fod & mft @R @A I FIE-
v 71 3 o=F o WIT T OFTR .

(1) To examine the general state
of discipline in the Univer-
sity, keeping in view the
recent disturbances in some
of the Institutions;

(2) To enquire into the adequacy
and effectiveness of the
existing rules and procedure
for ensuring proper conduct
and discipline smongst the
employees of the University;

(3) To examine the working of
the Act, the Statutes and the
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Ordinances of the University
in general and with parti-
cular reference to:—

(a) The compesition of the
. JAuthorities of the Univer-
sity;

(b) The institution of the
Principals and thewr ex-
officio appointment as
Chief Wardens; and

(c) The powers of the Vice-
Chancellor vit-g-vis the
administrative and the
teaching personnel of the
University;

(4) To suggest such remedies and
measurss A8 AIe DEecessary in
respect of matters specified In
item (1) to (3) above; and

(5) To suggest such other
measures of reform as are
necessary for the betterment
of the academic life =and
efficient functioning of the
University.

A T 15 Rim F Ay qarfeas
FALT H B W) qafeaT sHE
T IT AEA TG ATw T AL aw &8
dfeT Ly qr aq s W e
T T K gg T 9WT fHoam &
gfefeafar  @aa & wft & 9 agi 0
foer 71 9 Y9TAT A@Y 9T WA )
Ht & FETfHaT wALT £ G T@r ar
FJAHRTTA FH § 07 &9 78R 1 g%g
foar WR @ R AT I TR S
arx st Fodvd dw o 1 Jfe o
TR &8 3.8 ¥ §TY HIH T, 9 oA
¥ g ot g & fgr & o 7 g
o § fe qufere w3 fod
A € A Y e
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[ warar fig)
1642 hrs,

[Mg. SPEAKkER in the Chair]

qzifeas &% & s A anf
& ey, 37 #2217 £ N g ey Fag oy
I 1L GFe TEA H AT 977G &M
mar | forert oficorm g & % S
¥ el v A, g & farelt amfos
%), fasafaarey & fedt sofem #r 07
a4 & 6 oY ameft & wit ag A
oY ar 9 exgfay fad 7@ I var e
a1 gk @Aw fad o food quet
et § | x@ FiE s errw At 2w A
! oy =T @ 1 Fa i qugd
Tuk arg & e T agt % afdedfa
Rwd 7ar | A oX qR g w0 fe R
e R § o o gt gt sl
oY dz wfy ff 3 arow & fer ma &
T Ia%T qafadu ¥ w3 far m
& 1 h o Y s ag TR R B
faran ar ar =€ 1 G agfenfa ax
4 fr wrw § 0 eft gt wifoi
Iowen 7Y of | Y Twar § 6 aw WY
z€ wifat frer aweft §F 1 @fwa o
Qe T wRE & g & W @ ;N
e T1gw wxE #Y o 0F & o
& o7 ST & e AR AR TR
wrw famafeem & e =ufs &
A WA | oY FE g Wy & ey
ag W o fawafawmm & dw
Y faer qEft | WA YT wfew &
fafgaer AT fary ®1o WMo ¥o fag A
g Feemn fe I @ fod
ot Tl fra e § R SRR AW ¥
w7 fir o TR OTe R T
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(Amendment) Ordinance and
Banaras Hindu University
(Amendment) Bill

o R & fad Afd ) ow TR W
¥ v ag Foid oy | Y ag smver €0

q fadest wom wre § fe Sy
qffeafant Ot € fs oy aog &
Foert MY @ o & fred ¥ e Qv
o & TFAT 9%, FA® GO A F
wifea=s %1 9% fear ) o Hed & &
wo S A gy afrafed &
forgt st o v fewra a1 vy
4frg wzR AR qEdn N aw o
i gfrafedt & argw wiget @,
A A AR O & AW IqqAL-
ofr ¥To THe TNTFWMA & §TH 3% oW
faafaarm & awe wiee @, %
WX T 727 ¥ o% aeelT e ot
wfez wredfia 39 freafirareg & aee
sfgat @, % ¥ sy sofiw
ft 7t ¥ ft v freafaareg @
Ay SHEET W@, S AT ¥e e
fre THEATfT ATEw wiwEx @ N fis
Wy 9ga weaea fawafaareg &
Ay wigw @ 9% ¢ | § 9y femn
g § e gF ¥ s fawafaarem
# oY oY aTew AHAT @ * fovenr & @
i av grbafre Sfra e e e
& a1 ;ifew W gffedr B for
# 7Y AgAT o A a1 faed
AT ST § ATER AW a9 0’ )
e & frde wom =g § fe amt
o T & ATEw wiwwx 8, § gAwr
AW AL W, T g T § ) g
amar @ g 5 v R offaw & A
g WA & wfuw IR ek faer
o1 & favm & s Y e § ) am
TR W T @, w6 ae
W W R @, afers few
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wie & g g dfe ot AW
farer Stw wr wwrer & a1 gt 4w G-
whrw e o1 T §, JaF e ok
wex w1 eawt ff ar | oK gro He
fro TwET T wX & o Ww W
o & 7y w1 30 wga 3 @ v d
oie & wrgen E e oo ow@ & % W
wpaa s fiear § ey forer orms, et e
qg #% ¥ TR AW el feor o
™ A ® ARE wiEee ¥ 9w 9T
g vy o ) Ay W R
ferarr oY 7 e g€ F guT ey wiww|
ga1 wrd Wi wrew piafed &
*Y w1 Ta7 fE wro Al A fawrf
wYfad 1 agi & AWy ¥ fawrfo #F )
e AT AR M| § I g ATRT o Y
&1 wrgeT AT & (AT T T e
fie 3 wTX & e wiww § o forre
¥ g woere W fawifo o fafoe &
e wiwer< frger fmar & oo Sy
wre e § fird @ ) o sumr N of
qwe dro faoman w1 iR &, 9% I@
fiz = wee THe faudt A R @
ot Y W 3o W W fawr w&
SIAY 9T, I AR TH WK T R
I A wrw & A whew & s
qe fad 8 | 7g §VA IR T &
TOEA & T T oA Fagrer
fow 3 1 6T O W & aTrE FrEAL
& T fad wre Al & st & 1 @ A
fafores & q@ Wit WK S°F & IR
v ag  weer frgee faea
fufre amgw 7 =t o W fasmaa &Y
firquar 7 far forrny €2 At st &,
$r we Te Prmd W frgw
adt fear formt 13 e @ &, WA
e frgrer fog @ e 7 foar
oy © B fr@ & 1 IR T wfe
w Frgwer forar faer forar & @ &
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{Amendment) Ordinance and™
Bonaras Hindu University
(Amendment) Bill

AR G 7ER FTgaT ar ol Fary
e A AT 7R @ ) A A e
wfeg fare a¢ wrdT s w1 ) § )
g ¥ww g feard ¥ forg g o §
fie fieg swr< Frgfinr o miy

o A qET wEe E e g wRA %
fastd & TgS w1 UH T A T Wa-
&< gt e agh & Fselt st o et

.......

Mr. Speaker: I would like to informr
the hon. Member that he has been
given half an hour. In all six hours
have been allotted both for the
Resolution and the Bill. There are
some amendmentg also, He started at
4:30 and now it is nearing 4'50.



Braj Ra) Siagh: Sir, this fex ffewr & 3t ot X ¥ qhw ot
R I ov et ¥y oy
ey gardt efry g ¥ OF wre
o et aeefi dfer afe

Ty N Rt mw oy R

., Bpeaker: 1 am giving him hal?

Shri Braj Raj Singh: 1 had sub-
mitted to you very humbly that 1 & Qv zd & fied 4t ar qfranR
-would require ohe hour ot 45 minutes wmm T € P e

dhd you were pleased to say thHat you
-will give me freedom to speak. So, 1
<wvant only some more time,

W, Wit difer & avfwr @ 9 o
wff ¥ | @ e e 3 e R}
AT Tt O @ A f, W R gu
T N aarefied qff go dre X Ay
s g & e o T & agee F R
gT a8 #% gy g f weawe & o9
g wyAr gur wEw fed ge @ &
g STn g § i e ag g e
T b, @ o fafew soat ¥ 9
R FT 97 F@ | 9 Ag A
gRifeey wifae awra 6, @ g ag N
qaw @m fe W sfm qfiza

Mr Speaker: I have given the hon.
Member half an hour. As the House
~willing fo sit for 15 minutes more?

Shri Bra] Raj Singh: We will con-
tinue tomorrow,

Mr. Bpeaker; Six hours have been
allotted for both the Resolution and

the Bull

Shri Bra] Raj Singh: Your discre-
t16n 1s dlways there It shall always

be used whenever required,

& gz frdzy w¢ @ @1 5 ot
afcfeafadt & T a0 IE-IWAR
o frfrr g | ST fegfa S ae &

# ARG %Y & Y
o aE TR A §RY & A W
s e afcfenfoar & g, fom & w0
wrd w fiE agy S s dedt ot
Wt R R ay
B 1 & ¢ Tra & wgwa ¢ T o gffedt
# oy meafeay § wwdt &, ag ¥ v
gt et §, S @ &
qrq & & 7g ST A g i v el
W Am 9T FR W e fear
g & F agr ox wr g & §) g
& W Ty F e w) AR
gt il e SR W k| EmErw
# ¥ ag FdeT wom wigw § e ol

wifew ® frewe s@r g—amE-
HTHA—IY 7 &7 gF a9 § € wfery
&Y | St wrdfAE Ay fea @ ww &
ot o el wad awrd vk, o &
W weeg g, fom & & o5 oy gk %
& o a1 femt a9 i w1 o ae-
qEET W TR wifwfany | g %
yaes 4g § T o7 os ag wréie
¢ W T gfafed & aw-
I eftf w7d & A @R o
ot weard #§ 7y FuTaC gyETar
T § e aEaeeR 3w @
ferar § o off w8y & oy F R &
WY Wewaar yee ¥ § | 8few
v ag ¢ f6 o a% e A g,
T 0% FEE-Niaay effor eRer &
A A T w1 W N -
EE & o ¥ A e ¥ ity
Iq RN & reftwr ¥ ged 4 1 o,
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o o qor ¥ & anifie o g
WW!‘I‘[&T[:—-

Paragraph 30 of the Ordinance
says: -

“There shall be a Bcreening
Committee consisting of the following
persons, namely:

(a) a person who ig or has been a
Judge of a High Court, nominated by
the Central Government, who shall be
the Chairman of the Committee;

{b) the Vice-Chancellor ex-officio,
ete.”

gH & 27 q} | Oy faerqer o o
fis g v wgi o 3fa & e P safim
T 37 FT 7T ¥ frve geew @ Y,
Forg o wrdg amd 1R g, ol IX =
w3 &2 o = g ¥ ) gEr o
wrae § ¥ a ¥ gurIE guan @
g1 sorag g e @
wrffdg & WY gg o =fw amgE-
wigeT & 9% X §, 7% offar w38 ¥
gz % awar & | ¥ FORTC R AR
# e v urk § Wi 39 3 3dae fam
# effa &1 § argg-arae< w1 AW
T w1 € e @ fe oo few
oRfm w3 § ¥ -t B g
far mar B, ¥few ardfide & o
ehfr s3d § ¥ amg-atae & g2
w1 o | ag g

AT a9 W qu § fn wroww o
wr§ feaflr Y oft, forw & i ww wmal-
Hefiyemftdramalk & @
waear # o fr gdfer wifew &
R sl & andAfey ot o
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T o el o < & A T g
g v w &t w10 W srarel 3—
Wi & %o o # filt & w0 W
v 1—xg T & g & fe 3
drit 1w o R gl Wy
¥ @ girifedt & a0 o e’ wan
& §, eferd wng eirer @ fifad
¥ g flew w0 wEa § e g @y
& Y€ #ferer 7Y & o i forer satfieal
¥ T ¥ g T T Y, T
arar €Y oY ar I A g ¥ ot wyy
arr 1 gt aw § go fo ¥ Awr-
sfaa 2 ¥ waw 4, & @ ¥ qgen
wfym g, st 9¢ s e &
gfrafadt & set-gwew § g5 ag oY
s A W wfEd ) s few
!I\oﬁﬂ'omtwvi{nthomqolﬁo
1 o A At &, A A g ol X
WA FHATEY 7 AT wfgd | AT
T@ FHAEY FIF F7 qg e 7@ ¢,
Y i WOATET AT €, T ET ga<T A
& & 98 a1 wfaw we fn

§ &Y€ €7 T 7t W A § e awi
TR go Fro wATw e w1 waAT
FITAT AT Y ) A aey g, Ny deE €
] § a1q ¥ aifeq §0 fs g a9
gfrafadt o1 f—3g o1 afor—
fregw wfesrsrais a@r gar & 0
@ qaa girafadt & wox fred 7 ¥
VY et IR o fro FargTH , 1R
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[sfr Tsrrw firg]

A8z 7o dto ¥ § WR ¥aA =L WA
q‘n'ﬂ'n%éll iﬂiwﬁﬁ’%iiwﬁz
Ioﬁe*m%i‘, %Eﬁﬂﬁ?*g
go fto ¥ & WX tx.y T dgA
go dro ¥ § 1 Tl waear fafagew &t
i e T Ao Mo &
fas 2t firfawew & 1 faenifaa) &1 o
T e A AR S0 Fo ¥ Frerfad
w7 gt o aga oW fewwn 1 @i A%
I FEt #1599 g, oA 7 2fewe
fam & AT 2, A A TR AT O
gfew wida @ 9T Eew g2 & fa3
wer fraffca & Wiz sore folt @ &
forwifc area & faenfaa &1 53w 48
ma,a}@miﬁqqoﬁo ¥
faramdt 7 T T awa g | § ag frdaA
wo ggw § 6 mfemm #58 f
feird & aga & T aw #4 g
forr %1 1 "L AT &, fam w1 aTw
& 9T ¥ FE AT FHaT 47 | AL O
& ofedw At aw spferr T g
forer % wTHTC 9T 4 ey 7 &0 FF SR
ot am ) &, 7% @ &, A o ot
# oz &5 ¢ fr 9g ¥9 ad T
g A feam Reamm e,
forr & Y8 oo 7 & 1 @ AR W
foqtd § X AT F T & VKA AT
rd,wefz ) ag 7§ wg
tfFmam Afw @ am g
iy ek, ey
GF W W@, T A o A A A
qrF S S F AR 9T G T
g w1 & e gfmatadr § aga
Tadt § S A & F H TR A
ff 7997 978 1 79 o F ag F@r
2 fir ga gfrafed) & 33 weaTaw 43 §,
for & gfafedy & &9 [FH 99 Q@
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{Amendment) Ordinance and
Banarag Hindu University
(Amendment) Bill

g a1 at IR sk go § ar
g frafedt & womd gu § 1 7g Frdww
w0 Agan g v fom k3 wafaay o
fedmg wdy Rueiw
@ ¥ ¢, forer & faems 7 A gfrafady
®1 T ¥ $1E w9 @ 2 9
T IR gfratedt ¥ feamms 1§ gazar
ST g ¢ | 7 O faege g A
w1 WMo Tomfa o & faras
gfrafed & o s aff <=
gHT & WX 7 3P gfrafed & faems
HHHT ITAT GHT § | °EY g Ay
fearéite, st wme wies qaqd, s
1% ATEfAT U dereil aig #Y &)
I & g § W e ag 9w
W | W AR A o W THe
wret W 4 e TR o & faars @
FrE THT T T @ § W T IR
@ wrd e S g 1 O A
ag Wt 7g & ok ¢ fr frel sida &
faems W™ wRW T gEeET
T W R o @ g—

........ a case of unnatural
offence involving a Professor is

stated to be before a court of
law.”

¥ frdz wom g g fe ag wme
A FHzTA TG Y F v
e g i forelt s & € g
gfrafadt & fmft Ndax & faems
AL AT & AR F 7Y 9 @
21 7 I T #Y g Faearw w9 @
et w1 & ag W awET
sTgaT g % Ayt o @@ gare fawmdt
T §, %00 FaT A § WK 34 -
afedt &1 drog 37 & oFY T qT



747 Resolution re :

e gt & 1 et o gea & o
o€ oF wrw P wzar oot §, A
T I A AT giaiEdy w7 aganr
FAT R G AT T TEIHAT qTHAY
o ¥ wrer Y 3w agwrn el acg ot
Ifm ¥ ? & g fae woar wgan §
fir ¢ g # foE w1 i AU
Y wr, ¥t @ oy ) et e o
foreft o€ < W qw #% forely €
TR 2 § aw o 3g Y T §, N
quht fafew sowT W W @
wEd &, N ag wgd v fegem 7
ferar w1 =< 7 ), W 99y @ W
¥ Am & gx fadeht wrar w1 w3 g
@, fog & a@ 9T ¥Iw 0% Siwdt ar
R fegam waET e @ 0 *
srr e A ag e & fe tw 3w
o I formn STHRICAG | JWA wW
o ¢ fe fe ghafed § @ @
Frarfadi & fod Tdfoge qemTde
xff &, xx faw xgi faarfogl # gen
q g T & A wifgw ) 9y
¥z W g fe e qs F wrerdm o
q {3o0 QFT T TEOTE FT ¥ I
wifore % fr gq gfrafaar & 39 I

13 AUGUST 1058 Banaras Hindu University 748

(Amendment) Ordinance and
Banaras Hindu University
(Amendment) Bill

& ax qEreaT FA2 wE § fE g
fearfaal &7 vau v F¢F qr frare
)

17 hrs.

T FEdt ¢ IuE AR @
et &t wra & wrerraT w6 W Y av
wifE ag % gré qrad wRE 9 ) g
freeft g€ o T oY, o T
% 3 &t oF I e v gar g
T % 996 a1y gfaated) & o
dFTT & 1w ag T ST @
I AR AGTHAT WTHAE A R TF FHL
dFX W 9w gfmfad w1 aE-
firfaraer g ¢ forar e vy awdT
Y fear. ...

Mr. Speaker: How many minutes
more would the hon. Member like to
take?

Shri Braj Raj Singh: Fifteen to
twenty minutes.

Mr. Speaker: He will have 15
minuteg tomorrow.

171 hrs,

frardf g W T« frefaamag
# ag gg goaafad a3 1 W A
{300({“!‘“3’“’{%‘.&*“

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday the
14th August, 1958,
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ORAL ANSWERS TO
QUESTIONS

$.0. Subject

No,
71 Rumanian lid for oil

72 Schol.mhxps to tec.hruc-l
students -

73 Gold bonds scheme

75 .Elnr:tmn in Patiala Cons—
tituency - .

76 Engineering gradyates

77 Defence production plan-
ning Committee .

78 Seigure of smuggled

watches . . .
79 Fomgn exchang: diffi-
culties . .

80 Indo-Pakistan ﬁnmcnl
issues . .

81 Engineering contract for
Messrs. Hochtief Gam-
mon, Bombay . .

82 Kerala High Court Bench
83 ““Other backward ¢lasses'

84 Supply of Iron and Steel
to Bihar % .

85 Hospital staff of State
collieries . . N

86 Oil India (Private) Ltd.
87 Forcign Exchange Budget

WRITTEN ANSWERS TO
QUESTIONS
S.0.
No.

74 Ex-Saurashtra
corruption case

railway

88 Untouchability . .
89 Production in Defence
establishments .
90 Indian National Army .
91 Central Zonal Council .
92 National discipline scheme
93 Free mid-day meals to
school childre
4 of dwblc tmtim :
95 Odissi dance

96 Arrest of customs pro-
ventive officer

[Dary , Dagiax]

Columns
499—534

499—501

501-02
503-04

505-06
s06—10

s10—13

513-14
S15=—17
517—19
519—24

524~26
§26—29

529—31

531
531=33
533-34

534—605

534-35
535

535-36
536-37

537
537-38

538

538-39
539

539-40

[Wednesday, 13th Asgust, 1958)

750~
WRITTEN ANSWERS TO
QUESTIONS—eontd
s.0. Subject Columns
No,
97 Manufacture of Vitamin
‘C’in India . . 540
98 Cartridges . . S40-
99 Beggar problem 541
Joo Indis Office Library} 541
Tor¥ Artificial rain . . s4z
102 Foreign investments 542-43
103 Supply of Arms to Nagas 543
104 Central Committee on
Prohibition 543-44
105 Purchase of Vessel
‘M.V. Nicobar™ . $44-45
106 Indian Institute of Tech-
nology, Kharagpur} 548
107 Pumab University (Camp)
College, New Delhi 545-46
108 Loan !'mml:'.xport-lmporl
Bank of the U.S.A. 546-47
109 Electrification } of Kutab
Mmar. . 547
110 Enghsh~Hmd1d1ctmnary] 547
111, Sugpmsiog'oi Immaral 1%
raffic w. . K- ik 547-48
U.5.0.
No.
183 Secondary Education 548
184 Training of Indian tech-
nicians for steel plants' 548-49
185 Estimates for stecl plants 549=—5T
186 Durgapur Steel Works . 553
187 Durgapur Steel Works @'  §52—355
188 Durgapur Steel Works . 555-56
189 Payments to consultants
of steel plants 556
190 Hindustan Steel Limited § « 556
191 Manganese Ore 556-57
192 Financial Amnm to
U.P. 557
193 Skilled worken in ordmnoe
factories 558
194 Capital Gains Tax 558-59
195 Export of coal to Pakistan 559
196 Grants-in-sid to States
during plan periods . $59-6o
197 Income Tax arrears i 6o
198 Pending Income-tax Appeals §60-6%
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SWERS TO

WRITTEN AN
. QUESTIONS-~con/d.

U.5Q.
No.Q

199
200

201

204
208

$8%%

210
211
212
213

214

Swubject

Central Social Welfare
Board Gramts . .

Socand%!:uatm in
Urtar h .
Expenditure tax .
Houses for Scheduled
Castes and Schedulcd
Tribes .
OQOutput of steel . .
Limestone . . .
Ftrength of Government
Servants of different
pay grades . .
Small savings in Rajasthan
Excise Duty on cigars
Poat-basic institutions
Central scheme for expan
sion of girls’ education
training of women
teachers . )
Humid Tropics rcselrch
stations . .
Indo-German mdustﬂal
cooperation scheme
scholarships . .
Central Acts
Vigvan Mandirs in
Punjab . . .
Mining Institute  at
Kothagudiam . .

215 Indo-U.S. technical assis-

216
217

218
219

220
221
222
323
234

225

226
227
2a8
229

a3

tance programme N
Rockets for Jer aircrafts .
Formation of Hills-Min-

istry in Assam .
National Theatre .

Triple benefit scheme for
teachers

Scientific civi) service .
Defenceservices employees
Hindi encyclopacdia
I.A.S.Cadre . .
Arrest of Pakistan Army
men in Kashmir
Road building program-
mein . .
Central Advisory Board
of Anthropology .
Voluntary cut in salarics
State homes in Punjab
Progressional tax  from
teachers . s

Juvenile delinquency .

[Dany Drozsx]

Colummns

§61

562
562

562
563
563

564
564
564-65
565

565-66
566-67
567

, 567-68
568

568

569
569-70

570
570

57071
578
57t
572
572

573
573

573-74
574
574-75

575
575

752"
WRITTEN ANSWERS TO
QUESTIONS—conrd,
U.5.Q. Subject Columns.
[+
231 Manufscture of Jerricans 57576
232 Ex-Hyderabad  meoney d
in a Londen Bank . 536
233 Indian Navy . 576-27
234 LLA.F. . . . 57T
235 Marbke dcponu in
Punjab . 578
237 Planning for eduutm . 578
238 Import of stainless steel . 578-79
239 Free education in Hima-
chal Pradesh . . 57
240 Popularisation of Science 579
241 Tribal students of
Tripura . . . 580
242 Committee on Electric fur-
naces, stcel, foundaries
and re-rolling mills . §8o—8r
243 Ujjain Finds . e s
Reorganisation of New
a6 r%h: Mummpal Com-
mittee . 5Bz
245 Evening colleges in Del!n sBx
246 FExcavation near Vaisali . 583
247 Tesching of languages
at Sccondary Stage - 583
248 Revision of Gazetteers . 583-84
249 ldmetmm and Dolmites
Eovms in Sunder-
584
250 Secondary I-'.ducanon . 584-8%
251 Examinstion System . . E13
252 Adult School in Dethi . §85-86

253

Fire in Offices of Scho~
larships Division at
Daryaganj, Delhi . 586

254 Neyveli Lignite Project . 58639
255 Central Advisory Bouds
for Harijans . 590
256 Scheduled Tribes in
e . . 590
257 Gold Deposits in Santhal
Pargana . . 591
258 Mica and Gold Depaosits
in Gorakhpur . . 91
259 Income Tax Appellste
Tribupal, Patna Bench  591-92
260 Manipur Fire Service . s92
261 Entertainment Tax om
Films in Delhi . . $92-93
262 Scheduled 'I'ribu Stu-
dents . . 593
263 Nags Homla 593

mMuu&nlmeufGnlﬁ

Jet Fighters . . 59~
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WRITTEN ANSWERS TO
QUESTIONS —ccntd.

.8.0. Subjeci
Nos

265 Indian Bureau of Mines
266 Deaf & Mutes
267 Form of Numerals
268 Violation of Forecigners
Registration Act
Income Tax Arrears in
Himachal Pradesh

Grants to Private Educa-

tional Insmunom of
Punjab

Cemping Gmunda in
niab

Officers’ Bungnlows in
Ferozepur .

Income-Tax Cullectmm
CBeini Schoch Y
Delhi State Schools Class
IV Employees Union
Sindhi Language . .
Teaching of Hindi to

Central Govcmmtnt
Servants .

Central Excise Collecto—
rates, Madrms & Hyd-
erabad

279 Western Zonal Council .
280 Lok Sshayak Sens Camps
281 Re Seminars on
entary Education
Clerks Examination
Rare Manuscripts .
Liquidation of Nopn-Sch-
eduled Banks . :

269

270

271
272

73
274

275
276
277

278

282
283
284

28¢
286

Political Sufferers

Untouchability
ginda in Kerala

.MOTION FOR ADJOURN-
MENT
W(1) The Deputy Speaker with-
held his consent to the mov-
ing of nine adjournment
motions given notice of by
the following members re-
+garding the situation arising
out of the police firing in
Ahmedabad en theé 12th

propa-
-

August, 1958 :

Sarvashri Narayen Genesh
- Gorsy, Nath Psi, Yadav
Narayan Ildhlv, Shripad
Amrit Dange, S. M. Baner-
jee, K. T. K. Tlnslmm-iu
iNaushir Bharucha, Puru-

shottemdas R, Patel, Karsan-
das Parmsar, R. K. Khadil-

[Datuy Druxsr]

Columns

594-95

595-96
596

59€-97

597

597-98
598

598
599

599
5§99~600
600

600

600-01

603-04

6os

6o5—16

Subjoct

754
Colwmms

MOTION FOR ADJOURNMENT-—

contd.
kor and Premii R. Assar and
Thakor Shri Fatesinhii
Ghodasar and Shnm:t{ Renu
Chakravartty, -

(2) The Deputy Socaker also
ruled out of order one ad-
iwmmeﬂt motion given
notice of bv Raja Mahendra
Pratap relaring to ploice
firing in  Ahmedabad on
the 12th August, 1958 and
to other members

PAPERS LAID ON THE
TABLE

The following pers  were
laid on the Table -

(1) A copy of each of the
following papers :~—

(i) First Annual Report of
the National Cotl Deve-
lopment  Corporation
(Private) Limited for
the period sth Septem-
ber, 1956 to 3rst March,
197 along with the Au-
dited Ammtsdof sthg-
Corporation, under Sul
section (1) of Section
630 of the Companies
Act, 1956

(if} Review by Govern-
ment of the Report .

(2) A copy of the Delhi
Terminal Tax Rules. 1958,
published in Notification
No. 8/58-D.M.Cor., dated
the 7th April, 1958, under
sub-section 2 of section
479 of the Delhi Munici-
psl  Corporation hct.,
1957, « .

(3}M& copyl of Ct:e Dell'n

unicipa
%Alluwnnccs of ml-

P:o}sx}sﬁ-
SR(R), dated the 12th
May, 1948, under sub-
section 2 of section 479
of the Delhi Municipal
Corporation Act, 19%7.

(?)Acup‘yofuchof(he
ollowing  Notificatiohs.
under sub-section (2} of
Section 3 of the All India
Services Act, 1951 :—

(a') GSR. No. 250, dated
1gth April, :958.

g certain
ment to the Ind.i-ln

616—2%
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PAPERS LAID ON THE APERS LAID ON THE
TABLE=—contd. CoLUMNS TABLE—cond. COLUMN-

Administrative Service (vii) G.S.R. No. 449, dated
(Regulation of Senio- the 7th  June, 7958
rity) Rules, 1954 certain amend-
E.i?i{ssw _the I&dﬂn
i) G.S.R. No. d » ervices ane
(“.)the 19th 05:1.55{" :;‘;g Enrs an Members)
making certain amend- Provident Fund Rules,

meat 19 the Iﬁ:dim 1943
ce Service ( - wiii) G.S.R. No. 450,
letion of Senio;g-uy) ( dated the 7th June,
Rules, 1954 1958 making ccnl:ln
(@) G.S.R. No. 270, dated .Smc;.nﬂ,w “ol' wsg:gg:
oo, Apeh, 1935, Services (General Pro-
ment to the All India :r;:esm Fusd) Rules,

Servi
ervices (Leave) Rules, (ix) G.S.R. No. 489, dated

1955.

255 the 218t June, 1958
(5)A copy of cach of the making certain amend-
following  Notifications, ments to Schedule III
under sub-section 2 of to the Indian Adminis-
Section 3 of the All India trative Service (Pay)

Services Act, 1951 — Rules, 1954
(x) G.S.R. No. 542, dared
) G.S.R. No. 376, dated the sth July, 1958 mak-
the 17th May, 1938, ing certain amendments
meking certain amend- to the Schedule III to
ment 10 Schedule III the Indian Administra-
to the Indian Police tive  Service (Pay)

Service (Pay) Rules, Rules, 1954
1954 (xi) G.S.R. No. 545, datcd

the sth July, 1958 mak-
ing certain amendments
to Schedule III to the

() G.S.R. No. 401, dated
the 24th May, 1958

making certain amend- i h )
i Indian Administrative
Services. thc(glrévliggﬁ: Service (Pay) Rules,
Fund) Rules, 1955 _f954
(xi1) G.S.R. No. 546, dated
(iif) G,S.R. No. 402, dated the sth July, 198
the 24th May, 1958 certain amend-
ing certain amend- rmm:1 mI Sdr;:cdull: llIl
ments to the Secreta to the Indian Police
of State’s Smic:rys Service (Pay) Rules, 1954
(General  Provident (xii) G.S.R. No, 548
Fund) Rules dated the sth July, l9g5
(fv) G.S.R. No. 418, dated m”"mt - oﬂﬁmmﬂl} ]
the 315t May, 1958 to the Indian Adminis-
cenain amend- trative Service (Pay)
ment to the All India Rules, 1954
f;;:m (Conduct) Rules, (xiv) GSR. No. 49,
1990 misioy o
(v) G.S.R. No. 447, dated 195 e
the 7th ]u?m‘:,' 1958 ﬂmdmcqu t.SO the
making certain amend- India CIVICOs
ments to the All India (IPNﬂdﬂt Fund) Rules,
Services (Provident 955
Fund) Rules, 1955 (xv) G.5.R. No. ssoﬁdazad
the sth July, g{ con-
(v8) G.SR. No. 448, dated taining the India
the 7th June, 1958 Services _ (Remitunces
making cerain amend- into and Payments from
ments to ‘the Indian Provident and Family
Civil Services Provident Pension Funds) Rules,

Fund Rules, 1942 1958
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[Damy Dicast]

%8

PAPERS LAID ON E
T THE CoLuwns PAPERS LAID ON' THE CoLoas
(x1) G.S.R. No (18 (Bxci
i g e Dl ey 1
19
amsmdmems X c’=S¢:he- cinal S e
dule 11 to the Tndian A Lt Erepane
Police Service  (Pay) s e
Rules, 1984 s 1956 i~
> GSR. No 66 E"JGS.RNo 294, dated
ol 5th August, the 3rd May, 1958
1958 making certan () G.S.R. No
P e 383, dated
g indg
Service (Recrnwtment) (&) G SR.No 522
Rules, 1954 the =8ﬂl.lfuncs. :9’58
(xowi) GSR. No 663, (v) G.SR.No. s
52, daved
:1;;? the th A.umm, the sth July, 1958
amendment © 1 me (10) A copy of the Repo
Indian Police Service of the Ehﬂhﬂhtinw Fi-
(Recruttment)  Rules, nance Admnstration for
1954 g:‘u hﬂé‘?ﬂl‘ b:':lﬂbd the
(nx) GSR. No 668, under  sub-section mgi
dated the gth August, of Section 18 of the Reha-
1953 making c;nﬁm biitaion Finance Ad-
dule 111 to the Indwn iastranon Act, 1948
Police Service (Pay) (11) A copy of the statement
Rules, 1954 gmn progress  of
(xx) GSR No 671, under Section 5‘4?113??&
‘ti;tscsd the gth Au:ust, ﬂAlctl Indian Income-tax
making cert »
amendment to CSC?; 1955“1”2 RPS0 (JESS. 4450,
dule III to the Indian
Adrunistrative  Service (12) A copy of each of
(Pay) Rules, 1954 following odﬁe'fuo%;
sub-secuion (4)
3{) A on ad:g;uﬁ?fﬁ gum 43B of the Sea
Apnl‘ 1957 Sc:t:wssaftd‘lh‘cs%s :-:ld
umiu- sub-secty ) «
of Section 78 of meogogz {:’.;;:: oad Belt Am,
mnm’l;g&wn N G
t to D S.R.
the Copynght Rules, dated the ;g& Alal'lqi’
19 | 1958 making
(1) A co f the = eots w0 the
Ruk"l;s;so’ bh(fhﬁ;tdt:: Customs ard Excise
Notificaion dho G SR ! 2 g
15 G e S iy kel
er sub-section () GSR. N
) of Section 46 of the dated . iy
ft—nx Act, 1958? 358 e ﬂ!;g’
(8) A copy of Notifican i M
&t:oﬂ:Ml :“ﬁ dn?d Mbnck (C[t’i?os anm-
l.ub-uctlon {.;) g& r 1958 |
e (w) GSR No.
= o 1 b Bx. o T A
ndtmm-mnah
» 1958 unendment 1w the
(9) A copy of each of the and  Exclse
N. Duties Drawhback (At
undes m ) of Silk) Rules, 1957

(w) G,5.R.No. dated
the ‘31ui Miay, 1988,



PAPERS LAID ON THE
TABLE—contd,
containing the Customs
and Central Exdse
Duties Rdund
Acids) Rules, 1958

(9) G.SR. No. 444, dated
3rd  June, 1938,
am

(vi) G.SR. No. 436, dated
the 16th June, 1958 con-
taining Customs and
Central Excite Duties
Drawback _ (Hurricane
Lanterns) Rules, 1958

(vii] GS.R No. 577 dmed
e 7th uly, x?:q
taining ustom
and Cr.nml 'ue
Duties Drawback
(Paints) Rules, 1958
_vm) G.S.R.No. 578, date
the 7th July, 195§ con-
taining the Customs and
Central Excise Duties
Drawback  (§ kina
Plugs) Ruie-, 1958
{ix); G.S.R. No. 580, dated

e 7th Jul; éumss con-
C‘-e.nutl E:nu Dutm
Drawback (Footwear)
Rules, 1958

x) G.S.R. No §81, dated
lhe 8th 1953
taining

Drawback (Blectri
Taw c
Fans) Rules, !953

(n) G.S.R. Nn.so-;
u.tl:ﬂ:| 5 19 om-
Central Excise (Cw—
(ecdmry) Rules, 1958

1N A of each of the
miuﬂcdﬂuﬂcu.
mmg
of Section 43B of
Sea  Customs )
1878

\l) G.8.R. No. 310, dated
the 6th May, 1958.

G.S.R. No. 421, dated
cmlbe 3ist May, 1958

G.5.R. No. 422, dated

m&agmm,lg,m
taineng  the
Duties Deawback
infectarsts. and

Rules, 1048

)

[Danye Droser]

Téo

PAPERS LAID ON THE Corumns
TABL E—contd,

(w) G.S.R. No. 433.4&4
he 315t May, 1958

(v) G.S.R.No. 455, dated
the 7th June, 1958,
rnlki&g certain further

ments to the
Customs Dutie. Draw-
back {Embroidered
Goods) Rules, 1954

(vi) G.S.R. No. 466,
dated the 7th  June,
1958

(vii) G.S.R. No. 467,
dated the 7th June, 1958,
contgining the Cust-
oms Dunes Draw-
bncl: (Copper Dusting

tions) Rules,
lgsgm i

(viti) G.S.R. No. 478,
dated the 14th June,
1958, meking certain
amendment to  the
Customs Duties Draw-
back (Roofing Felt)
Rules, 1557,

(ix) G.S.R. No. 485,
dated the 16th June,
1958

(xy GSR. No 5§73,
dated the 7th July,
1958

(x) G.S.R. No. 574. dted
the 7th July, 1958
containing the Cus-
toms  Duties Draw-
back (Cultured Pearls)
Rules, 1958

(xif) G.SR. No. 575.
dated the 7th July
1958

(xif) G.S.R. No. =76,
dated the 7th July,
1958

(xiv) GS.R, No. 57%
dated the Tth uly,
1958

(xv) G.SR. No. 608,
dated the 12th July,
1958 .

(14) A copy of each of the
? wc'c;p‘ Notification,
under Section 38 of the
Central Excises and Salt
Act, 1944 making certain
further amendments 1o
the Central Excise Rules.
1944 \—

() GSR. No. 211,
dated the zoth May,
1958
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CoLuomns
STATEMENT BY MINISTERS—conid.

CoLumns

PAPERS LAID ON THE TABLE—comd.
(#) G.S.R.No. 332, ated by Shri Naval Prabhakar

, 1958 on  Starred estion
the 1oth May, 195 No. 1436 regard 8: ies

@) G.SR. No, 613, truction of school build-
d.teéd the 1oth [uly, 1083
1958 .

(3) The Minister of PFinance
(Shri Morarji Desas) made
a statement on the latest
foreign exchange position

(15) Acopy of thestatement
correcting the repgr given
on the I8th April, 1958

to a supplementary by vis-a-vis the uirements
Shri T. Sanganna on of the Second Five Year
Starred uestion No. Plan

1754 regarding All Indie
'171-1!:

al Conference ELECTION TO COMMITTEE 634-35

The Deputy Minister of

CALLING ATTENTION D:fence (Sardar Majithia)
TO MA OF UR- moved for the eclection of
GENT PUBLIC IMPOR- " members from among
TANCE . . . . 625-2 th%membersoﬂ.ﬁk S:bhas,
Sbei Naushir Bharucha called ikl
the atention of fhedhl‘,‘;ﬂ“‘ Nationsl Cadet Corps
rrigation an wer '
:;rtge bn:gl: down of Kotla The motion was adopted.
Power Station resulting in
;ﬂ:{,mﬂ of power supply BILL INTRODUCED . 636
to Delhi The Sugar Export Promotion
The Minister of Irrigation and Bill : : . :
Power (Hafiz Mohammed STATEMENT RE ORDI-
Ibrahim) made a statement NANCE—LAID ON THE
in regard thereto TABLE " f . . 636
STATEMENTS BY MINIS- Statement explaining the cit-
TERS . . . 626-34 cumstances which necessitat-

ed immediate legislation
by the Sugar Export Pro-
motion Ordinance, 1958
was laid on the Table under
Rule 71(1) of the Rules of
Procedure and Conduct of
Business in Lok Sabha]

STATUTORY

(1) The Minister of State in
the Ministry of Home Affairs
(Shri Datar) made a state-
ment correcting the reply
given on tha 9th May. 1058
to a supplementary by Shri
Diwsn Chand Sharma on

Starred Question No. 2099 —

regarding the Jail Manual

Committee TION NEGATIVED 637-726
2) On behalf of the Minister Shri Naushir Barucha mov-
. )of Ed‘::wion, the Minister ed the Resolution re. dis-
of State in the Mnistry of lXPrqval of the Minera] Ojls
Home Affairs (Shri Datar) (Addiuonal Dutics of Ex-
mads the following statements: cise and Custom:) Ordi-
nance, promuligated by the
President on the 30th June,
(f) correcting the reply 1958.  After discussion
given on the 28th March, the Resolution was negatived
1958 toa supplementary '
Pandit Dwarka Nath BILL PASBED . . 837736

wary on Starred Ques-

tious Nos. 1398 wnd, 1315 The Minister of Finance
mtomge?l?:l oint. Shri Morarji Desai) moved

ment of Hindi T .

correcting the reply
(ﬂﬁnn on the 7th April,
1958, t0 % supplementary

r the considerstion of the
Mineral Oils (Additional
Dutjes of Exclise and
toms) Bill. After the
clause-by-clpue considers.
tion, the Bill was passed .



fDany Daguer) 764
Cosvma Covuma
STATUTORY RESOLU- AGENDA FOR THURSDAY,
TION UNDR A 14TH AUGUST, 195t —
DERATION . 736-48 Further discusgion on the
hﬂBmlMSﬂuhmﬂ“dgh Sututory Resolution re. dis.
lg.:geurion . H&mﬁ! sgpprova ﬁdhﬂna mmg;
of the Bans i rvers .
M(Amndmnr)uo,:t Ordinance and amendment

GIPND~—LS lI—116 L§~39-8-5B8—gss,

thereto and Also considers-
tion and sing of the
Banarss Hindu University
(Amendment) Bil\



